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G 
LATEST STATUS REPORT OF A.P. POLLUTION CONTROL BOARD IN 
COMPLIANCE WITH THE HON’BLE NGT ORDER DATED.10.12.2024 IN O.A. 
NO.177 OF 2021 (SZ) TAKENUP IN SUO MOTU BY THE HON’BLE NGT, CHENNAI. 

It is to submit that the Hon’ble National Green Tribunal (NGT), South Zone, Chennai 
has takenup in Suo motu case O.A.No.177of 2021 and issued Order dated.11.08.2021 
on adverse news item with title name of "Malfavalli gravel pai mafia padaga" published 
in Eenadu Telugu newspaper on 15.07.2021. 

The Hon'ble N.G.T. issued directions to ascertain as to whether i) there any illegal 
gravel mining is going on in the area in question, if so, what is the nature of action taken 
by the authorities against such violators, Il) whether the gravel mining is being carried 
out in that area with necessary permissions and clearance if any required for that 
purpose by authorised persons and, Ill) whether any excess mining has been done 
even when permission have been granted and if so, what is the quantity of excess 
mining done and assess the environmental compensation including the amount required 
for restoration, apart from imposing royalty and penalty as per the regulators. 

In this regard a Joint Committee constituted with the Revenue Divisional Officer, 
Nuzividu; the Superintending Engineer, Irrigation Circle, Vijayawada and the Assistant 

Director of Mines & Geology, Vijayawada for inspection of the illegal gravel mining at 

Mallavalii (V), Bapulapadu (M), Krishna District. The Joint Committee inspected the 
mining carrying at Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna District on 

03.09.2021 and submitted report to the Hon’ble NGT, Chennai in September, 2021. 

Subsequently, the Hon'ble Tribunal issued directions to the authorities to take action 
against the violators. The District Collector, Krishna District and the Mining Department 

are directed to file their independent report on this matter vide Hon’ble NGT Order 
dt.13.09.2021. 

In this regard, it is to submit that earlier, the APPCB vide letter dated. 13.05.2022 

requested the Deputy Director of Mines & Geology and the Tahsildar, Bapulapadu 
Mandal, Krishna District to provide details of mine lease holders with Lols who involved 

in the illegal mining activity at Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna 
District for taking necessary action (Annexure-l). 

It is humbly submitted that the APPCB has submitted a status report to the Hon’ble NGT 
in O.A. No.177 of 2021 (SZ), vide report dated.16.05.2022. 

Further, it is to submit that the APPCB vide letters dated.30.11.2022 has again 

requested the Deputy Director of Mines & Geology and the Tahsildar, Bapulapadu 
Mandal, Krishna District to provide details of mine lease holders with Lols who involved 
in the illegal mining activity at Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna 

District for taking necessary action. (Annexure-Il). 

It is to submit that the Deputy Director of Mines & Geology, Vijayawada, vide letter 
dated.13.12.2022 has forwarded the detailed report of the Assistant Director of Mines & 

Geology, Vijayawada. As per the report, excavation of gravel carried in an extent of 
3.41 Acres at Sy.No.11, 12/1A, 12/2A, 12/1B, 12/1C of Mallavalli (V), Bapulapadu (IM), 

Krishna District and the total quantity excavated is 33,778.5 Cu.ms. (Annexure-Ill). 

Further, it was informed that the excavation of gravel carried without permissions from 
the concerned authorities. The Assistant Director, Mines & Geology has issued a show 

cause notice to the land owners for excavation of gravel without permission from the 
concerned authorities and the Assistant Director, Mines & Geology Department, 
Vijayawada vide notice dated.28.10.2021 issued demand notice to Sri Chinnala Ganga 

Raju to pay an amount of Rs.1,62,81,687/- towards normal Seigniorage fee along with 

10 times penalty, DMF and MERIT under Rule 26 of APMMC Rules, 1966. Further; the 
Assistant Director, Mines & Geology Department, Vijayawada has issued a modified 

demand notice to Sri Chinnala Ganga Raju to pay an amount of Rs.1,77,48,069/- 
towards Seigniorage fee.



It is to humbly submit that the APPCB has not issued Consent To Establishment (CTE) 

and Consent To Operate (CTO) to the gravel mining carried at Sy.No.11, 12/1A, 12/2A, 

42/1B, 12/1C of Mallavalli (V), Bapulapadu (M), Krishna District, A.P. 

The RO, Vijayawada had submitted a status report to the Hon'ble N.G.T (SZ) on 

22.02.2024. Annexure-lV. 

The Hon'ble N.G.T has disposed the O.A. No.177 of 2021(SZ) vide order 

dated.10.12.2024 with the following directions: Annexure-V. 

1. The District Collector should take action to ensure that the amounts 

levied by the Department of Mines and Geology are recovered early but 

not later than a period of three months from the date this order. 

2. The APPCB is directed to arrive at the Environmental Compensation and 

recover the same from the persons who have mined the gravel illegally 

within a period of three months the following due process of law. 

3. The District Collector and Director of Mines and Geology are directed to 

issue necessary directions to the Registration Department not to 

undertake any registration of the land in which the mining has been 

carried out illegally, pending recovery of the dues as per the showcause 

notice issued by the Department of Mines and Geology and also the 

Environmental Compensation to be levied by the APPCB. 

4. The compliance report to be filed by the District Collector within a period 

of three months. 

The RO, Vijayawada has submitted a report to the JCEE, APPCB, ZO, Vijayawada on 

27.12.2024 requesting to place the issue in EAC committee meeting to review and to 
take necessary action on the issue of levy of Environmental Compensation. 
Annexure-VI. 

The Zonal office, Vijayawada vide e-mail dated 06.01.2025 informed that the mining 

activity comes under the purview of Board office, Vijayawada and directed to RO, 

Vijayawada to submit detailed report to the Board office, Vijayawada to take further 
necessary action. 

The RO, Vijayawada has submitted a detailed report to the Head office, Vijayawada on 
27.01.2025 with a request to review the issue for levy of Environmental Compensation 

on illegal mining activity. Annexure-VII. 

The Commissioner & Director of Mines & Geology, Mines & Geology Department, 
lbrahimpatnam, NTR District vide letter dated.18.02.2025 has addressed a letter to the 
District Registrar, Registration & Stamps Department, Machilipatnam, Krishna District 
requesting the District Registrar, Registration & Stamps Department, Machilipatnam, 
Krishna District on 18.02.2025 not to undertake any registration of the land in Sy.No12 
& 11 of Mallavalli(V), Bapulapadu (M), Krishna District in which the mining has been 
carried out illegally, pending recovery of the dues as per the show cause notice issued 
by the Department of Mines and Geology and also the environmental compensation to 
the levied by the APPCB so as to comply the orders of the Hon'ble National Green 
Tribunal, Southern Zone, Chennai. Annexure-VIII.



@) 
The District Mines & Geology Officer, Krishna District has requested the Revenue 
Department to recover an amount of Rs.1,77,48,069/- from Sri Chinnala Gangaraju, 
S/o Venkata Ramayya of Mallavalli (V), Bapulapadu (M), Krishna District for conducting 
illegal excavation and transportation of 32013.12 Cum of Gravel in Sy.No.12/1A, 1B, 1C 
& 11 over an extent of Acs 3.24 Cts in Mallavalli (V), Bapulapadu (M), Krishna District 
under Revenue Recovery Act, 1864. Subsequently the Collector, Krishna District vide 
proceedings dated 07.02.2025 authorized the Tahsildar, Bapulapadu (M) to execute the 
proceedings under Revenue Recovery Act, 1864 for recovery of an amount of 
Rs.1,77,48,069/-. Annexure-IX. 

The RO, Vijayawada has submitted a report to the Board office, Vijayawada on 
04.03.2025 to review the issue for levy of Environmental Compensation for an amount 
of Rs.1,62,76,323/- on illegal mining activity, so as to submit the action taken by the 
Board to the Hon’ble N.G.T (SZ). Annexure-X. 

The issue was reviewed in the Monitoring Management (Task Force) Committee 
meeting held on 04.04.2025 and the committee recommended to issue Show cause 
notice to individual ML to levy EC upon receipt of report from the EE, RO, Vijayawada, 
vide letter dated.26.04.2025. Annexure-X\. 

The RO, Vijayawada has submitted a report to the Board office, Vijayawada on 
15.12.2025 to levy of Environmental Compensation to Sri Chinnala Gangaraju of an 
amount of Rs.1,54,72,515/- and Sri Chinnala Narasayya of an amount of Rs.8,53,237/- 
requesting to review the issue for levy of Environmental Compensation on illegal mining 
activity, so as to submit the action taken by the Board to the Hon’ble N.G.T (SZ). 

Subsequently the Head office, Vijayawada has issued show cause notices to 
Sri Chinnala Narasayya, S/o. Chinnala Subbaiah, Mallavalli (V), Bapulapadu (M), 
Krishna District for payment of Environmental Compensation of Rs.8,50,654/- and to Sri 
Chinnala Gangaraju, S/o. Venkataramaiah for payment of Environmental Compensation’ 
of Rs.1,54,72,515/- for the illegal mining of gravel at Sy.No.11 & 12, Mallavalli (V), 
Bapulapadu (V), Krishna District vide show cause notice dated 20.12.2025. 
Annexure-XIl. 

This report.is submitted for kind consideration. The APPCB will abide by all such 
directions as the Hon’ble Tribunal may deem fit and appropriate. 

Place : Vijayawada 

723 L— 
Dt. 23.02.2026 Environmental Engineer 

APPCB, RegionallOffice, Viiayawada 

ENVIRONMENTAL ENGINEER 
A.P. Pollution Control Board 
Regional Office, Vijayawada



ANNnexuRé-T (4) 
=S— ANDHRA PRADESH POLLUTION CONTROL BOARD Treiman PRADESE REGIONAL OFFICE, VIJAYAWAD A. Vanesa TG Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Nagar, “Pe” Vijayawada — 520 008. 

Ph.No: 0866-2543542 
Nha nea ‘erin 

SCL MeN EOE 

Lr.No.N.G.T O.A. No.177/PCB/RO-VJA/2022-153 Date.13.05.2022 
To 
The Deputy Director, 
Mines & Geology Department, 
Ibrahimpatnam, 
NTR District. 

Sir, 
Sub: APPCB-RO-VJA- O.A. No.177 of 2021 (SZ) — Suo Motu matter of the Hon’ble N.G.T, Southern Bench, Chennai in the matters of Gravel Mining in Krishna District — Certain information — Requested — Reg. 
Ref: Suo Motu matter taken up by Hon'ble N.G.T, Southern Bench, Chennai in O.A. No.177 of 2021 (SZ), Dated.17.02.2022. 

You are aware that, the Hon’ble N.G.T., Southern Bench, Chennai has taken up Suo Motu case in O.A. No.177 of 20214 (SZ), Dated.17.02.2022 in the matters of Gravel Mining in Krishna District. As per order dated 13.09.2021, the Tribunal had considered the report of the 4% respondent date 11.09.2021 along with the Joint Committee report and extracted in Para (3) of the order and then passed the following order: 
“4. It is seen from the District Collector, Krishna District, Andhra Pradesh as well 
as the Joint Committee report that certain illegal excavations were done and 
Steps will have to be taken against them and certain directions have been issued 
by the District Collector, Krishna District and the Joint Committee fo take 
appropriate action against those individuals, who were said to have involved in 
illegal excavation of Gravel in Survey No. 11 & 12 of Mallavalli Village of 
Bapulapadu Mandal in Krishna District and State of Andhra Pradesh as per rules. 
5./f is not known as to whether any proceedings have been initiated by the 
respective Departments. 
6.The District Collector, Krishna District and the Mining Department are directed 
to file their independent report regarding the action taken on the basis for the 
observations made by the committee in this regard. 
7.The above officials are directed to submit the report in this regard to this 
Tribunal on or before 09.11.2021 by e-filing in the form of searchable PDF/OCR 
Support PDF and not in the form of Image PDF along with necessary hardcopies 
to be produced as per rules. 
&.The Registry is directed fo communicate this order to the members of the 
committee, official respondents including the Chairman, Andhra Pradesh State 
Level Environment impact Assessment Authority (APSEIAA) for their information 
and also taking steps to file their independent statement and further report as 
directed”. 

In this regard, it is requested to provide details of Mine lease holders with Lols who 
involved in the illegal mining activity at Sy.No.11 & 12 of Mallavalli Village, Bapulapadu 
Mandal, Krishna District, as no information as this office has not issued any CFE/ CFO 
of the Board to the persons involved in above said mining activity, in order to initiate 
necessary action in compliance with the Hon’ble N.G.T. Order. 

Yours faithfully, 

le ENVIRONME 6INEER 
Copy submitted to the Collector & District Magistrate, NTR Diktrict fo ‘our of kind 
information.



ANN exuke IT GS 
ae ANDHRA PRADESH POLLUTION CONTROL BOARD 

Troma PRADESE REGIONAL OFFICE, VIJAYAWADA. 
BLT Plot No.41, Sri Kanakadurga Officers’ Colony, Gurunanak Road. Vijarawada — 520 09°. 

Ph.Noz 0866-25435.42 

Lr.No.0O.A.NO.177/PCB/RO-VJA/2022- \o2S Date.30.11.2022 

To 

The Deputy Director, 
Mines & Geology Department, 
Vijayawada, 
NTR District. 

Sir, 

Sub: APPCB-RO-VJA- The Hon'ble N.G.T. Order dated.23.11.2022 in O.A. No.777 
2021 (SZ) — Suo motu matter in the matters of Gravel mining in Vallavall ¢ 
Bapulapadu (M), Krishna District — Copy of the order comm 
compliance — Certain information — Requested for taking necess 
Reg. 

Ref. 14. T.O. Lr.No. N.G.T. O.A. No.177/PCB/RO-VJA/2022-153, Dt.13.05.2022. 
letter addressed fo the Deputy Director, Mines & Geology Departmen. 

2. The Hon'ble N.G.T. Order dated.23.11.2022 in O.A. No.177 of 2027 (SZ. 
QQ 44 9007 

3. E.mail message received from SEE (Legal), BO, Vilayawada on 22.77.2022. 

ft is fo submit that this office is in receipt of copy of the Hor’ble N.G.T. Orcs: 
dated.23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matter in the matters 
of Gravel mining in Mallavalli (V), Bapulapadu (M), Krishna District. 

An extract of the order is furnished as below: 
ra 1. This matter has been adjourned periodically at the request of ths 

leamed counsel appearing for respondents nos.7 to 7. After Mey 
2022, there fs no constructive progress in this page. 

2. Even the compensation levied against one Chinnala Narasavy 
not yet been recovered, as it is stated that he is dead. He di 
03.09.2021, but till today, no action has been taken to reco 
amount from the legal heirs. Regarding the other violators. ¢ 
nothing on record to say what action has been taken 
authorities. 

3. Let the comprehensive report be filed to enable us to close ts 
matter. 

4. Post the matter on 20.12.2022. 

r 
wD
 

a
 

, 

y 
< 

he 
S 
f
a
 uy
 

x 
a
.
 

. 
g
o
w
 

5)
 

a 
3 

* 

tap)
 

Le
e 4 

Earlier, this office had addressed letter to the Deputy Director. Mines & 
Department, NTR District to provide requisite information about the detail 
involved in the above said illegal mining activity at Sy.No.11 & 12 of Mallay 
Bapulapadu (M), Krishna District, which is not yet received, as no information ce 
to the above said mining activity is not available in this office records. as this oe 

not issued any CTE / CTO of the Board to the persons involved in the above se! 
mining activities. 
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nerefore, it is requested to provide requisite information on the points mentioned in the 

rcer of the Hon’ble N.G.T. and also the deiails of Lols issued who were invoived in the 

EnciuAsa. ENVIRONMEN] NGINEER 
30] Pe ad 

Copy submitted to 

4. The JCEE, APPCB, ZO, Vijayawada for kind informaiion. 

2. The SEE (Legal), APPCB, BO, Vijayawada for kind information. 
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ANNexu2e- 
a ; . r D == ANDHRA PRADESH POLLUTION CONTROL BOARD 

REGIONAL OFFICE, VIJAYAWADA. 
@ 

Were * 5 ‘ = _ VSaaehe Plot No.4, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada — 520 008. 

a eee eee A NTT 
Ph.No: 0866-25435.12 

Lr.No.0.A.NO.177/PCBIRO-VJA/2022- Lol Date.30.17.2022 

To 

The Tahasildar, 
Bapulapadu (V&M), 
Krishna District 

Sir, 

Sub: APPCB-RO-VJA- The Hon’ble N.G.T. Order dafed.23.11.2022 in OA 
No.177 of 2021 (SZ) — Suo motu matter in the matters of Gravel mining in 
Mallavalli (V), Bapulapadu (M), Krishna District — Copy of the order 
communicated for compliance — Certain information — Requested for taking 
necessary action - Reg. 

Ref. 1. T.0. Lr.No. N.G.T. O.A. No.177/PCB/RO-VJA/2022-153, Di.13.05.2022. 
letter addressed to the Deputy Director, Mines & Geology Department. 

2. The Hor’ble N.G.T. Order dated.23.11.2022 in O.A. No.177 of 2027 (SZ. 
3. Email message received from SEE (Legal). BO. Vilavaweds on 

28.11.2022. 

It is to submit that this office is in receipt of copy of the Hor’ble N.G.T. O-de- 

ete 

dated.23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matter in the meters 
of Gravel mining in Mallavalli (V), Bapulapadu (M), Krishna District. 

An extract of the order is fumished as below: 

1. 

3. 

4. 

This matter has been adjourned periodically at the request of ‘hs 
leamed counsel appearing for respondents nos.1 to 7. After Mi av 
2022, there is no constructive progress in this page. 
Even the compensation levied against one Chinnala Narasayye he 
not yet been recovered, as it is stated that he is dead. He died on 
03.09.2021, but till today, no action has been taken to recover th 
amount from the legal heirs. Regarding the other violators. there | 
nothing on record to say what action has been taken by ‘ 

Let the comprehensive report be filed to enable us to close this 
matter. 

Post the matter on 20.12.2022”. 
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Earlier, this office had addressed letter to the Tahasildar, Bapulapadu (V&M). Krishres 
District about the details of Lols who involved in the above said illega! mining activity st 
Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna District, which is not ys 
received, as no information pertaining to the above said mining activity is not av. 
in this office records, as this office had not issued any CTE / CTO of the Board to + 
persons involved in the above said mining activities. 

Page 1 of 2
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Copy submitted to 

m
 

1. The JCEE, APPCB, ZO, Vijayawada for kind information. 

2. The SEE (Legal), APPCB, BO, Vijayawada for kind infonnation. 
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ANNExXDRE- @) 

GOVERNMENT OF ANDHRA PRADESH { / Soal3~ \3 u DEPARTMENT OF MINES AND GEOLOGY Pogo” ~ tay 
Vt \ Fo 07/o20_/ ./) 

From, To ‘. o \. las 

Sri K.Subrahmanyeswara Rao,M.Sc.,(Tech) The Environmental Engineer -—- Dy. Director of Mines & Geology, APPCB, Se 
Vijayawada. Regional Office, 

Vijayawada. 

Letter No: 286/DDMG-KRI/2019-20, Dated:13-12-2022. 

Sir, 

Sub:- Mines & Minerals - APPCB- RO-VJA - The Hon’ble NGT Orders 
dated: 23.11.2022 in O.A.No:177 of 2021(SZ)- Suo Motu matter on 
Gravel Mining in Mallavalli Village, Bapulapadu Mandal, Krishna 
District - Certain information requested - Furnished - Regarding. 

Ref:- 1. Lr.No: O.A.No:177/PCB-VJA/2022-1023 Dt: 30.11.2022 from the 
APPCB, RO, Vijayawada. 

2. This office memo No: 286/DDM&G-KRI/2019-20 Dt: 03.12.2022 
addressed to the ADM&G, Vilayawada. 

3. Lr.No:2198/NGT/2021  Dt:12.12.2022 from the ADM&G, 
Vijayawada. 

-a00- 

I invite kind attention to the subject and references cited and inform that 
through the references 1* the APPCB, RO, Vijayawada while enclosing the Hon'ble 
NGT order in O.A.No:177 of 2021(SZ) issued in the Suo Motu matter of illegal 
gravel Mining in Mallavalli Village, Bapulapau Mandal, Krishna District and 
requested to furnish the information as the matter is posted for hearing on 
20.12.2022. 

In this connection, this office has directed the Asst Director of Mines 
&Geology, Vijayawada to submit detailed report in the matter. In turn, the 
Ast.Director of Mines & Geology, Vijayawada vide reference 3% cited, informed 
that, the Collector and District Magistrate, Krishna has constituted committee 
consisting of Revenue Divisional Officer, Nuzveedu, Superintending Engineer, 
frrigation, Vijayawada and Asst. Director of Mines and Geclogy, Vijayawada and 
requested to inspect the area personally and submit detailed report. The Joint 
committee has inspected the area on 03.09.2021 and submitted detailed inquiry 
report. The Committee has also ascertained persons who involved in the illegal 
mining. The Asst. Director of Mines and Geology, Vijayawada has also taken 
action by initiating demand notices to the defaulters. 

In view of the above, I am herewith enclosing the detailed report of the 
Joint committee for favour of information and taking necessary action in the 
matter. 

Encl: As above Yours faithfully, 

oi 
Dy. Director of Mines & Geology, 

Vilavawada. 
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STATUS REPORT OF A.P. POLLUTION CONTROL BOARD IN COMPLIANCE 

WITH THE HON’BLE NGT ORDER DATED.30.11.2023 IN THE MATTER OF 

O.A. NO.177 OF 2021 (SZ) TAKEN UP IN SUO MOTU BY THE HON’BLE 

NGT, CHENNAI. 

It is to submit that as per the orders of the Hon’ble National Green Tribunal 

(NGT) in O.A. No.177 of 2021 (SZ), dated.11.08.2021 a Joint Committee 

constituted with the Revenue Divisional Officer, Nuzividu; the Superintending 

Engineer, Irrigation Circle, Vijayawada and the Assistant Director of Mines & 

Geology, Vijayawada for inspection of the illegal gravel mining at Mallavalu (V), 

Bapulapadu (M), Krishna District. The Joint Committee inspected the mining 

carrying at Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna District on 

03.09.2021 and submitted report to the Hon’ble NGT, Chennai in September, 

2021. 

2. Subsequently, the Hon’ble Tribunal issued directions to the authorities to 

take action against the violators. The District Collector, Krishna District and 

the Mining Department are directed to file their independent report on this 

matter vide Hon’ble NGT Order dt.13.09.2021.° 

3.The Hon’ble Tribunal heard the matter on 30.11.2023. The 

extract of the order is placed bellow: 

1. The learned counsel appearing for the Andhra Pradesh Pollution 

Control Board and the Department of Mines and Geology 

would submit that she has got certain instructions and seeks time 

to file a report. 

2. Let the matter be listed on 11.12.2023 for final hearing. 

4. In this regard, it is to submit that earlier, the APPCB vide letter dated. 

13.05.2022 requested the Deputy Director of Mines 8& Geology and the 

Tahsildar, Bapulapadu Mandal, Krishna District to provide details of mine 

lease holders with Lols who involved in the illegal mining activity at Sy.No.11& 

12 of Mallavalli (V), Bapulapadu (M), Krishna District for taking necessary 

action. 

5 .It is humbly submitted that the APPCB has submitted a status report to the 

Hon’ble NGT in O.A. No.177 of 2021 (SZ), vide report dated.16.05.2022 

(Annexure-]). 

6. Further, it is to submit that the APPCB vide letters dated.30.11.2022 has 

again requested the Deputy Director of Mines & Geology and the Tahsildar, 

Bapulapadu Mandal, Krishna District to provide details of mine lease holders 

with Lols who involved in the illegal mining activity at Sy.No.11 & 12 of 

Mallavalli (V), Bapulapadu (M), Krishna District for taking necessary action 

(Annexure-II).



7.Itis to submit that the Deputy Director of Mines & Geology, Vijayawada, vide 

letter dated.13.12.2022 has forwarded the detailed report of the Assistant 

Director of Mines & Geology, Vijayawada. As per the report, excavation of 

gravel carried in an extent of 3.41 Acres at Sy.No.11, 12/1A, 12/2A, 12/1B, 

12/1C of Mallavalli (V), Bapulapadu (M}, Krishna District and the total quantity 

excavated is 33,778.5 Cu.ms. (Annexure-II]). 

8. Further, it was informed that the excavation of gravel carried without 

permissions from the concerned authorities. The Assistant Director, Mines & 

Geology has issued a show cause notice to the land owners for excavation of 

gravel without permission from the concerned authorities and the Assistant 

Director, Mines. & Geology Department, Vijayawada vide notice 

dated.28.10.2021 issued demand notice to Sri Chinnala Ganga Raju to pay an 

amount of Rs.1,62,81,687/- towards normal Seigniorage fee along with 10 

times penalty, DMF and MERIT under Rule 26 of APMMC Rules, 1966. 

Further, the Assistant Director, Mines & Geology Department, Vijayawada has 

issued a modified demand notice to Sri Chinnala Ganga Raju to pay an amount 

of Rs.1,77,48,069/- towards Seigniorage fee. 

9. It is to humbly submit that the APPCB has not issued Consent To 

Establishment (CTE) and Consent To Operate (CTO) to the gravel mining 

carried at Sy.No.11, 12/1A, 12/2A, 12/1B, 12/1C of Mallavalli (Vj, 

Bapulapadu (M), Krishna District, A.P. 

10. This report is submitted for kind consideration. The APPCB will abide by all 

such directions as the Hon’ble Tribunal may deem fit and appropriate. 

Place : Vijayawada 

Dt.22.02.2024 Environmerital Engineer 

APPCB, Regional Office, Vijayawada 

ENVIRONMENTAL ENGINEER 

A.P.Pollution Control Board 

Regional Office, Vijayawace 

©



Item No.16: : 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

(Through Video Conference) 

Original Application No. 177 of 2021(SZ) 

IN THE MATTER OF: 

Tribunal on its own motion SUOMOTU 

based on the News item published in Eenadu 

Telugu News Paper, Andhra Pradesh, 

Krishna District, Amaravathi Edition, dated: 

15-07-2021, under the caption .“Gravel 

Mining Mafia Eye Gravel if Mallavalli”. 

And 

The Chief Secretary: to.Government of AP. 

and Ors. age jo me 

* «..Respondent(s) 

Date of hearing: 30.11.2023, © 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): Suo Motu. 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7. 
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ORDER 

1. The Jearned counsel appearing for the Andhra Pradesh Pollution 

Control Board and the Department of Mines and Geology would 

submit that she has got certain instructions and seeks time to file 

a report. 

2. Let the matter be listed on 11.12.2023 for final hearing. 

Sd/- 
‘Smt. Justice Pushpa Sathyanarayana, JM 

Sd/- 
Dr. Satyagopal Korlapati, EM 

O.A. No. 177/0021(82) 
30t November, 2023. Mn. - 

ty 
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AMINEKURE- T 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN 

ZONE,CHENNAL IN COMPLIANCE WITH THE ORDER DATED.17.02.2022 IN 0.A, 

NO.177 OF 2021 (SZ). 

INDEX 

S.No. 
Particulars Page Nos. 

Report of A.P. Pollution Control Board in 

compliance with the Hon'ble N.G.T. Order dated. 

17.02.2022 in the maiter of O.A. No.177 of 2021 

(SZ) 

Copy of the Hon'ble N.G.T. Order dated. 

17.02.2022. 

Copy of report submitted by the Asst. Director of 
Mines & Geology Department, Vijayawada to the 

Director, Mines & Geology Department, 
lbrahimpatnam dated.29.10.2021. 

9-13 

Copies of letters addressed to Dy. Director of , 
Mines & Geology Department, Ibrahimpatnam, 

NTR District and Tahasildar, Bapulapadu Village & 
Mandal, NTR District. 

14 

Date.16.05.2022 
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ACTION TAKEN REPORT OF A.P. POLLUTION CONTROL BOARD IN 
COMPLIANCE WITH THE HON’BLE N.G.T. ORDER DATED. 17.02.2022 IN THE 
MATTER OF O.A. NO.177 OF 2024 AS) TAKEN UP IN SUO MOTU BY THE 
HON’BLE N.G.T., CHENNAI. 

Orders of the Hon’ble National Green Tribunal 

The Hon'ble N.G.T., Southern Bench, Chennai in Original Application No.177 of 
2021 (SZ) taken up in Suo Motu verses Chief Secretary of State. of Andhra 
Pradesh vide Order dated.17.02.2022 has directed 

“4. If is seen from the Districf Collector, Krishna District, Andhra Pradesh 

as well. as the Joint Commiftee report that certain illegal excavations were 
done and steps will have to be taken against them and certain directions 
have been issued by the District Collector, Krishna District and the Joint 
Committee to take appropriate action against those individuals, who were 
said to have involved in illegal excavation of Gravel in Survey No. 17 & 12 
of Mallavaili Village of Bapulapadu Mandal in Krishna District and State of 
Andhra Pradesh as per rules. 

5.It is not known as o whether any proceedings have been initiated by the 
respective Departments. 

6.The District Collector, Krishna District and the Mining Department are 

directed fo file their independent report regarding fhe action faken on the 
basis for fhe observations made by the commiftee in this regard. 

7. The above officials are directed fo submit the report in this regard to this 

Tribunal on or before 09.17.2027 by e-filing in the form of searchable 
PDF/OCR Support PDF and not in the form of Image PDF along with 
necessary hardcopies to be produced as per rules. 

8.The Registry is directed to communicate this order to the members of 
the committee, official respondents including the Chairman, Andhra 
Pradesh State Level Environment Impact Assessment Authority 
(APSEIAA) for their information and aiso taking steps fo file their 
independent statement and further report as directed. 

The case was originally posted fo 09.11.2021 for appearance of 6” 
respondent, completion of pleadings and also for consideration of further 

report. Thereafter, the matter has been adjourned from time to fime by 
successive notifications and lastly, it was adjourned fo today as per 

notification dated 24.07.2022. 

Mrs. Maduri Donti Reddy submitted that she fs also appearing for 

additional 6” respondent as well. So service is camplete. 

The learned counsel appearing for the respondents wanted some more 
time to file the action faken report and they are directed to submit the 

further action report fo this Tribunal on or before 17.03.2022 by e-filing in 
the form of searchable PDF / OCR Support PDF and not in the farm of 
image PDF along with necessary hardcopies to be produced as per rules. 

The Registry is directed to communicate this order to the official 
respondents and also fo the Chairman, Andhra Pradesh Pollution Controf 
Board and Andhra Pradesh Stafe Level Environmental Impact 
Assessment Authority by e-mail immediately for their inforrnation and also 
for compliance of the direction. 

For consideration of further report, post on 17.03.2022.” 
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Compliance to the Hon’ble N.G.T. directions vide order dated.17.02.2022 is 

as furnished below: 

SI.No. Observations made by the Hon’‘ble 

~N.G.T. 

Compliance made by the Board. 

|As per order dated 13.09.2021, this 

the following order 

<4 ft ig seen from the District Collector, 

Tribunal had considered the report of the 

4" respondent date 11.09.2021 along with 

the Joint Committee report and extracted 

in Para (3) of the order and then passed 

Krishna District, Andhra Pradesh as well 

as the Joint Commitiee report that certain 

illegal excavations were done and steps |. 

will have to be taken against them and 

certain directions have been issued by the 

District Collector, Krishna District and the 

Joint Committee to take appropriate action 

against those individuals, who were said 

to have involved in illegal excavation of | 

Gravel in Survey No. 11 & 12 of Mallavalli 

Village of Bapulapadu Mandal in Krishna 

District and State of Andhra Pradesh as 

per rules. 

§ it is not known as to whether any 

proceedings have been initiated by the 

respective Departmenis. 

4. Environmental Engineer, APPCB, RO, 

Vijayawada have inspected the mining 

area on 04.09.2021 along with the 

Revenue officials. 

As per this office records, RO, 

Vijayawada had not issued CFE / CFO 

of the Board to the Gravel mining unit 

located at Sy.No. 14 & 12 of Mallavalli 

Vilage of Bapulapadu Mandal in 

Krishna District, as required under 

Section 25/26 of the Water (Prevention 

& Control of Pollution) Act, 1974 and 

under Section: 21/22 of Air (Prevention 

& Control of Pollution) Act, 1981 and 

amendmenis thereof. 

As per the report of AD, Mines & 

Geology, Vijayawada submitted to the 
Director, Mines & Geology Department, 

Vijayawada, NTR District, a Demand 

notice issued to Sri Chinnala Gangaraju 
and Sri. Chinnala Narasayya S/o. Sri 
Subbaiah to pay an amount of Rs. 
1,62,81,687/- but they failed to recover 
penalty, as soon on receipt of information 
about descendenis of Sri. Chinnala 
Narasayya S/o. Sri Subbaian from the 
Tahsildar. They will initiate necessary 
action (Copy of the report enclosed). 

EE, APPCB, RO, Vijayawada addressed 
letters to DD, Mines & Geology 
Department, Vijayawada and Tahasildar, 
Bapulapadu Mandal, NTR _ District fo 

’ provide details of mine lease holders with 
Lois, who involved in the illegal mining 
aclivities at Sy.Nos.11 & 12 of Mallavalli 
(Vv), Bapulapadu {M), NTR District (Old 
Krishna District) te initiate necessary action 

‘in compliance with the Hon'ble N.G.T 
directions. Copies of letters enclosed for 

’ kind perusal. 
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SLNo.. Observations made by the Hon’ble 
N.G.T. 

Compliance. made by the Board. 

6.The District Collector, Krishna District 

and the Mining Department are directed to 
file their independent report regarding the 
action faken on the basis for the 
observations made by the committee in 
this regard. 

7.The above officials are directed to 
submit the report in this regard to this 
Tribunal on or before 09.11.2021 by e- 
filing in the form of searchable PDF/OCR | 
Support PDF and not in the form of Image 
PDF along with necessary hardcopies to 
be produced as per rules. 

&.The Registry is directed to communicate 
this order to the members of the 
committee, official respondents including 
the Chairman, Andhra Pradesh State 
Level Environment Impact Assessment 
Authority (APSEIAA) for their information 
and. also faking sfeps to file their 
independent statement and further report 
as direcfea”. 
The case was originally posted fo 

09.11.2021 for appearance of 6” 
respondent, completion of pleadings and 

also for consideration of further report. 

Thereafter, the matter has been adjourned 

from time to time by successive 
notifications and lastly, it was adjourned fo 

today as per notification dated 
24.01.2022. 
Mrs. Maduri Donti Reddy submitted that 

she is also appearing for additional 6" 
respondent as well. So service is 

complete. 

The. learned counsel appearing for the 

respondents wanted some more time to 
file the action taken report and they are 

directed to submit the further action report 
fo this Tribunal on or before 17.03.2022 by 
e-filing in the form of searchable PDF / 

OCR Support PDF and not in the form of 
Image PDF along with necessary 
hardcopies fo be produced as per rules. 

The Registry is directed to communicate. ) 

this order to the official respondents and 
also to the Chairman, Andhra Pradesh 
Pollution Control Board and - Andhra 
Pradesh State Level Environmental 
Impact Assessment Authority by e-mail 
immediately for their information and also 
for compliance of the direction. 

For consideration of further report, post on 
17.03.2022. 

Page 40f 5 



| 

This office addressed letters to the DD, Mines & Geology Department, Vijayawada and 

Tahasildar, Bapulapadu Mandal, NTR District to provide details of Mine lease holders 

with details of Lols who involved in the illegal mining activities at Sy.Nos.11 & 12 of 

Mallavaili (V), Bapulapadu (M), NTR District (Old Krishna District), as this office has not 

issued CFE / CFO of the Board to initiate necessary action under the relevant 

provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 

Controi of Pollution) Act, 1981 and amendments thereof, in compliance with the Han’bie 

N.G.T directions. 
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ae A VDHRA PRAD x ESH POLLU FION CONTROL BOARD a __ REGIONAL OFFICE, VIJAYAWADA. 
ST oooud Plot No.41; Opp SBE, Sri Kanakoturge Officers” Colony. Guremanak Masnr. “ar _ Vpapewada $20 79%. : aa 

mmeertlae ntrstenrrervanind 

EeNo.NGT OA. No.177/PCRIRO-VIAI209-189 Date.43.05.2022 To 
= 

Sub: APPCB-ROAWIA.O.A. No.177 of 2024 (SZ)—Suo Motu matter of the Hon'ble NGF, Southern Bench, Chermat in the inatters of Gravet Mining in Krishrs District Certain infoithation — Requested — Reg. 
Ref Std Métis matter taken up by Hon’blé NG. Southern Bench, Chennsi in DA. No.l77 of S004 (SZ), Dated 17.07.2072. 

he 

You are aware that, the Hon'ble NGF, Southem Bench, Chenrial has teken up Sug Mott casein OLA. Novt77 of 2024 (SZ), Dated:17.02.2022 in the matters of Grove! Vining fn’ Krishna DIstich. As per order dated 13:09.2021, the Tribunal had considered the repoit of the 4” respondent date 11.09:2021 along with the Joint Commitics renoa and extstted ii Pate {3) of the order and then passed the following orier: 
“é. ff 8s seer irom thre District Collector, Krishna District. Andhra Prédesh as wer 
as the Joint Cortmittes: report tat certain Wegal excavations were done and 
steps wil have fo be taken against thern and certain directions have been iseued by the District Collector, Kristina Distict anit the Joint Committee fo teste 
appropriate actiomagainst those individtials. who were said fo have invelved in 
iffegal excavation of Gravel in Survey No. 17 & 12 of Mellevalli Vilage of 
Bapitapada Maniial in Kristina Distiet and State of Andhra Pradesh as perrufes. 
Sf is fot known es to whether any proceedifas have been inifieted by tHe 

6.The District Collector, Rrishrta Distict and the Mining Department are direcioct 
to file reir independent report regarding the. action taken on the basis for the 

| observations nade by fe commitiee in this regard. ' 
7_The above officials are directed to submit the report in this regard ip fhis 
Tribunal on or before 09.74.2027 by e-filing in tre forrn of searchable PDFIOCE 
Support PDF and not if the fort of Image POF along with necessary hardcopiss 
to be produced as per rates. 
&The Registry is directed fo commonicate tis order fo the members of the 

f commities, official respondents: including the Chaitmean, Andhra Pradesh Stee 
Level Environment Impact Assessment Authority {APSEIAA) for their infornetion 
and also taking steps: fo file their independent statement ard further revert 2s director”. 

in is regard, it is requested te provide details of Mire lease holders with Lots whs 
involved in the Megat mifring activity at Sy.No.1t & 12 of Matlavalt Vilage, Bapulspecu 
Mandal, Krista DIstict,.as no information 3s this office hes not issued any CFE! CFO. 
of the Board te the persoris involved in above said mining activity, in order fo initicts 
necessary action in coniptiance with the Hon'ble MAG-T. Order. 

Yours faithfully, 

. <j 

ole ERVIRONME ENGINEER 
Copy Submitied to the Collector & District Magistrate, NTR Diptrict fo Bae 
informatior:. 

can 
OT RIS 



Jeomeentbiiies” ANDHRA PRADESH POLLUTION CONTROL BOARD | 
— : REGIONAL OFFICE, VIJAYAWADA. 
Sa Pist No#L, Opp: SBL, Sri Konakedurge Officers’ Colony, Gurnnanak Noger, aN er _ Vijayawada 520 008. 

Piz.No: 0866-2543542 —_—_—_$—$<——— eterna 
Lr.No.N.G.T 0.A. No.177/PCBIRO-VIAI2022-158 Date.13.05.2022 

To 

The Tahasiidar, - 
Bapulipadu Village & Mandal, 

Si; 

"Sub APPCB-RO-WJA-O.A. No.t77 of 2021 (SZ)—Suo Matu matter of the Hon'ble 
N.GT, Southent Bench, Chennei in the matters of Gravet Mining in Krishna 
District— Certain information — Requested — Reg. . 

Ref: Suo Motii matier taken up by Hon'ble NuG-T, Seuthem Bench, Chennai in 
OLA, NoA7? of 2027 (SZ), Dated. 47.02.2022. 

You are aware that, the Hei'ble N.G-T, Southem Bench, Chennai has taken up Suo 
Moy case in O.A. No.i?77 of 2021 (SZ)}, Dated.17.02.2022 in the matters of Gravei 
Mining in Krishna Disttict. As per order dated 43.09.2021, the Triburial had considered 
the report of the 4" respondent date 11.09.2021 along with the Joint Gommifies report 
and extracted in Para {3)-of the order ‘and ffien passed the following order: 

“4. it is seen from the Distict Callector; Krishna District, Andhra Pradesh as wel 
as the Joint Committees report fret certain egal excavations were done and 
Sleps will have fo be taken against them and cerfain directions have been issued 
‘by ihe Distict Gollector, Krishna District and the Joint Committee to fake 
appropriate action against those individuals, who were said to have involved in 
legal excavation of Gravel in Survey No. 17 & 12 of Mallavalli Village of 
Bapulapadu Mandal in Krishna District and State of Andtira Pradesh as per rules. 
SE is not known as to whether any proceedings have heen initiated by the 

6. The District Coliector, Krishna District and the Mining Department are directoct 
t file their independent report régarding the action takert on tie basis for the 
observations made by tie-commitiee in this regard. 
7The above officials are virected? to submit the report in this regard to this 
Tribunal on or before 09.41.2027 by e-filing in the form of searchable PDEYOCR 
Support POF and not in te form of image PDF along with necessary herdcapies 
fo be produced as per rules. 
&.The Regisity is directed fo communicate this order te the members of the 

( comrmiltee, official respondents including the. Chairman, Andhra Pradesh State 
Level Environment impact Assessment Authority (APSEIAA) for their information 
and also taking steps fo file their independent statement and further report as 
directed”. . . 

in this regard, tt is requested to provide details ‘of Mine fease holders with Lols who 
involved in‘the illegal mining ‘activity at Sy.No.11 &. 42 of Mallavalli Vilage. Bapulepadu 
Mandal, Krishna District, as no information as this office has nat issued any CFEY CFO 
of the Board to the persons involvéd in above said mining activity, in order to initiete 
necessary action in compliance with the Hon'ble MLG.T. Order. , 

; Yours faithfully, 
iy as, 

» [e-envind . MEER 
Copy submitted to the Collector & District Magistrate, NTR District for dSvdur of kind 
information. 
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Item. N6.35: . - 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAT 

Original Application No. 177 of 2021 (SZ) - 

(Through Video Conference) 

IN THE MATTER OF 

Tribinal 54 its own motion. 

Suo Motu based on the news item pubiiiea’ ir ; 

Eeriadut Télugu News Paper, Andhra Pratiesh, Krishna District, 

Amaravathi Edition, dt. 15072021” oo 
“Gravel Mining Mafia eheGravel in nell kvas” 

a A . * : 

HON BLE MR. JUSTICE. K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE DR. SATYAGOPAL KORLAPATL EXPERT MEMBER 

For Applicantta): Suo Motu by Court 

For Respondent(s): Mrs. Maduri Donti Reddy for R1 to R7. 

- ORDER 

1. AS per order dated 13.09.2021, this Tribunal had considered the report of 

t



the 4" respondent dated 11.09.2021 along with the Joint Comumittee report 

and extracted in Para (3) of the order:and then: passed the following order:- 

“4. It is seen from the Disizict Collector, Krishna District, 

Andhra Pradesh as well as the Joint Committee. xeport that 

certain. illegal excavations were done and steps will have to 

be taken against them and certain directions have been 

issned by the District Collectar, Krishna District and the 

Joint Committee to take appropriate. action against those. 

individuals; who were said to have involved in illegal 

excavation of Gravel in. Survey No. 11 & 12 of Mallavalli 

Village of Bapulapadu Mandal in Krishna District and State 

of Andhra Pradesh as Dee: rules, 

5. itis not known as to whether any proceedings have been 

initiated by the respective Departments, 

6. The District Collector, Krishna District and the Mining 

Department are directed te file their Independent report 

regarding the action taken on the basis for the observations 

made by the committee in this regard. . 

7. The above officials are directed to submit the report in 
this regard to this Tribunal on or before 09.11.2021 by e- 

filing in the form of searchable PDE/OCR Support PDF and 

not in the form of Image PDF along with necessary 

hardcopies ta be produced as per rules. 

&. The Registry is directed to commurmicate this order to ihe 

members. of the: committee, official respondents. including 

the Chairman, Andita Pradesh State Level Environment 

impact Assessment Authority {APSEIAA) for their 

information and also taking steps io file their independent 

‘Statement and further report.as directed.” 

2. The case was originally posted to 09.11.2021 for appearance of 6%



respondent, completion of pleadings and also for consideration. of further 

report. Thereafter, the matter has been adjourned from — to time by 

sticcessivé notifications and lastly, it was’ adjourned to today ss per 

“tiotification dated 24.01.2022. 

3. Mrs. Maduti Dont Reddy submitted that she is also appearing for additional 

6" respondent as well, So service is cotiplete. 

4, The learned counsel appearing for the respondents witnted some more time 

to file the action taken report and they are directed to submit the further 

_action report to this Tribunal on. ot before 17.03.2022 by e-filing in the 

, coniplfarioe of the direction. 

6. For-consideration of farther report, post on. 17.03.2022. 

sibiebiinted SS ow scseceecncseenceusceeed I. 

Qustice K. Ramakrishnan) 

Sd/- 

£ sakmanunwwswkmenseateswasdenes EM. 

(Or. Satyagopal Korlapati) 
O.A. No. 1777/2021 
17.02.2022. Sr.



GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES AND GEOLOSY 

From To. 
8 Ravi Kanth, MSeYech., The Director of Mines & Geotegy, 

“Asst. Director ef Mines 2 Genloay, Thrahimpebram - 

Vijayawada. 

Sir, 
Sub: Mines & Minéialt= G/o Assistant Director of Mines & Geology, Vijayawada - 

the Hon'ble National Green Tribunal {NCT}, South Zone, Cheanal bas issued 

folowing onder th OLA. No- 177 of 2021, Suv. Motu based on News Hem 
published iv Eenade Feluge' Newspaper, Krishna District, Aroravetl Editor, 

doted 15-07-2021 under tfie Caption “sig8B. pad B aerbotr acd’ {Mollevall Soe we 

Gravel Pal Matta Padaga) ~ Latest téport submitted — Regarding. 

Refs 4. Orders in OA. NO-477 OF 2021 Of Henble Natibnal Green Tribunal 
{NET}, South Zone, Chentrak 

2. Re Moi fieegy202bDE22, E20FIoF the ‘pistrict Collector, 

Ktishna, instructions issued in 177 of 2021. 

3. Letter Ne agssospers022 dated 26-08-2024 of Director of Minés. 
and Geology; Ibrahirmpatoam. 

4, Proteedings No 460a9g/D6/2021 dated 26-18-2021 of Director oF 
Mines.and Gestooy, Vijayawada. . 

S. ReD4afi94o72021, Daredizs.0s 2027 of Colléctor end District 

Magistrate, Krishna Machitipatrrenh: 

& Lr ita CB/SubcUNTPAFHRKIT7S, Dated: 31.08.2021 of Superindert 

Engineer, Isvigation circle, Vijeryarats 

7. RED4 1949/2021, Deted:02.09.2021 of Collector and District 

Magistrate, Krishna Machilipathan 

8, Joint. Committee: report Of OF.E.2032 on NGT Order in 
OANO.AF7/202L. 

This office . Show Cause Notice No 2298-1/NGT/2021, 

dated:03.0.2021 to the Sci Chinnsla Gangaraju. 

id. This office Stow Cdtse Netice No. 2LOe-2fMGT/2021. 

dabed203.0-20271 to the Sti Chinnala Narasayya-, 

YL. This office. Leno: 2498/UST/2027,.Dr29.09.202% addressed to the 
“fahsitdar. . 

Lz. This office Le wo Dt9e/NGT/2021, Del2210.2022 ackdressed to the 
Tahsildar 

13. This office Demand Notice: 2108/NGT/2074-1, DUQE.10.202% to SH 
Chinndia Gangaraju. ‘ 

=r oGo:~ 

= invite Kind attention to the subject and reference cited and informed Hon‘hle 

| Rationaf Greer Tribunal{NGT}], Seuth zone, Chennai has issued ander in O.Al- Woe EFF /20E7 

Sus Mote based on Mews Ttern published in Eenadu Telugu News paper, Krishna Digtr® 
Amravati Edition, dated 15-07-2021 Urider the Cention “diet® pd p sordabe oon 

{Matiavallt Gravel Pat Mafia Pactagay-and directed to constitute 2 team comprising of {2} 
the District Collector; Krishna Districh: Andtire Pradesh ora Senior Offfcer mot beloe 

fark of assistant Coffettor or Sub Divisional Megistrate as Deputed by him, (2) 2 Sectes 
Officer from the Depertrnent of Mines wnd Gevicay, deputed by its Director, not below the 
rank of Assistant Directir of tist area and {3} the Superintending Engineer of Pubtic 
Works Department{PwO} sid irrigation’ Department in that srea to memect the Ss 

mentioned in the newspaper repdrt and to submit o factual aswell as action taken 
is there is amy violation. found and also directed the committe to examin the goin: 

OA. Ne L7 7/2071 and submit the detailed report through the reference 1° cited. 

= 



' in the reference. 2™ cited, the Collector. & District Magistrate, Krishna. has-directedt 
ko this office through the eontents-of the National Green Tribunal, South Zone, Chennai 
order in O.ANo: i277 of 2021 dated: 11.08.2021 and.submit detailed s2port 

Throwgh the reference 3™ cited, the Director of Mines and.Geolagy, Mijayawade has: 
sequested the a. The Collector and District. Magistrate, Krishna. District 2. Superintending 
Engineer, -Public works ‘Department, VWayawada, 3Superintending engineer, Irrigation 
Department Vijayawada to nominate. the officers. from the respective. departments. 2s 
members int. the Joint committee with 3 direction to. see that the inspection and. 
compilauor of resort shall be completed: within 2 week in- accordance with the Standard 
Operating Procedure and send.a:report to the Diréctor of Mines and Geoloagy,. Vijayawada 
50 a5 to submit action Taken Report.on or before 13-09-2025. as ordered By the Hon'ble 
Rational Green Tribunal (NGT) in O:A.No. 276. & 277 of 2023, 

Through the reference 4” cited, the Director of Mines and Geology, Vijayawada. 
Proceedings. Na 489498/D6/2022 dated 25-08-2021 has nominated Smt. V.Nagini, 
Assistant Directar of Mires and Geology, “Vijayawada as. member to the proposed Joint 

“> Committee to inspect the areas in question and to. submit.@ factual report with: specific 
fecoromendation to take further action in dccordance with the relevant rules on the 
violations found, is any. She shall co-ordinate with the Committee for early competion of” 
Tae inspection and sae that the repert is sent to the. Director of Mines and Geology, 
Voayawada within a week. so. as. ta consolidate the Action. Taken Report in onder ‘to 
facilitare the committee to.submit its. report on-or before 13-09,2021 as oniered by the Hon'ble ‘Navanal Green Tribunat (NGT} ji O.A.No. 4176/2021. Further Smt. V.Nagini, |. 
Assistant Director of Mines and Geology, Vijayawada is also directed ta arrange the 2% ~ Meeting of the Joint Committers at the Ofo Deputy Director of Mines and Geology, * 
VWayawade ot the. earliest te prepare Road map-for completions af joint inspection “arid 
report. The Deputy Director of Mines and Geoloay, Vijayawada is Rereby narnis 
Nedal Officer far co-ordination and to provide necessary logistics tothe committee for 
purpose. 

Through the reference S$? cited, the Collector and District Magistrate, jerisfina cistrict, Machifipatnam has constituted committas. with Following officers and rejuested ta: inspect the area personaily and submit detailed report on the points raised. : petitions on or before 03.05,2021 to the Cotlector,.Krishna without-fall, 

i, Revenue Divisional Offices, Nuzividu, Mobile No, 9849902964. . 
2. Superinzending Engineer, Irrigation Department, Vijayawada pM. 7902093099 : 4. Assistant Director of Mines and Geology, Vijayawada Mobile No sudn6Esg: 
Through the reference 6 cited; Superintending Engineer, Irrigation Department,’ Vieyewada has nominated: Sri 6 Bhat Babu Deputy Executive: Engineer th. te one ' tammittee as a member in respect of irrigation Department to perform uties wherever necessary, : Oy A in this connection the committee inspected ‘the areas on. 03.09.2021 Prentiqned in O.A.No.177/2021 and.submitbed report. nee tte 

AS per the committee report, the committee has inspected APNC tang igca Sy-eo.11 and aiso the fands adjacent to the APTIC Jands on 83.09.2021. 7 Mallavelll nas issued advance possession certificate to the APOCiand: handeday extent oF Acs 1360.06, Cts cut of-total extent of Acs 1460.06 Cts in Sy.No.41 and 200.00 Cts as reserve for community Purpose/ Housite Site. Holders. The. Commies hes observed that itegai excavation of Gravel ne Sy.No,12:& 24 of Mallavalli Village, Bapulapadii / 

j Point Ip N~tatitude E- Longitude 
t Bf 36° 40 34.07N [80° S27 35.256 

2 



osnergiand persdns involved in excavation of gravel without permission as follows. 

“b. | ie 4b 34.850 80° 52 SET5°E 
e.. | 26°40 54.07" | 80° 52° S638 

a. | 46° 4 33.87°N 80°52 5642=} 

‘The Raveitie authorities of Baputadedy Mandal have repotted the details of tend 

, [Name oF aad Owner’ 5 | pexezvated Perot 
Sy.tio ‘| Extent in 

Acs the land 

Gasaiication oF | Excevared 
ares im Acres 

“Sa Chinnala Gangarajo, 
S/o Venkata Ramayya 

Taone 7.78 Pattaland 4.45 

SH Chimnats Gangaraju, 
4 Sfo Venkata Rameyya 

42f1B 3.30 NSP canar ss 

fi Chinnala Gangaraju, 
: SjoVenkets Ramayya . 

Lafin 2.96 Pattelend | O23 

-. PSH Chinnala Narasayye APS Pattaiand O17 

iGangaraju S/o Venkata 

! Rarhayye 

ReiIC Lands, SH Chinnals. adavi Govt Land a3e 
a weginil, 

. Foral Excavard Area ews’ 

Hepth of the excavated ares es detailed below. | 

‘The sasistant Geologist and Stinveyor Uf this office those whe accompanied with the 

. cofimitive has eubvnitted Joint Inspection report and reported that Geologicaliy the 

applied area consists of Gravel of recent geological ages which is formed due ic the 

weathering of base rock of Khondalite suite tock of Archean Age. The Gravel oresert in the 

areavis Red.in colour, fine arained in nature. Krishra District is underlain by 3 variety of 

geslogical formations: comprising from the-oldest Archesns to Recent Alrviom. Hydro 

Geologicaily, these. formnations are classified es Corisotidated {Hard}, Semi-consctideted 

{Soft} and Unconselidated. (Soft} forwatidrs. The consolidated formations inctuds 

crystalline (chondalites, Chamockifes. & Gatnétic Gneisses} and Meta sadiments 

{Dolomites, Shales, Phylites and Quarizites} of Archaean and Pre-Cambrian periods 

respectively. Sérmi-consolideted formations occur in the North-Eestern part of the District 

and KS exterision ig fimited to small area Le., in parts of Musunuru, Nuzividu, Bepulapedu 

ard Gannavaram Mandais. 

The Surveyor, 0/6, Assistant Director of Mines & Geology, Vijayaweda hes 

estimated the quantity excavated tm the arka of each individual by teking the averede 

Total Quantity Excavated | 33,778.5 

3 

Es_ Tame of Land Owner SyrNo 3 Extentin)} Excaveted | Estimated 

We | fExtavatéd Person BCS eres ia Extaveted : 
UL dicres. i Quantity incums : 

a H 

% Sri Chinnala.Gangaraju, Laie RTS 140 { t4627.75 

7 Sfo Venkata Rameyye, : ' ot : 

3 {SA Chinnala Gangazaju. } 12/18 3.30 S75 : Bett A 

{Sid Venkata Ramayya _ é 

3 VS Chinnala Gangataju, | 2271A [295 9 [ONS | 7287.83 

_ [S/o Venkata Rarnayya . : . 

“4 4 -Sri-Chinnais Narasayva | T2fzZA IS B.LF 1765.33 

{| sfe-Subbaiah 

ee a ai 
; = PAPHC Lands, Sti Chinnala | 34 O38 3970-10 

Gangarajo Sfo Verkata: i 

| Ramoyys j



Finally recommended to take aaressary action on the persons involved in ieaal 
excavation of Gravel in Sy.no.it, & 42 of Mallavalli Villege,.Bapulapadu Mandal, under 
Rute Z6(Zij of APMMC Rules 1966. : 

The Superinteading Engineer, Pulichirtala Project Circe, Vissannapeta has reported 
inat the Bapulepada Major {NSP Carat) was excavated at about 35: Years ago.and CMSCD 
WOrkS were afso compleied at that time. Further under mademization of the canal network 
with the World Bank Aid, the Sapulasady Major Canal. {NSP} was modernized with CC 
ining from Km 0.00 ta 15.80. The Bapulapadu canal is: passing through Ris.no.1S8 of 
Anantasagaram Village of Agiripalli Mandal and entering inte Sy.No.12.of Mallavalli Village 

. &@ Bapulepadu Mandal as per FMB. As pert the field verification, the mining was-cartied out. 
adjacent in the Bapulapadu Majer NSP canal in. Sy.No.22 pf Maliavani Vilage. 

Environmentat Engineer, Andhra Pradesh Soliution Cantrof. Soar, Regional Office, 
Vijayawada heve inspected the area on 94.03.2021 along with the revenue officials and. 
reported that their office has nct issued. any permissions suck as-CEE, CFO of the boardto 
this Gravel excavated area, ; 

As per the Repart of Revenue Officials and office récords: of Assistant Director of 
Mines. & Geology, Vueyawada, No. permits have been issued to. above individuals for 
exctevation of Gravel in this excavated area and informed that the Mine awher had canied 
out Mining operations without Environmental, Clearance from: MOEF & CC, Gol and CFE & 
CFO from the Andhra Pradesh pollution control Board. as required under section 25/26 of 
Warer Act (Prevention and Controt oP Pollution} 2974 and under. section 22 22 of Air 
{Prevention and Controf of Pollution Act} 1982 and Amendments.thereank. 

The committee finally bserved ‘the following points 

J. Megat Mining was conducted fr Sy.No,21, T271C, 12/2B, 12718 & 1272A. by. 
the jand owners. 

3 The gravel Mining is conducted. Without Permission from the concerned 
a@utharines. . 

iG. No Permissions were granted. in-the excavated area. Basing op the report of 
: the concemed the total quantity of Gravel excavated in Sy.No.ti & 12 of 

Mallayalt Village is estimated as 33778.5 Cur, 

Through the reference S* &. 1g Cited, the Assistant Director of Mines & Geology, Vieyawada has issued show Cause Notice te Si Chinnala. Gangaraju Syo Venkat Rameyya an¢ Chinnala Narasayya Sfo Subbaish.-to. explain the reasons why the actién Should net be iniciared against you for excavation of 59773.5. Cum of Gravel i Sy-Mo.12/2A, 18, 2C,11 & 12/2h aver-an extent of Acs 3.41 Cts without.permissioi from the concemed authorities within 7 days from the date ot receipt-of the noticé failing which Hetessery action will $2 initialed as per existing A.PM4.M4C rules, 1966, : 4 

Fhrougn the reference 11” cited, this office has. requested the Tat Baoulagacu Mandal to serve the Show Cause Notice through soncerned : 

veturned by the Postal Authorities due to party refused to take and alsoi Descendants of Sri Chinnala Narasayya as the postal authorities returned the : Ceuse Notice due to the Death of the parson. : 
Further, this office has served tha Show Cause Notice to Chinngle Ganga Rais through special. messenger on 20.18.2021 through concemedt Village Revenue Ofitcer anc VRO cencemed the has confinned the Desth of Sri Chinnata. Narasayye and Submited Death Certificare, 

Through the reference 12° cited, this office has requested the Tahsitdar, Saputapadu Mandaf ta kindy prowide the Jegal heir certificate. or Family member certificate of Sri Chinnata Narasayya.so as.to serve tha notioe to Descendants. of the diseased parson Sri.Chinnela Naresayya. , 

4% 
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ANNEYLBE 

oo ANDHRA PRADESH POLLUTION CONTROL BOARD ed) 
a REGIONAL OFFICE, VIJAYAWADA. 
aie ir Plot No.4, Sri Kanakadarga Officers’ Colony, Gurumanak Road. Vifayawada — 528 008, 

“ae 

PhNo: 0266-2543542 
(seen se nn nnsessneesnsnet end etn cro 

Lr.No.0.A.NOATTIPCBIRO-VIAI2022- (023 Date.30.11.2022 

To | | 

The Deputy Director, 
Mines & Geology Department, 
Vijayawada, 
NTR District. 

Sir, 

Sub: APPCB-RO-VJA- The Hon'ble N.G.T_ Order dafed.23.11.2022 in O.A. No.i77 of 
2021 (SZ) — Suc motu matter in the matters of Gravel mining in Malevelli 0 
Bapulapadu (M), Krishna District — Copy of the order communicated ‘or 
compliance — Certain information — Requested for taking necessary action - 
Reg. ; 

Ref 1. T.0. Ur.No. N.GT. O.A. No.177/PCB/RO-VJA/2022-153. DtL43.05.20272. 
letter addressed to the Deputy Director, Mines & Geology Department. 

2. The Hon'ble N_G_T. Order dated.23.11.2022 in O.A. No.177 of 2021 (SZ). 
3. E.mail message received from SEE (Legal), BO, Vilayawads on 22.17.2022. 

tet 

a]
 

os
: 

Ht is fo submit that this office is'in receipt of copy of fhe Horfble N.G.T. Order 
dated 23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matter in the mat? ters 
of Gravel mining in Mallavalli (V), Bapulapadu (MM), Krishna District. 

An extract of the order is furnished as below: 

1. This matter has been adjourned periodically at the request of the 

leamed counsel appearing for respondents nos.1 fo 7. After May 

. » 2022, there is no constructive progress in this page. 
2. Even the compensation levied against one Chinnala Ridresayyak he 

not yet been recovered, as if is stated that he is dead. He died on 

' 03.09.2021, but fil today, no action -has been taken fo recover the 
amount from the fegal heirs. Regarding the other violators, there is 
nothing om record to say what action has been teken by the 
authorities. . 

3. Let the comprehensive report be filed to enable us to close this 
matter. ; 

4. Post the matter on 20.12.2022. 

Earfier, this office had addressed leffer to the Deputy Director, Mines & Geolooy 
Department, NTR District to provide requisite information about the details of Lols 
involved in the above said illegal mining activity at Sy.No.f1 & 12 of Mafevall ov). 
Bapulapadu (M), Krishna District, which is not yet received, as no information neria ! 
to the above said mining activity is not available in this. office records, as this ot ice hed 

not issued any CTE / CFO of the Board to the persons involved in the above seid 
mining activities. 

Page 1 of 2



@D 
arsfore, ii is requested to provide requisite information on the points mentioned in the 

of the Hon'ble N.G.T. and aiso the details of Lols issued who were involved in the 

; mining operations, in order to initiate necessary action, in compliance with the 

Hon bie N.G.T. Order. 

Pa 

ai hla 
Guard. m 

Copy submitted to 

4. The JCEE, APPCB, ZO, Vijayawada Tor king information. 

2. The SEE (Legal), APPCB, BO, Vijayawada for kind information. 

Page 2 of 2 .



= ANDHRA PRADESH POLLUTION CONTROL BOARD 
Tame Pea REGIONAL OFFICE, VIJAYAWADA. 
Say Plot NoAl, Sri Kanakaduerga Officers’ Colony, Garnnanak Road. Vijayawada — S320 008, 
N/a 

Ph.No: 9866-2543542 

Lr.No.0.A.NO.177/PCB/RO-VJAI2022- (os Date.30.11.2022 
To | 

The Tahasildar, 
Bapulapadu (V&M), 
Krishna District 

Sir, 

Sub: APPCB-RO-VJA- The Hon'ble N.G.T. Onder dated 23.14.2022 in O.A. 
No.177 of 2021 (SZ} — Suo motu mafter in the mafiers of Greve] m 
Mallavalfi (V), Bapulapadu (M), Krishna District — Copy of the ore: 
communicated for compliance — Certain information — Requested for faking 
necessary action - Reg. | 

Ref. 1. T.O. Lr.No. N.GT. O.A. No.177/PCB/RO-VJAI2022-153, DEI aces 
letter addressed to the Deputy Director, Mines & Geology Depertment. 

2. The Hornble N.G.T. Onder dated.23.11.2022 in O.A. No: ATT Of 2024 (SZ 
3. Email message received from SEE (Legst), BO. Viavewsde on 

28.41.2022, 
ee 

ft is to submit that this office is in receipt of copy of the Hon'ble N.G.T. Order 
dated.23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matter in the matiers 
of Gravel mining in Mallavalli (V}, Bapulapadu (M), Krishna District. | 

An extract of the order is furnished 2s below: 

1. This matter has been adjourned periodically at the request of the 
leamed counsel appearing for respondents nos.1 fo 7. After May 
2022, there is no constmuctive progress in this page. 

2. Even the compensation levied against one Chinnala Nerasayya has - 
not yet been recovered, as if is stated that he is dead. He died on 
93.09.2021, but fil today, no action has been taken to recover the 
amount from the legal heirs. Regarding the other violators, there js 
nothing on record to say what dclion has been taken by the 
authorities. 

3. Let the comprehensive report be filed to enable us to close itis 
matter. 

4, Post the matter on 20.42.2022”. 

Earlier, this office had addressed letter fo the Tahasildar, Bapulapadu (V2M)_ Krishns 
District about the details of Lots who involved in the above said Mega! mining activity at 
Sy.No.11 & 12 of Mallavalli (V7), Bapulapadu (M),.Krishna District, which is not yet 
received, as no information pertaining to the above said mining activity is not evellebic 
in this office records, as this office had nof issued any CTE / CTO of the Board to the 

_ persons involved in the above said mining activities. 
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=rafare, itis requested to provide requisite information on the points mentioned in the 

of the Hon'ble N.G.T. and also the details of Lols issued who were involved in the 

gga! mining operations, in order to initiate necessary action, in compliance with the 

rion bie N.G.T. Order. 

seh iow 
TEN A/a. a 

Copy submitted to ; 

4. The JCEE, APPCB, ZO, Vijayawada for kind information. 

2. The SEE (Legal), APPCB, BO, Vijayawada for kind information. 

Page 2 of 2



- Fequested the 1. The Collector and District Magistrate, Krishna District 2. Superintand 

.members in the Joint committee with a direction te see that the inspection and cormpil 

Krishna District, Amravati Edition, dated 15-07-2021 under the Caption ‘who 
arpor pei’ (Mallavalli Gravel Pai Mafia Padega) and directed te constitute a tess 
comprising of (1) the District Collector, Krishna District, Andhra Pradesh or a Senior CFice: not below the rank of assistant Collector or Sub Divisional Magistrate as Daputed by him, (2) a Senior Officer from the Department of Mines and Geology, deputed by its Director, nos below the rank of Assistant Director of that area and (3) the Superintending Engineer of Public Works Department(PWD} and Irrigation Department in that area to inspect the ereas mentioned in the newspaper report and to submit-a factual as well as action taken report, is there is any violation found and also directed! the committee to examin the points in OLA, Mo 177/2021 and submitted the detailed report through the reference 1% cited. 

In the reference 24 cited, the Collector & District Magistrate, Krishna has directed to this office through the contents of the National Green Tribunal, South Zone, Chennai orcer in O.A.No: 177 of 2024 dated: 11.08.2021 and submit detailed report 

Through the reference 37 cited, the Director of Mines and Geology, Vilavawada hex 
Engineer, Public works Department, Vijayawada, 3. Superintending engineer, Department Vijayawada to nominate the officers from the respective cepartments ms 

of report shall be completed within a week in accordance with the Stenderd Operating Procedure and send a report to the Director of Mines and Geology, Vilayawadea < 5 submit action Taken Report on or before 13-09-2021 as ordered by the Hon'ble Netions! Green Tribunal (NGT) in O.A.Mo. 176 & 177 of 2021, 

Through the reference ath cited, the Director of Mines and Geology, Vilayvawede Proceedings Na 489498/D6/2021 dated 26-08-2021 has nominated Smt. V.Nagini, Ass Director of Mines and Geology, Vijayawada as member to the proposed Joint Committee to inspect the areas in question and to submit a factual report with specific recommendation te take further action in accordance with the relevant rules on the violations found, is env. Shoe shall co-ordinate with the Committee for early completion of the inspection and see that the report is sent to the Director of Mines and Geology, Vijayawada within a week 20 25 fy consolidate the Action Taken Report in order to facilitate the committee to submit its report on or before 13-09.2021 as ordered by the Hon’ble National Green Tribunal (NET! in O.A.Mo. 176/2021. Further Smt. .V.Nagini, Assistant Director of Mines and Geclogy, Vijayawada is also directed to arrange the i%* Meeting of the Joint Committee at the C/s Deputy Director of Mines and Geology, Vijayawada at the earliest to prepare Road map for completions of joint inspection and report. The Deputy Director:of Mines and Geology, Vijayawada js hereby nominated as Nodal Officer for co-ordination and to provide necessarw logistics to the committee for this purpose. 

Through the reference 5t? cited, the Collector and District Magistrate, Krishna district, Machilipatnam -has constituted committee with following officers and requested to inspect the area personally and submit detailed report on the points raised in both the petitions on or before 03.09.2021 to the Collector, Krishna without fail, 

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849903964 
2. Superintending Engineer, Irrigation Department, Vijayawada Mobile No 7OGTO93089 3. Assistant Director of Mines and Geology, Vijayawada Mobile No 9100689922 

Through the reference gt? cited, Superintending Engineer, Irrigation Departrrent, Vijayawada has nominated Sri B Bhanu Babu Deputy Executive Engineer in the committee as ¢ member in respect of Irrigation Department to perform the duties wheres necessary. 

In this connection the committee inspected the areas on 03.09.2024 mentioned in O.A.No.177/2021 and submitted report. 

AS per the committee report, the committee has inspected APIIC lands locat Sy.No.11 and also the lands adjacent to the APIIC lands on 03.09.2021. The Tahsildar, Mallavalli has issued advance possession certificate to the APIIC and handedover the tots! extent of Acs 1360.06 Cts out of total extent of Acs 1460.06 Cts in Sy.No.i1 and kent Acs 100.00 Cts as reserve for community Purpose/ Housite Site Holders. The Committes tes 



soserved that illegal excavation of Grave 

mMandai & at present no Mining is observe 

Donka Road followed by NSP Canal, West b 

Coconut Plantation and South by the premises 0 

The Geo-Coordinates of the excavated are 
wai 

Lin Sy.No.12 & 11 of Mallavalli Village, Bapulapadu 

d in the area. The site has been surrounded by East 

y existing Palm Oil Plantation, North by existing 

f existing Fly Ash Bricks Manufacturing Unit. 

ais as follows. 

' Point ID N - Latitude. a E- Langitude 

a “16° 41’ 34.077N 80° 52’ 39.23”E 

b 16° 41’ 34.85°N 80° 52’ 38.75°E 

E 16° 41’ 34.07"N 80° 52’ 36.38“E 

d 16° 41° 33.87"N 80° 52’ 36.42"E 

The Revenue authorities of Bapulapadu Mandal have reported the details of land 

owners and nersons involved in excavation of gravel without permission as follows. . 

S |Name of Land Owner Sy.No Extent in| Classification of Excavated 

No | /Excavated Person Acs ‘the land area in Acres 

1 Sr chinnata Gangaraju, 12/1C 7.78 |. : Pattaland 1.40 

S/o Venkata Ramayya 

> (Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal 0.75 

S/o Venkata Ramayya , 

3 Sri Chinnala Gangaraju, 12/1A 2.96 Pattaland 0.73 

S/o Venkata Ramayya 

[4 | Sri Chinnala Narasayya 12/2A 4.75 Pattaland 0.17 

| S/o Subbaiah ; i 

'5 | APIIC Lands, Sri Chinnala 11. Adavi Gavt Land 0.36 

Gangaraju S/o Venkata 

Ramayya 
‘ 

- Total Excavated Area | 3.41 

The Assistant Geologist and Surveyor of this office those who accompanied with the 

committee has submitted Joint Inspection report and reported that Geologically the applied 

area consists of Gravel of recent geological ages which is formed due to the weathering of 

nase rock of Khondalite suite rock of Archean Age. The Gravel present in the area. is Red in 

colour, fine grained in nature. Krishna District is underlain by a variety of geological 

formations comprising from the oldest Archeans to Recent Alluvium. Hydro Geologically, 

these formations are classified as Consolidated (Hard), Semi-consolidated. (Soft) and 

Uncansolidated (Soft) formations. The consolidated formations include crystalline 

(knondalites, Charnockites & Garnetic Gneisses) and Meta sediments (Dolomites, Shales, 

Phyllites and Quartzites). of Archaean and Pre-Cambrian periods respectively. Semi- 

consolidated formations occur in the North-Eastern part of the District and its extension is 

limited to small area i.e., in parts of Musunuru, Nuzividu, Bapulapadu and Gannavaram 

Mandals. 

The Surveyor, O/o Assistant. Director of Mines ® Geology, Vijayawada has estimated 

the quantity excavated in the area of each individual by taking the average depth of the 

axcaveted area as detailed below. 
; 

Sl. Name of Land Owner | Sy.No | Extent in| Excavated Estimated 

No /Excavated Person Acs area in Excavated 

. Acres Quantity in cums: 

1 Sri Chinnala Gangaraju, 12/1C 7.78 1.40 14617.76 

S/o Venkata Ramayya 

2 Sri Chinnala Gangaraju, 12/1B 3.30 0.75 6,237.43 q 

S/o Venkata Ramayya 

3. | Sri Chinnala Gangaraju, 12/14 2.96 0.73 7187.83 

S/o Venkata Ramayya 

| 4 Sri Chinnala Narasayya 12/2A 4.75 0.17 1765.38 

| S/o Subbaian 



5 | APIIC Lands,.Sri Chinnala 11 0.36 3970.59 | ° } Gangaraju. S/o Venkata 36) 
Ramayya _ 

Total Quantity Excavated 33,778.5 

® “ a,
 

a 3 aA 5 = o o al 5 tm ny
 

Finally recommended to take necessary action on the p S excavation of Gravel in Sy.no.14 & 12 of Mallavalli Village, Bapulapadu Mandal under Ruts 26(2)(i) of APMMC Rules 1966. 

The Superintending Engineer, Pulichintala Project Circle, Vissannapete has reported 
that the Bapulapadu Major (NSP Canal) was excavated at about 35 Years ago and CM&CD 
works were also completed at that time. Further under modernization of the canal network: with the World Bank Aid, the Bapulapadu Major Canal (NSP) was modernized with CC fining 
from Km 0.00 to 15.00. The Bapulapadu canal is passing through R.s.no.i68 of 
Anantasagaram Village of Agiripalli Mandal and entering into Sy.No.12 of Mallavalli Village of 
Bapulapadu Mandal as per FMB. As per the field verification, the mining was carried out 
adjacent to the Bapulapadu Major NSP canal in Sy.No.12 of Mallavalli Village, 

Environmental Engineer, Andhra Pradesh Pollution Control Board, Regional Office 
Vijayawada have inspected the area on 04.09.2021 along with the revenue officials an« 
reported that their office has not issued any permissions such as CFE, CFG of the board to 
this Gravel excavated area, 

As per the Report of Revenue Officials and office records of Assistant Director of 
Mines & Geology, Vijayawada, No permits have been issued to above individuals for 
excavation of Gravel in this excavated area and informed that the Mine owner had carried 
out Mining operations without Environmental clearance from MOEF & CC, Gol and CFE % 
CFO from the Andhra Pradesh pollution control Board as required under section 25/26 of 
Water Act (Prevention and Control of Pollution) 1974 and under section 21 22 of Air 
{Prevention and Control of Pollution Act) 1981 and Amendments thereof, 

The committee finally observed the following points 

I. Illegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/1A & 12/2A by 
the land owners. 

II, The gravel Mining is conducted without Permission from the concerned 
authorities, = 

TI. No Permissions were granted in the excavated area. Basing on the report of 
the concerned the total quantity of Gravel excavated in Sy.No,1i & 12 of 
Mallavalli Village is estimated as 33778.5 Cum. 

t 

Through the reference 9 & 10" cited, the Assistant Director of Mines & Geclogy 
Vijayawada has issued show Cause Motice to Sri Chinnala Gangaraju S/o Venkata Ramayy 
and Chinnala Narasayya S/o Subbaiah to expiain the reasons why the action should not be 
initiated against you for excavation of 33778.5 Cum of Gravel in Sy.No.12/2A, 1B, 1,11 2 
12/2A over an extent of Acs 3.41 Cts without permission from thea concerned authorities 
within 7 days from the date of receipt of the notice failing which necessary action will be 
initiated as per existing A.P.M.M.C rules 1966. 

Through the reference 11% cited, this office has requested the Tansildar, Bapulapacss 
Mandal to serve the Show Cause Notice through concerned Village Revenue Officer as +f 
Show Cause Notice issued to Sri Chinnala Gangaraju has been returned by the Poste 
Authorities due to party refused to take and also informed Descendants of Sri Chinnal= 
Narasayya as the postal authorities returned the Show Cause Netice due to the Death of the 
person. 

. Further, this office has served the Show Cause Notice to Chinnala Ganga Raju through 
special messenger on 20.10.2021 through concerned Village Revenue Officer and VRO 
concerned the has confirmed the Death of Sri Chinnala Narasayya and submitted Death 
Certificate. 

Through the reference 12 cited, this office has requested the Tahsilcar, Bapulapadu 
o Mandal to kindly provide the legal heir certificate or Family member certificate of Sri 



Chinnaia Narasayya so as to serve the notice to Descendants of the diseased person Sri 

Cninnala Narasayye. 
: 

Through the reference 13" cited, this office has issued a Demand Notice to Sri Chinnala 

Gangaraju and directed him to pay an amount of Rs.1,62,81,687/- (One Crore Sixty Two 

Lakhs Eighty One Thousand Six Hundred Eighty-Seven.Rupees Only) towards normal S.fee 

aiong with 10 times Penalty, DMF & MERIT under Rule, 26 of APMMC Rules, 1966 within 15 

’ days from date of receipt of the Demand Notice and submit the original challan to this 

gifice, failing which action will be initiated to recover the mineral revenue dues under 

Revenue Recovery Act, 1864 (Act-IT of 1864). This demand notice was suppressed due to 

the nonaccountability of the Consideration Fee. On aforesaid facts and the latest report 

jinformation submitted by this office to the Director of Mines & Geology, Ibrahimpatnam 

yide rei.i4™ Cited. 
, 

Through the reference 15th cited, this office has issued a modified Demand Notice to Sri 

Chinnala Gangaraju and directed him to pay an amount of Rs.1,77,48,069- (One Crore 

Seventy-Seven Lakhs Forty-Eight Thousand Sixty Nine Rupees Only) towards Normal 

eignisrage fee(NSF) along with 10. times Penalty, DMF, MERIT & Consideration 

Fea(1Gd%on NSF) under Rule; 26.of APMMC Rules, 1966 within 15 days from date of receipt 

of tre Dernand Notice and to submit the original challans to this office. Which failing action 

will be initiated to recover the mineral revenue dues under the Revenue Recovery Act, 1864 

(Act-Il of 1864). But, the defaulter refused to take the Demand Notice; hence the postal 

authorities returned the notice to the sender. 

r
a
y
 

Through the references ist & 17" Cited, this office has addressed a letter to the 

Yahsildar, Bapulapadu requesting to kindly serve the Demand Notice to Sri Chinnala Ganga 

Raju through the concerned Village Revenue Officer and take the acknowledgment. 

Soon after the receipt of the information regarding the descendants of Sri Chinnala 

Narasayya from the tahsildar, Bapulapadu this office will initiate necessary action in this 

matter. 

This is submitted for favor of information and further necessary action. 

Yours faithfully, 
¢ 

[A ay jth eo 
Asst. Director of Mines & eu y : 

be Vijayawada. 

Encl. As above 

copy submitted to the Collector and District Magistrate, Krishna Machilipatnam for favour of 

information. 

Copy submitted to the Deputy Director of Mines & Geology, Vijayawada for favour of 

informauon ‘ 
: 

Copy submitted to the Sub Collector, Vijayawada, for favour of information 

Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of information. 

Copy submitted to the Superintending engineer, Irrigation Circle Vijayawada for favour of 

information 

Copy submitted to the Executive Engineer and River Conservator, Krishna Central Division, 

Vijayawada for favour of information. 

Copy to the Tahsildar, Bapulapadu Mandal for information. 
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Item No.1:- 4 LAINIEXU RE - pal 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Tuesday, the 10° day of December 2024, 

(Through Video Conference) 

Original Application No.177 of 2021 (SZ) 

IN THE MATTER OF 

Tribunal on its own motion Suo Motu based 
on the news item published in Eenadu 
Telugu Newspaper, Andhra Pradesh, Krishna 
District, Amaravathi Edition, dated 
15.07.2021, titled “Gravel mining mafia 
eye gravel in Mallavalli” 

With 

1) The Chief Secretary to Government of Andhra Pradesh 
1st Block, 1%t Floor, Interirfi Government Complex, 
A.P. Secretariat’ Office, Velagapudi, ~~ 

Guntur, Andhra Pradesh - 522 237. 

2) Special Chief Becrétary of Andhra Pradesh 
Department of Environment; Forest, Science and Technology, 
4 Block, Ground Floor, Room No.268, 
A.P. Secretariat Office, Velagapudi, 
Guntur, Andhra Pradesh - 522°237. 

3) Special Chief Secretary of Andhra Pradesh 
Department of Industries and Commerce, 

2"4 Block, Ground Floor, Room No.102, 
A.P. Secretariat Office, Velagapudi, 

Guntur, Andhra Pradesh - 522 237. 

4) The District Collector 
Krishna District, 

Collectorate Main Building, Collectorate, 

Chilakalapudi, Machilipatnam, 

Andhra Pradesh — 521 002. 

5) The Director 
Department of Mines and Geology, 
Sri Anjaneya Towers, D.No.7-104, 

B-Block, 5" & 6" Floor, Ibrahimpatnam, 
Andhra Pradesh - 521 456. 

6) State Environment Impact Assessment Authority 
Andhra Pradesh, 

Rep. by its Chairman, 

D.No.33-26-14 D/2, Near Sunrise Hospital, 

Pushpa Hotel Centre, Chalamalavari Street, 

Kasturibaipet, Vijayawada — 520 010. 
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7) Andhra Pradesh Pollution Control Board 

Rep. by its Chairman, 

D.No.33-26-14 D/2, Near Sunrise Hospital, 

Pushpa Hotel Centre, Chalamalavari Street, 

Kasturibaipet, Vijayawada — 520 010. 

...Respondent(s) 

For Applicant(s): Suo Motu. 

For Respondent(s): Mrs. Madhuri Donti Reddy for Ri to R7. 

Judgment Reserved on: 05" November, 2024. 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

JUDGEMENT 

Delivered by Smt. Justice Pushpa Sathyanarayana, Judicial Member 

1. The issue relates to” an allegation of gravel mining 

mafia in Mallavali Village.as per the news report published in 

Eenadu Telugu Newspaper, Andhra Pradesh Edition, Krishna 

District, Amaravathi, dated 15.07.2021. 

2. It was alleged that the gravel mining mafia had set 

its eyes on Mallavalli Village in Bapulapadu Mandal in Krishna 

District. Earlier, Sy. No.11 (Government Lands) in the said village 

was allotted to Andhra Pradesh Industrial Infrastructure 

Corporation (APIIC) Limited for excavation of the soil. 

3. The newspaper report claims that unauthorized 

excavations are being carried out in the patta lands bordering 

the Government lands. It is also claimed that the local officials 

have become mute spectators even though the large quantity of 

gravel is being moved by invoking the name of Senior Officers in 

the district. 
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4, It is also alleged that the gravel is being used to 

raise the level of land belonging to industries in the 

neighbourhood. The government assigned lands in Mallavalli 

Village and Remalle Village are being sold for financial reasons, 

as water availability in these lands is scarce and difficult to raise 

crops. Some are carrying out the excavations with permits, 

while others are digging gravel without taking any permits. The 

huge quantities of gravel have been removed from those areas. 

5. It is also mentioned in the newspaper report that 

they have not even provided a safe distance from the roads 

which can enhance the possibility of sliding and thereby causing 

accidents. It is also alleged in the newspaper report that the 

gravel is being illegally mined and moved daily by trippers and 

tractors for private use. 

6. On going through the allegations reported in the 

newspaper, as the. exploitation of natural resources will have an 

adverse impact: ‘on the: SrEvIP ITS Ny the matter was taken up 

Suo Motu by this Tribunal. 

7. In “order sto. ascertain the genuineness of the 

allegations made dnd also the alleged violations and since this 

area is also falling, in. Krishna District, this Tribunal directed a 

Joint Committee comprising»of (1) District Collector - Krishna 

District or a Senior Officer not below the rank of Assistant 

Collector or Sub Divisional Magistrate as deputed by him, (2) 

Senior Officer from the Department of Mines and Geology, 

deputed by its Director, not below the rank of Assistant Director 

of that area and (3) Superintending Engineer of Public Works 

Department (PWD) and Irrigation Department to inspect the area 

mentioned in the newspaper report and ascertain as to (i) 

whether there is any illegal mining going on in the area in 

question and if so, what is the nature of action taken by the 

authorities against such violators, (ii) whether the gravel mining 

is being carried out in that area with necessary permissions and 

clearance if any required for that purpose by authorized persons 

and (iii) whether any excess mining has been done even when 

permissions have been granted and if so, what is the quantity of 

excess mining done and assess the environmental compensation, 
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és) 
including the amount required for restoration, apart from 

imposing royalty and penalty as per the regulators. 

8. The Joint Committee has inspected the lands allotted 

in Sy. No.11 and also adjacent lands allotted to the APIIC on 

03.09.2021. 

9. The Director of Mines and Geology filed a report 

dated 06.02.2023, wherein it is stated that the Joint 

Committee has observed illegal excavation of Gravel in 

Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal 

and at present, no Mining is observed in the area. The 

site is surrounded by East Donka Road followed by NSP 

Canal, West by existing Palm Oil Plantation, North by the 

existing Coconut Plantation and South by the premises 

of the existing Fly Ash Bricks Manufacturing Unit. 

10. The Revenue authorities of Bapulapadu Mandal 

have reported, the details of. land owners and persons 

involved in the excavation of gravel without permission as 

follows:- 

Sy. No S.| Name of Land Owner Extent._| Classification off Excavated 

No| /Excavated Person in-Acs | the land area in 

: Acres 

1 Sri Chinnala 12/1C |'7.78~ | Patta land 1.40 

Gangaraju, S/o 
Venkata Ramayya 

2 | Sri Chinnala 12/1B 3.30 NSP canal 0.75 
Gangaraju, S/o 
Venkata Ramayya 

3 | Sri Chinnala 12/1A 2.96 Patta land 0.73 

Gangaraju, S/o 
Venkata Ramayya 

4 | Sri Chinnala 12/2A | 4.75 Patta land 0.17 
Narasayya S/o 

Subbaiah 

5 | APIIC Lands, Sri 11 Adavi Govt 0.36 

Chinnala Gangaraju Land 
S/o Venkata 

Ramayya 

Total Excavated Area 3.41 
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Ga) 

It is further reported that the Surveyor O/o. 

Assistant Director of Mines & Geology, Vijayawada has 

estimated the quantity excavated in the area of each 

individual by taking the average depth of the excavated 

area as detailed below:- 

SI. No. | Name of Land Owner | Sy. No/ Extent | Excavate | Estimated 
/Excavated Person in Acs d area in) Excavated 

Acres Quantity in 

cums 
1 Sri Chinnala] 12/1C | 7.78 1.40 14617.76 

Gangaraju, S/o 

Venkata Ramayya 
2 Sri Chinnala} 12/1B 3.30 0.75 6,237.43 

Gangaraju, 

S/o Venkata 
Ramayya 

3 Sri Chinnala| 12/1A | 2.96 0.73 7187.83 
Gangaraju, 

S/o Venkata 
Ramayya 

4 Sri Chinnala) 12/2A°"|} 4.75 0.17 1765.38 
Narasayya S/o 
Subbaiah 

5 APIIC Lands,| 11° ~~!" 0.36 3970.10 
SriChinnala Ser i 
Gangaraju S/o 
Venkata Ramayya » « 

Total Quantity Excavated 33,778.5 

12. Finally, the Joint Committee recommended to 

take necessary action against the persons involved in the 

illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli 

Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC 

Rules 1966. 

arrived at as 33,778.5 Cu.M. 

The quantity of gravel excavated illegally is 

13. 

has reported that the mining was carried out adjacent to 

Major Sy.No.12. of 

The Andhra Pradesh Pollution Control 

It is submitted that the Irrigation Department 

the Bapulapadu NSP canal in 

Mallavalli Village. 

Board, Regional Office, Vijayawada inspected the area 

on 04.09.2021 along with the revenue officials and 

reported that their office has not issued any permissions 

such as CFE, CFO of the board to this Gravel excavated 

area. As per the Report of Revenue Officials and office 

records of Assistant Director of Mines & Geology, 

Vijayawada, no permits have been issued to above 
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Gs) 
individuals for excavation of Gravel in this excavated 

area and informed that the Mine owner had carried out 

Mining operations without Environmental Clearance from 

MOEF&CC, Gol and CFE & CFO from the Andhra Pradesh 

Pollution Control Board as required under Section 25 & 26 

of the Water Act (Prevention and Control of Pollution) 1974 

and under Sections 21 & 22 of the Air (Prevention and 

Control of Pollution Act) 1981 and amendments thereof. 

14. A Show Cause Notice was issued to Sri 

Chinnala Gangaraju S/o Venkata Ramayya and Chinnala 

Narasayya S/o Subbaiah to explain the reasons why 

action should not be initiated against him for excavation 

of 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C, 11 & 

12/2A over an extent of Acs 3.41 Cts without permission 

from the concerned authorities. 

15. A Demand Notice was issued to Sri Chinnala 

Gangaraju witha directlor: to pay an amount of 

Rs.1,62,81,687/- (One Crore Sixty Two Lakhs Eighty 

One Thousand. Six Hundred Eighty-Seven Rupees Only) 

towards normal ‘Seigniorage: fee along with 10 times 

Penalty, DMF & MERIT under Rule, 26 of APMMC Rules, 

1966 within 15 days from date of receipt of the Demand 

Notice. This “demand notice did not include the 

Consideration Fee. 

16. Therefore, the Director of Mines and Geology 

has issued a modified Demand Notice to Sri Chinnala 

Gangaraju and directed him to pay an amount of 

Rs.1,77,48,069- (One Crore Seventy-Seven Lakhs 

Forty-Eight Thousand Sixty Nine Rupees Only) towards 

Normal Seigniorage fee (NSF) along with 10 times 

Penalty, DMF, MERIT & Consideration Fee (100% on 

NSF) under Rule, 26 of APMMC Rules,1966 within 15 days 

from date of receipt of the Demand Notice and to submit 

the original challans to this office. 
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17. An action has also been initiated by the Department 

of Mines and Geology for the collection of mineral revenue dues 

from the defaulters under the Revenue Recovery Act, 1864 as 

per Section 25 of the Mines and Minerals (Regulation and 

Development) Act, 1957 and the powers delegated vide G.O. 

(Ms) No.66 Revenue Department (LR Section) dated 02.06.2005. 

18. The District Collector — Krishna District in his 

report dated 13.09.2021 has also reiterated what has already 

been reported by the Department of Mines and Geology. 

19. The APPCB has also filed a report which only 

reiterates that action has been initiated for recovery of the 

amounts arrived at by the Department of Mines and Geology for 

the illegal mining carried out. However, it has been noticed that 

the APPCB has not imposed any environmental compensation. 

20. While the matter was under consideration, it was 

reported that one’ of the alleged» miners viz., Mr. Chinnala 

Narasayya passed - “away~ and that _the show cause notice had 

been issued to ‘the legal heirs. and letter was addressed to the 

District Registrar, Machilipatanam vide letter dated 10.01.2023. 

21. In their report dated 03.11.2024, the 

Department of Mines and Geology reported that the District 

Collector and District Magistrate of Krishna District were 

requested to issue necessary instructions to Tasildhar —- 

Bapulapadu Mandal to recover the amount of Rs.1,77,48,069/- 

from Sri Chinnala Gangaraju S/o. Venkata Ramayya for the 

illegal excavation and transportation in Sy. No.12/1A, 1B, 1C and 

11, over an extent of Acres 3.24 Cents. 

22. From the reports received from the Director of Mines 

and Geology, Joint Committee, District Collector and the APPCB, 

it is clear that the issues raised in the newspaper are true and 

that large scale illegal mining was carried out and no action has 

been taken to prevent the same. Though the quantity of illegal 

mining carried out and quantity transported have been arrived at 

and a demand notice dated 01.12.2021 has been issued to Sri 
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Gs) 
Chinnala Gangaraju to pay an amount of Rs.1,77,48,008/- 

(Rupees One Crore Seventy Seven Lakhs Forty Eight Thousand 

and Eight only), the amount has not been recovered so far. 

23. Similarly, a show cause notice dated 11.01.2023 

has been issued to the family members/legal heir of Late Sri 

Chinnala Narasayya i.e. (i) Chinnala Koteswaramma (wife), (ii) 

Chinnala Naresh (son) and (iii) Chinnala Chinni (daughter) for 

illegal excavation and transportation of gravel, the demand 

amount has not been recovered. 

24. Even though the authorities have initiated the action 

under the Revenue Recovery Act, the amounts have not been 

recovered from the defaulters till now. 

25. It is also noted that though the quantity of gravel 

illegally mined is arrived at bythe Department of Mines and 

Geology, the APPCB has not “yet arrived at environmental 

compensation to be recovered from the persons who engaged in 

illegal mining. 

26. In view of the above, the following directions 

are issued:- 

I. The District Collector’should take action to ensure 

that the amounts levied by the Department of 

Mines and Geology are recovered early but not 

later than a period of three months from the date 

of this order. 

II. The APPCB is directed to arrive at the 

environmental compensation and recover the same 

from the persons who have mined the gravel 

illegally within a period of three months following 

due process of law. 

III. The District Collector and Director of Mines and 

Geology are directed to issue necessary directions 

to the Registration Department not to undertake 
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any registration of the land in which the mining Gs) 

has been carried out illegally, pending recovery of 

the dues as per the show cause notice issued by 

the Department of Mines and Geology and also the 

environmental compensation to be levied by the 

APPCB. 

IV. The compliance report to be filed by the District 

Collector within a period of three months. 

27. With the above directions, the Original 

Application [0.A. No.177 of 2021 (SZ)] is disposed of. 

Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 

i Sd/- 
Dr. Satyagopal Korlapati, EM 

Internet —- Yes/No 

All India NGT Reporter - Yes/No 

O.A. No.177/2021 (SZ) __ 
10 December, 2024. Mn. 
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ANOMNA PRADESH 

ARKIN exuRe-Wwr 
ANDHRA PRADESH POLLUTION CONTROL BOARD 

REGIONAL OFFICE, VIJAYAWADA. 
Saw Plot Noe, Opp: SBI, Sri Kanakadurga Officers’ Colony, S / 
a urunanak Nagar, Vijayawada — 520 008. Wie Er 

_ Ph: 0866-2543542 

Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2024-/0©% 9_ Date.2. }+-.12.2024 

To 
~ The Joint Chief Environmental Engineer, 

A.P. Pollution Control Board, 
Zonal office, Vijayawada. 

Sir, 

Sub: APPCB-RO-VJA-A case (SUO MOTU) was filed before the Hon'ble 

Ref: 

N.G.T on an adverse news item was published in Eenadu daily 
newspaper under the caption “Gravel Mining Mafia Eye Gravel in 
Mallavall” vide O.A. No.177 of 2021(SZ)-The Hon’ble N.G.T order 
dated.10.12.2024 while disposing the case-Levy of Environmental 
Compensation on illegal mining-Reg. 

1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in 
O.A. No.177 of 2021(SZ). 

2. E.mail received from the Head office, Vijayawada on 17.12.2024. 
KR 

It is to submit that a case (SUO MOTU) was filed before the Hon’ble N.G.T on an 

adverse news item was published in Eenadu daily newspaper under the caption “Gravel 

Mining Mafia Eye Gravel in Mallavalli’ vide O.A. No.177 of 2021(SZ). The Hon’ble 

N.G.T has disposed the case on 10.12.2024 with the following directions: 

1. The District Collector should take action fo ensure that the arnounts 

levied by the Department of Mines and Geology are recovered early but 

not later than a period of three months from the date this order. 

The APPCB is directed to arrive at the Environmental Compensation and 

recover the same from the persons who have mined the gravel illegally 

within a period of three months the following due process of law. 

The District Collector and Director of Mines and Geology are directed to 

issue necessary directions to the Registration Department not to 

undertake any registration of the land in which the mining has been 

carried out illegally, pending recovery of the dues as per the showcause 

notice issued by the Department of Mines and Geology and also the 

Environmental Compensation to be levied by the APPCB. 

In this regard, it is to submit that the issue relates to an allegation of gravel mining mafia 

in Mallavali Village as per the news report published in Eenadu Telugu Newspaper, 

Andhra Pradesh Edition, Krishna District, Amaravathi dated 15.07.2021. 

lt was alleged that the gravel mining mafia had set its eyes on Mallavalli Village in 
Bapulapadu Mandal in Krishna District. Earlier, Sy. No.11 (Government Lands) in the 
said village was allotted to Andhra Pradesh Industrial Infrastructure Corporation (APIIC) 
Limited for excavation of the soil.



The newspaper report claims that unauthorized excavations are being carried out in the 

patta lands bordering the Government lands. It is also claimed that the local officials 

have become mute spectators even though the large quantity of gravel is being moved 

by invoking the name of Senior Officers in the District. 

In order to ascertain the genuineness of the allegations made and also the alleged 

violations and since this area is also falling in Krishna District, this Tribunal directed a 

Joint Committee comprising of (1) District Collector - Krishna District or a Senior Officer 

not below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by 

him, (2) Senior Officer from the Department of Mines and Geology, deputed by its 

Director, not below the rank of Assistant Director of that area and (3) Superintending 

Engineer of Public Works Department (PWD) and Irrigation Department to inspect the 

area mentioned in the newspaper report and ascertain as to (i) whether there is any 

illegal mining going on in the area in question and if so, what is the nature of action 

taken by the authorities against such violators, (ii) whether the gravel mining is being 

carried out in that area with necessary permissions and clearance if any required for 

that purpose by authorized persons and (iii) whether any excess mining has been done 

even when permissions have been granted and if so, what is the quantity of excess 

mining done and assess the environmental compensation, including the amount 

required for restoration, apart from imposing royalty and penalty as per the regulators. 

The Joint Committee has observed illegal excavation of Gravel in Sy.No.12 & 11 of 
Mallavalli Village, Bapulapadu Mandal and at present, no Mining is observed in the 
area. The site is surrounded by East Donka Road followed by NSP Canal, West by 
existing Palm Oil Plantation,.North by the existing Coconut Plantation and South by the 
premises of the existing Fly Ash Bricks Manufacturing Unit. 

The Joint Committee has inspected the lands allotted in Sy. No.11 and also adjacent 
lands allotted to the APIHC on 03.09.2021. 

SI.No. Name of Land Owner Sy. No | Extent | Classification | Excavated 
/Excavated Person in Acs of the land area in 

Acres 
4 Sri Chinnala Gangaraju, | 12/1C 7.78 Patta land 1.40 

S/o. Venkata Ramayya 

2 Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75 

S/o Venkata Ramayya 

3 Sri Chinnala Gangaraju, | 12/1A 2.96 Patta land 0.73 
S/o Venkata Ramayya 

4 Sri Chinnala Narasayya| 12/2A 4.75 Paita land 0.17 
S/o Subbaiah 

5 APIIC Lands, Sri Chinnala 11 Adavi Govt 0.36 
Gangaraju S/o Venkata Land 
Ramayya. 

Total Excavated Area 3.41 

It is further reported that the Surveyor O/o. Assistant Director of Mines & Geology, 
Vijayawada has estimated the quantity excavated in the area of each individual by 
taking the average depth of the excavated area as detailed below: 

Sl. Name of Land Owner Sy. | Extent | Excav Estimated 
No. /Excavated Person No |inAcs| ated Excavated 

area Quantity in 
. in cums 

Acres 
1 Sri Chinnala Gangaraju, S/o Venkata |12/1C | 7.78 1.40 | 14617.76 

Ramayya 

2 Sri Chinnala Gangaraju, S/o. Venkata | 12/1B | 3.30 | 0.75 6,237.43 
Ramayya , 



44 
SIL. ; Name of Land Owner Sy. | Extent) Excav Estimated 
No. 3 /Excavated Person No | inAcs| ated Excavated 

area Quantity in 
in cums 

Acres 
3 | Sri Chinnala Gangaraju, S/o. Venkata | 12/1A}2.96 | 0.73 7187.83 

Ramayya 

4 Sri Chinnala Narasayya, S/o. Subbaiah | 12/2A | 4.75 0.17 1765.38 
5  |APIHC Lands, SriChinnala Gangaraju | 11 0.36 3970.10 

S/o. Venkata Ramayya 
Total Quantity Excavated 33778.5 

Finally, the Joint Committee recommended to take necessary action against the 
persons involved in the illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli 
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC Rules 1966. The quantity 
of gravel excavated illegally is arrived at as 33,778.5 Cu.M. Copy of the Joint committee 
inspection report enclosed. 

It is to submit that the APPCB has not issued Consent To Establishment (CTE) and 

Consent To Operate (CTO) to the gravel mining carried at Sy.No.11, 12/1A, 12/2A, 

12/1B, 12/1C of Mallavalli (V), Bapulapadu (M), Krishna District, A.P. 

In view of the above, it is requested to place the issue in EAC committee meeting to 

review and to take necessary action on the issue of levy of Environmental 

Compensation. 

Submitted. 

Yours faithfully, 

rit “Ett 

Encl:A/a. ENVIRONM| NTAL ENGINEER 

Copy submitted to 

1. The Collector & District Magistrate, Krishna, Machilipatnam for favour of 
kind information. 

2. The JCEE (Legal), APPCB, BO, Vijayawada for kind information.



Item No.1:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

Tuesday, the 10" day of December 2024. 

(Through Video Conference) 

Original Application No.177 of 2021 (SZ) 

IN THE MATTER OF 

Tribunal on its own motion Sue Motu based 
on the news item published in Eenadu 

Telugu Newspaper, Andhra Pradesh, Krishna 
District, Amaravathi Edition, dated 

15.07.2021, titled “Gravel mining mafia 

eye gravel in Mallavalli” 

With 

1) The Chief Secretary to Government of Andhra Pradesh 
1* Block, 1% Floor, Interim Government Complex, 
A.P. Secretariat Office, Velagapudi, “°° 
Guntur, Andhra Pradesh — 522.237. 0 

2) Special Chief Secretary of Andhra Pradesh 
Department of Environment,’ Forest, Science and Technology, 
4" Block, Ground Floor, Room No.268, 
A.P. Secretariat Office, Velagapudi, 
Guntur, Andhra Pradesh — 522237: 

3) Special Chief Secretary of Andhra Pradesh 
Department of Industries and Commerce, 

2°? Block, Ground Floor, Room No.102, 
A.P. Secretariat Office, Velagapudi, 
Guntur, Andhra Pradesh ~ 522 237. 

4) The District Collector 
Krishna District, 
Collectorate Main Building, Collectorate, 

Chilakalapudi, Machilipatnam, 

Andhra Pradesh — 521 002, 

5) The Director 
Department of Mines and Geology, 
Sri Anjaneya Towers, D.No.7-104, 

B-Block, 5 & 6" Floor, Ibrahimpatnam, 
Andhra Pradesh — 521 456. 

6) State Environment Impact Assessment Authority 
Andhra Pradesh, 

Rep, by its Chairman, 

D.No.33-26-14 D/2, Near Sunrise Hospital, 

Pushpa Hotel Centre, Chalamalavari Street, 
Kasturibaipet, Vijayawada - 520 010. 
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) 

7) Andhra Pradesh Pollution Control Board 
Rep. by its Chairman, 
D.No,33-26-14 D/2, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalamalavari Street, 
Kasturibaipet, Vijayawada — 520 010. 

... Respondent(s) 

For Applicant(s): Suo Motu. 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7. 

Judgment Reserved on: 05th November, 2024. 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

TURGEMENT 

Delivered by Smt. Justice Pushpa 2 piyanceayane, Judicial Member 

1. The issue’ ‘relates. to: ‘an allegation of gravel mining 
mafia in Mallavali ‘Village. as per the news report published in 
Eenadu. Telugu Newspaper, Andhra Pradesh Edition, Krishna 
District, Amaravathi, dated 15.07.2021, 

2. It was alleged that the gravel mining mafia had set 
its eyes on Mallavalli Village in Bapulapadu Mandal in Krishna 
District. Earlier, Sy. No.11 (Government Lands) in the said village 
was allotted to Andhra Pradesh Industrial Infrastructure 
Corporation (APIIC) Limited for excavation of the soil. 

3. The newspaper report claims that unauthorized 
excavations are being carried out in the patta lands bordering 
the Government lands. It is also claimed that the local officials 
have become mute. spectators even though the large quantity of 
gravel is being moved by invoking the name of Senior Officers in 
the district. 
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4. It is also alleged that the gravel is being used to 

raise the level of land belonging to industries in the 

neighbourhood. The government assigned lands in Mallavalli 

Village and Remalle Village are being solid for financial reasons, 

as water availability in these lands is scarce and difficult to raise 

crops. Some are carrying out the excavations with permits, 

while others are digging gravel without taking any permits. The 

huge quantities of gravel have been removed from those areas. 

5. It is also mentioned in the newspaper report that 

they have not even provided a safe distance from the roads 

which can enhance the possibility of sliding and thereby causing 

accidents. It is also alleged in the newspaper report that the 

gravel is being illegally mined and moved daily by trippers and 

tractors for private use. 

6. On going through the allegations reported in the 

newspaper, as the exploitation of natural resources will have an 

adverse impact on theenvironment, the matter was taken up 

Suo Motu by this Tribunal. .. thes 

7. In ‘GrdeFe<to ascertain ‘the genuineness of the 

allegations made and also the alleged violations and since this 

area is also falling in, Krishna, District, this Tribunal directed a 

Joint Committee comprising of (1) District Collector - Krishna 

District or a Senior ‘Officer not below the rank of Assistant 

Collector or Sub Divisional Magistrate as deputed by him, (2) 

Senior Officer from the Department of Mines and Geology, 

deputed by its Director, not below the rank of Assistant Director 

of that area and (3) Superintending Engineer of Public Works 

Department (PWD) and Irrigation Department to inspect the area 

mentioned in the newspaper report and ascertain as to {i) 

whether there is any illegal mining going on in the area in 

question and if so, what is the nature of action taken by the 

authorities against such violators, (ii) whether the gravel mining 

is being carried out in that area with necessary permissions and 

clearance if any required for that purpose by authorized persons 

and (iii) whether any excess mining has been done even when 

permissions have been granted and if so, what is the quantity of 

excess mining done and assess the environmental compensation, 
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including the amount required for restoration, apart from 

imposing royalty and penalty as per the regulators. 

8. The Joint Committee has inspected the lands allotted 

in Sy. No.11 and also adjacent lands allotted to the APIIC on 

03.09.2021. 

9. The Director of Mines and Geology filed a report 

dated 06.02.2023, wherein it is stated that the Joint 

Committee has observed illegal excavation of Gravel in 

Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal 

and at present, no Mining is observed in the area. The 

site is surrounded by East Donka Road followed by NSP 

Canal, West by existing Palm Oil Plantation, North by the 

existing Coconut Plantation and South by the premises 

of the existing Fly Ash Bricks Manufacturing Unit. 

ia. The Revenue authorities of Bapulapadu Mandal 
have reported. he. details: of: land owners and persons 
involved in thé excavation of gravel without permission as 
follows:- 

S.| Name of Land Owner | Sy. No | Extent Classification off Excavated 
No| /Excavated Person » 1 ImAcs | the land area in 
: fe Acres 
1 | Sri Chinnala 12/1C LL Patta land 1.46 

Gangaraju, S/o 
Venkata Ramayya 

2 | Sri Chinnala 12/1B |; 3.30 NSP canal 0.75 
Gangaraju, S/o 
Venkata Ramayya 

3 | Sri Chinnala 12/1A | 2.96 Patta land 0.73 
Gangaraju, S/o 
Venkata Ramayya 

4 | Sri Chinnala 12/2A | 4.75 Patta land 0.17 
Narasayya S/o} 
Subbaiah 

5 | APIIC Lands,  Sril 11 Adavi Govt 0.36 
Chinnala Gangaraju Land 
S/o Venkata 
Ramayya 

Total Excavated Area 3.44 | 
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11. It is further reported that the Surveyor O/o. 

Assistant Director of Mines & Geology, Vijayawada has 

estimated the quantity excavated in the area of each 

individual by taking the average depth of the excavated 

area as detailed below:- 

SI. No. | Name of Land Owner | Sy. No| Extent | Excavate | Estimated 
/Excavated Person in Acs | d area in) Excavated 

, Acres Quantity in 
cums 

1 Sri Chinnala) 12/1C | 7.78 1.40 14617.76 
Gangaraju, S/o 

Venkata Ramayya 

2 Sri Chinnala) 12/1B 3.30 0.75 6,237.43 

Gangaraju, 

S/o Venkata 

Ramayya 
3 Sri Chinnalaj 12/1A | 2.96 0.73 7187.83 

Gangaraju, 

S/o Venkatal 

Ramayya 

4 Sri Chinnala) 12/2A°°) 4.75 0.17 1765.38 
Narasayya S/o ° 
Subbaiah wit 

5 APIIC Lands,| 21° cd 0.36 3970.10 
SriChinnala ee fe 
Gangaraju S/O} 

Venkata Ramayya «4% 

Total Quantity Excavated 33,778.5 

12. Finally, the Joint Committee recommended to 

take necessary action against the persons involved in the 

illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli 

Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC 

Rules 1966. The quantity of gravel excavated illegally is 

arrived at as 33,778.5 Cu.M. 

13. It is submitted that the Irrigation Department 

has reported that the mining was carried out adjacent to 

the Bapulapadu Major NSP canal in Sy.No.12_ of 

Mallavalli Vilage. The Andhra Pradesh Pollution Control 

Board, Regional Office, Vijayawada inspected the area 

on 04.09.2021 along with the revenue officials and 

reported that their office has not issued any permissions 

such as CFE, CFO of the board to this Gravel excavated 

area. As per the Report of Revenue Officials and office 

records of Assistant Director of Mines & Geology, 

Vijayawada, no permits have been issued to above 
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individuals for excavation of Gravel in this excavated 

area and informed that the Mine owner had carried out 

Mining operations without Environmental Clearance from 

MOEF&CC, Gol and CFE & CFO from the Andhra Pradesh 

Pollution Control Board as required under Section 25 & 26 

of the Water Act (Prevention and Control of Pollution) 1974 

and under Sections 21 & 22 of the Air (Prevention and 

Control of Pollution Act) 1981 and amendments thereof. 

14, A Show Cause Notice was issued to Sri 

Chinnala Gangaraju S/o Venkata Ramayya and Chinnala 

Narasayya S/o Subbaiah to explain the reasons why 

action should not be initiated against him for excavation 
of 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C, 11 & 

12/2A over an extent of Acs 3.41 Cts without permission 

from the concerned authorities. 

15. A Demand Notice'was issued to Sri Chinnala 
Gangaraju with. a: \direction tO pay an amount of 
Rs.1,62,81 1687 /= (One. ‘Crore . ‘Sixty Two Lakhs Eighty 
One Thousand ‘Six, Hundred Eighty- Seven Rupees Only) 
towards normal: -Seigniorage fee along with 10 times 
Penalty, DMF & MERIT under Rule, 26 of APMMC Rules, 
1966 within 15 days from. date of receipt of the Demand 
Notice. This demand. natice did not include the 
Consideration Fee, 

16, Therefore, the Director of Mines and Geology 
_has issued a modified Demand Notice to Sri Chinnala 
Gangaraju and directed him to Pay an amount of 
Rs.1,77,48,069- (One Crore Seventy-Seven Lakhs 
Forty-Eight Thousand Sixty Nine Rupees Only) towards 
Normal Seigniorage fee (NSF) along with 10 times 
Penalty, DMF, MERIT & Consideration Fee (100% on 
NSF) under Rule, 26 of APMMC Rules,1966 within 15 days 
from date of receipt of the Demand Notice and to submit 
the original challans to this office. 
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17.  An_action has also been initiated by the Department 

of Mines and Geology for the collection of mineral revenue dues 

from the defaulters under the Revenue Recovery Act, 1864 as 

per Section 25 of the Mines and Minerals (Regulation and 

Development) Act, 1957 and the powers delegated vide G,O. 

(Ms) No.66 Revenue Department (LR Section) dated 02.06.2005, 

18. The District Collecter - Krishna District in his 

report dated 13.09.2021 has also reiterated what has already 

been reported by the Department of Mines and Geology. 

19. The APPCB has also filed a report which only 

reiterates that action has been initiated for recovery of the 

amounts arrived at by the Department of Mines and Geology for 

the illegal mining carried out. However, it has been noticed that 

the APPCB has not imposed any environmental compensation. 

20. While ie matter was under consideration, it was 

reported that. one: of the alleged miners viz., Mr. Chinnala 

Narasayya passed “away ‘and that. the show cause notice had 

been issued to the legal -heirs and letter was addressed to the 

District Registrar, Machilipatanam vide letter dated 10.01.2023. 

21. In their report. dated 03.11.2024, the 

Department of Mines and Geology reported that the District 

Collector and District Magistrate of Krishna District were 

requested to issue mecessary instructions to Tasildhar — 

Bapulapadu Mandal to recover the amount of Rs.1,77,48,069/- 

from Sri Chinnala Gangaraju S/o. Venkata Ramayya for the 

illegal excavation and transportation in Sy. No,12/1A, 1B, 1C and 

11, over an extent of Acres 3.24 Cents. 

22, From the reports received from the Director of Mines 

and Geology, Joint Committee, District Collector and the APPCB, 

it is clear that the issues raised in the newspaper are true and 

that large scale illegal mining was carried out and no action has 

been taken to prevent the same. Though the quantity of illegal 

mining carried out and quantity transported have been arrived at 

and a demand notice dated 01.12.2021 has been issued to Sri 
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Chinnala Gangaraju to pay an amount of Rs.1,77,48,008/- 

(Rupees One Crore Seventy Seven Lakhs Forty Eight Thousand 

and Eight only), the amount has not been recovered so far. 

23. Similarly, a show cause notice dated 11.01.2023 

has been issued to the family members/legal heir of Late Sri 

Chinnala Narasayya i.e. (i) Chinnala Koteswaramma (wife), (ii) 

Chinnala Naresh (son) and (iii) Chinnala Chinni (daughter) for 

illegal excavation and transportation of gravel, the demand 

amount has not been recovered. 

24, Even though the authorities have initiated the action 

under the Revenue Recovery Act, the amounts have not been 
recovered from the defaulters till now. 

25. It is also noted that though the quantity of gravel 

illegally mined is arrived at by..the Department of Mines and 
Geology, the APPCB has not yet. arrived at environmental 
compensation to be recovered: from the persons who engaged in 

illegal mining. 2 

26. In view of-the above, the following directions 
are issued:- 

I. The District Collector should take action to ensure 

that the amounts levied by the Department of 
Mines and Geology are recovered early but not 
later than a period of three months from the date 

of this order. 

II, The APPCB is directed to arrive at the 
environmental compensation and recover the same 

from the persons who have mined the gravel 
illegally within a period of three months following 
due process of law. 

III, The District Collector and Director of Mines and 

Geology are directed to issue necessary directions 

to the Registration Department not to undertake 

Page 8 of 9



any registration of the land in which the mining 

has been carried out illegally, pending recovery of 

the dues as per the show cause notice issued by 

the Department of Mines and Geology and also the 

environmental compensation to be levied by the 

APPCB. 

IV. The compliance report to be filed by the District 

Collector within a period of three months. 

27. With the above directions, the Original 

Application [0.A. No.177 of 2021 (SZ)] is disposed of. 

. Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

ok Sd/- 
:. Dr. Satyagopal Korlapati, EM 

Internet — Yes/No 

All India NGT Reporter — Yes/No 

O.A. No.177/2021 (SZ) 

10° December, 2024. Mn. 
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~f JOINT COMMITTEE REPORT ON NGT ORDER IN 0.A.No.177/2021 

The Hon'ble National Green Tribunal (NGT), South Zone, Chennai has Issued | 

following order In ©,A. No 17% of 2021 Sue Moto based on News Item published In 

Eenadu Telugu Newspeper, Krishna District, Amravatl Edition, dated 15-07-2021 

under the Caption ‘aopss® pad p arbatr xia’ (Mallavalll Gravel Pai Mafla Padaga). 

It is alleged in the newspaper report that the gravel mining has [ts eyes on | 

Mallavalli In Bapulapadu Mandal In Krishna District, where the sofl Is being excavated. an. 

Prior to the allotment to Andhra Pradesh Industrial Infrastructure Corporation Limited 

(APIIC}, it was customary to excavate government land at Survey no,ii. 

Unauthorized excavations have been going on for the past few days In the patte end 

bordering it recently. Local officlais have become mute spectators as large quantities 

of gravel are being moved by invoking the names of the senior officers in the District. 

The gravel is being used to ratse the level of lands belonging It Industries in the 

neighborhood, The Govt assigned lands In Mallavalll and Remalle are being used sold 

for financial reasons, a$ water availability in these lands Is scarce and difficult to ralse 

craps. Some are carrying out excavations with permits, while others are diaging 

gravel without taking any permits. The huge quantity of oravel have been rernoved 

from these areas. 

Orders in 0.A. No 177 of 2021 

“In order to ascertain the genuineness of the allegations make and also alleged 

violations and since this area Is also falling Krishna District. So we feel that the same 

committee which has been appointed In O.A. No 176 of 2021 (SZ) can be directed to 

look In to this issue also and submit a comprehensive report, so that this Tribunal can 

dispose of both the cases by a common order”. 

TheHon‘ble Natlonal Green Tribunal also directed the committee to ascertain the 

following 

1, Whether there any illegal gravel mining fs going on in that area In question, if so, 

what is the nature Is so, what is the nature of action taken by the authorities 

against such violations, : 

tl. Whether the gravel mining is being carried aut in that erea with necessary = 

permissions and clearances If any required for that purpose by authorities against 

such Violations. i 

nL.Whether any excess mining has been done even when permission have been 

granted and If so, what fs the quantity of excess mining done and assess the 

environmental compensation including the amount required far restoration, apart 

from imposing royalty and penalty es per the regulations. 

The Director of Mines and Geology, Ibrahimpatnam vide Lr.No 489498/D6/2021 

dated 26-08-2021 has requested the Collector and District Magistrate, Krishna District, 

Superintending Engineer, Public works Department, Vijayawada and Superintending 

engineer, Irrigation Department Vijayawada to nominate the officers from the 
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departments as members in the Joint committee with a direction to see that 

in accordance Bey 

the inspection and compilation of report shall be completed within a week ina i 

the Director of Mines and 

with the Standard Operating Procedure and send a report to 

Vijayawada $0 aS to submit action Taken Report on or pefore 13-09-2021 as 

A.NoL76& 177 af 2021. 
i 

respective 

Geology, 

ordered by the Hon’ble National Green Tribunal(NGT)in
 O. 

The Director of Mines and Geology, lbrahimpatnam vide Proceedings No 

489498/D6/2021 dated 26-08-2021 has nominated Smt, v.Nagial, Assistant Director of 

Mines and Geology, Vijayawada as member to the propased Joint Committee to inspect 

the areas in question and to submit 3 factual report with specific recommendation to 

take further actian In accordance with the relevant rules an the violations found, i§ any. 

She shall co-ordinate with the Committee for early completion of the inspection and see 

that the report is sent to the Director of Mines and Geolagy, Vijayawada within a week 

s0 as to consalidate the Action Taken Report in order to facilitate the committee to 

submit Its report on ar before 13-09.2021 as ordered by the Hon’ble National Green 

Tribunal(NGT)in O.A.No 176% 177 of 2021.Further, Smt. V.Nagini, Assistant Director of 

Mines and Geology, Vilayawada Is also directed to arrange the 1% Meating of the Joint. 

Cammittee at the O/o Deputy Director of Minesand Geology, Vijayawada at the earliest 

to prepare Road map for completions of joint inspection report. 

The Deputy Director of Mines and Geology, Vijayawada is hereby nominated as 

Nodal Officer far co-ardination and to provide necessary logistics to the committee for 

this purpose. : 

To comply the Hon‘ble NGT Orders and instructions of the Director of Mines & 

Geolagy, Ibrahimpatnam for submission of factual repart of the Joint Committee and 1% 

meeting Is proposed an 01.09.2021 for preparation af Road map far campletion of Joint 

inspection report. 

The Collector and District Magistrate Krishna, Machilipatnam vide Lr.No. 

Re.D4/1949/2021, Dated:28.06.2021 constituted a committee with the following 

officers 

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849903964 

2. Superintending Engineer, Irrigation Gepartment, Vijayawada, Mobile No. 

7901093099. 

3. Assistant Director of Mines & Gealogy, Vijayawada, Mobile No. 9100688838 

Directed the committee to inspect the area personally and submit the joint 

committee report in detail on the paints raised in both the petitions on or before 

03.09.2021 to the Collector, Krishna withaut fall. 

The Superintending Engineer, Irrigation Department, Vijayawada vide 

Lr.No.CB/Supdt/NTPA/HRK/775", Dated:31,08.2021 has nominated Sri B Bhanu Babu 

Deputy Executive Engineer In the joint committee as a member in respect of Irrigation 

Department to perform the dutles wherever necessary. , 
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. a The Joint Committee has Inspected APISC lands located’ in Sy.No.11 and also the 

_ : i lands adjacent to the APIIC lands on 03.09.2021. The Tahsildar, Bapulepadu has Issued 

Oye | advance possession certificate to the APITC and handed over the total extent of Acs 

4360.06 Cts out of total extent of Acs 4460.06 Cts in Sy.No.11 and kept Acs 100.00 Cts 

pes as reserve for comraunity Purpose/ Housite Site Holders. The Committee has observed 

5 that illegal excavation of Gravel in Sy.No.12 & 11 of Mallavalli Village, Sapulapadu 

Mandal & at present no Mining Is observed in the area. The site has been surrounded by 

East Donka Road follawed by NSP Canal, West by existing palm Oil Plantation, North by 

existing Coconut Plantation and South by the premises of existing Fly Ash Bricks 

eo-Coordinates of the excavated area is as follows. 
Manufacturing Unit. The G 

Point 1D N - Latitude E - Longitude 

a 16° 41’ 34,07°N BO? 52’ 39.23"E 

b 416° 41° 34.85°N Boe 52° 38.75"E 

Cc 16° 41" 34.07°N 80? §2' 36,38"E ’ 

d 16° 41’ 33.87°N BO* 52’ 36.42°E 

The Revenue authorities of Bapulapadu Mandal have reported the detzils of 

land owners and persons involved In excavation of gravel without permission as 

follows. 

S. | Name of Land Owner Sy.No Extent Classification of Excavated 

in Acs the fand area In Acres 
i 

i i 

H 
i 

No | /Excavated Person 

1 | Sri Chinnala Gangaraju, 12/1C 7.78 Patta land 1.40 H 

S/o Venkata Ramayya 

2 | Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal 0.75 

S/o Venkata Ramayya 

3 | Sri Chinnala Gangaraju, 12/10 2.96 Patta land 0.73 

S/o Venkata Rameyya 

4 | Si Chinnafa Naraseyya 12/2A 4.75 Patta land 0.17 

S/o Subbaiat 

S | APIIC Lands, Sri 41 Adavi Govt Land | 0.36 

Chinnala Gangaraju S/o 

Venkata Ramayya 
Total Excavated Area | 3.41 

The Assistant Geologist and Surveyor of this office those who accompanied with 

the committee has submitted Joint Inspection report and reported that Geologically 

ts of Gravel of recent geological ages which Is formed due to 

the applied area consis 
e. The Gravel 

the weathering of base rock of Khondalite suite rock of Archean Ag 

present in the area is Red In colour, fine grained In nature. Krishna District Is 

underlain by a variety of geological formations comprising from the oldest Archeans to 

Recent Afluvlum. Hydro Geologically, these formations are classified as Consolidated 

{Hard}, Semt-consolidated (Soft) and Unconsolidated {Soft} formations. The 

H : consolidated formations include crystalline (khondalltes, Charnockites & Garnetic 

i Gneisses} and Meta sediments (Dolomites, Shales, Phyllites and Quartzites) of 

Archaean and Pre-Cambrian periods respectively. Seml-consolidated formations occur 

in the North-Eastern part of the District and its extension is limited to small area I.e., 

in parts of Musunuru, Nuzividu, Bapulapadt and Gannavaram Mandals. 
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Finally recommended to take necauialy aculan an the pernuns favalvacd ti ilsgal 

excavation af Grovel In Syna.tl te $2 af Mallavalll Villoga, Bapulapadu Mandal under 

Rule 2G(2}(0) af APMMG Rulan 1966. 

The Supedstondiag Enginear, Pallchlistola Projucl Cirela, Viesannapeta has 

reported Usat the Bapulapadu Major (NSE Canal) wag axcavalad at about 35 Yoors age 

and CMACD works were also conipledad al that ling. Further andar modarnizatlon of 

the canal actwork with the Wold Bank Ald, the Bapulapadu Major Canal (NSP) was 

modernized with CC lining fram Km 0.00 to £5.00, Tho Bapulapadu canol Is passing 

(hrough RaingdG@l of Anantasagaran Village of Aglipolll Mandal ond entering Into 

sy.vol2 of inallavaik Village of Bapulopedu Mandal as per FMI. As per tie fleld 

verfication, tha minlays wus curred out adjacent te tha Bapwepadu Major NSP canal ia 

Sy-Na,.t2 of Mallavalll Vilage. 

Environmental Engineer, Ardara Pradash Pollullan Control Gourd, Regional 

Olfice, Vieyawada have Inspected the area on 04,09.2921 along with the revenue 

officlais and reported that thelr offica has not Issued any permissions such as CFE, 

CFO of the board lo this Gravel excavated ura. . 

As per Uie Report of Revenue Officials and office records of Assistant Blrector of 

Mines & Geology, Vijayawada, No permits have been issued te above Individuals for 

excavation of Gravel la this excavated area and informed that the Mine owner had 

carried out Mining operations without Environmental clearance from MOEF & CC, Gol 

and CFE & CFO from the Andhra Pradesh pellutton control Board as required under 

section 25/26 of Water Act (Prevention and Contro) of Pollution) 1974 and under 
Secon 21 22 of Alr (Prevention and Control of Pollutlon Act) 1961 and Amendments 

thereof, 
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The committee finatly observed the following points t 

1. Mlegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/10 & 12/2 
by the land owners. , 

Th. The gravel Mining Is conducted without Permission from the concerned 

authorities, 

Ti. No Permissions were granted in the excavated area. Basing on the 

report of the concerned the total quantity of Gravel excavated in 

Sy.No.11 & 12 of Mallavalli Village is estimated as 33778.5 Cum, The 

Assistant Director of Mines & Geology, Vijayawada has issued show 

Cause Notice to Sri Chinnala Gangaraju S/o Venkata Ramayya and 

Chinnala Narasayya S/o Subbaish to explain the reasons why the action 

should not be initiated ageInst you for excavation of 33778.5 Cum of 

Gravel In Sy.No.12/1A, 1B, 1C,i1 & 12/2A over an extent of Acs 3.41 

Cts without permission from the concerned authorities within 7 days 

from the date of receipt of the noti¢e failing which necessary action will 

be initiated as per existing A.P.M.M.C rules 1966, The Environmental 

compensation will be levied on the respondent after obtaining required 

parameters fram the concemed authorities. 

Soon after receipt of the explanation received from the individuals necessary 

action wil} be Initlated against the individuals who are involved in Illegal excavation of 

Gravel In Sy.No.d1 & 12 of Mallavalll Vilage of Bapulapadu Mandal as per Rules in 

force, 

ZByAioer7 34 cS 

- Revenue Divisional Officer, Superintending Engineer,  Assistafit Ditector of Mines 

Nuzividu Irrigation Circle, & Geology, Vilayawada 

Vijayawada 
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—— ANDHRA PRADESH POLLUTION CONTROL BOARD Sy Al 
eS REGIONAL OFFICE, VIJAYAWADA. LIFE 

SNE om sa Serene esses, YZ) 
en: 0866-2543542 

Lr.No.0.A. No.177 of 2021/PCB/RO-VJA/2025-1161 Date.27.01.2025 

To 
The Member Secretary, 

A.P. Pollution Control Board, 

Vijayawada. 

Sir, 

Sub: APPCB-RO-VJA-A case (SUO MOTU) was filed before the Hon'ble N.G.T on 
an adverse news item was published in Eenadu daily newspaper under the 
caption “Gravel Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 
2021(SZ)-The Hon’ble N.G.T order dated.10.12.2024 while disposing the 
case-Levy of Environmental Compensation on illegal mining-Reg. 

Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in 
O.A. No.177 of 2021(SZ). 

2. E.mail received from the Head office, Vijayawada on 17.12.2024. 
3. T.O. Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2024-1032, Dt.27.12.2024, 

report submitted to the Zonal office, Viiayawada. 
4. E.mail received from the ZO, Vijayawada on 06.01.2025. 

It is to submit that a case (SUO MOTU) was filed before the Hon’ble N.G.T on an 
adverse news item was published in Eenadu daily newspaper under the caption “Gravel 
Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ). 

The APPCB represented by the Chairman as one of the Respondent in the above case. 
After filing the case, a Joint inspection conducted by the officials of the APPCB, RO, 
Vijayawada along with the Revenue officials on 04.09.2021. Further, the Board officials 
have inspected on 07.03.2022 and submitted a detailed report to the Head office, 
Vijayawada on 15.03.2022. 

The Board has requested the Tahsildar, Bapulapadu Mandal and the Deputy Director, 
Mines & Geology Department, Krishna District on 13.05.2022 to provide details of the 
mine lease holders to involve in the illegal mining as the Board has not issued CTE / 
CTOs to the gravel mining carrying at Mallavalli village. Copy enclosed. 

The Board has submitted status report to the Hon’ble N.G.T (SZ) on 16.05.2022. 

This office has again requested the Tahsildar, Bapulapadu Mandal and the Deputy 
Director, Mines & Geology Department, Krishna District on 30.11.2022 for submission of 
the Lols issued to the person who involved in the illegal mining. 

The Board has submitted status report to the Hon’ble N.G.T (SZ) on 12.02.2024. 

The Hon'ble N.G.T has disposed the case on 10.12.2024 with the following directions: 

7. The District Collector should take action to ensure that the amounts 
levied by the Department of Mines and Geology are recovered early but 
not later than a period of three months from the date this order. 

2. The APPCB is directed to arrive at the Environmental Compensation and 
recover the same from the persons who have mined the gravel illegally 
within a period of three months the following due process of law.



G 
3. The District Collector and Director of Mines and Geology are directed to 

issue necessary directions to the Registration Department not to 
undertake any registration of the land in which the mining has been 

carried out illegally, pending recovery of the dues as per the showcause 
notice issued by the Department of Mines and Geology and also the 
Environmental Compensation to be levied by the APPCB. 

In this regard, it is to submit that the issue relates to an allegation of gravel mining mafia 
in Mallavali Village as per the news report published in Eenadu Telugu Newspaper, 
Andhra Pradesh Edition, Krishna District, Amaravathi dated 15.07.2021. 

It was alleged that the gravel mining mafia had set its eyes on Mallavalli Village in 
Bapulapadu Mandal in Krishna Disirict. Earlier, Sy. No.i1 (Government Lands) in the 
said village was allotted to Andhra Pradesh Industrial Infrastructure Corporation (APIIC) 

Limited for excavation of the soil. 

The newspaper report claims that unauthorized excavations are being carried out in the 
patta lands bordering the Government lands. It is also claimed that the local officials 
have become mute spectators even though the large quantity of gravel is being moved 
by invoking the name of Senior Officers in the District. 

In order to ascertain the genuineness of the allegations made and aiso the alleged 
violations and since this area is also falling in Krishna District, this Tribunal directed a 

Joint Committee comprising of (1) District Collector - Krishna District or a Senior Officer 
not below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by 
him, (2) Senior Officer from the Department of Mines and Geology, deputed by its 
Director, not below the rank of Assistant Director of that area and (3) Superintending 
Engineer of Public Works Department (PWD) and Irrigation Department to inspect the 
area mentioned in the newspaper report and ascertain as to (i) whether there is any 
illegal mining going on in the area in question and if so, what is the nature of action 
taken by the authorities against such violators, (ii) whether the gravel mining is being 
carried out in that area with necessary permissions and clearance if any required for 
that purpose by authorized persons and (iii) whether any excess mining has been done 
even when permissions have been granted and if so, what is the quantity of excess 
mining done and assess the environmental compensation, including the amount 
required for restoration, apart from imposing royalty and penalty as per the regulators. 

The Joint Committee has observed illegal excavation of Gravel in Sy.No.12 & 11 of 
Mallavalli Village, Bapulapadu Mandal and at present, no Mining is observed in the 

area. The site is surrounded by East Donka Road followed by NSP Canal, West by 
existing Palm Oil Plantation, North by the existing Coconut Plantation and South by the 
premises of the existing Fly Ash Bricks Manufacturing Unit. 

The Joint Committee has inspected the lands allotted in Sy. No.11 and also adjacent 

lands allotted to the APIIC on 03.09.2021. 

SI.No. Name of Land Owner Sy. No | Extent | Classification | Excavated area in 
/Excavated Person in Acs of the land Acres 

1 Sri Chinnala Gangaraju, | 12/1C 7.78 Patta land 1.40 
S/o. Venkata Ramayya 

2 Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75 
S/o Venkata Ramayya 

3 Sri Chinnala Gangaraju, | 12/1A 2.96 Patta land 0.73 

S/o Venkata Ramayya 

4 Sri Chinnala Narasayya | 12/2A 4.75 Patta land 0.17 

S/o Subbaiah 
5 APIIC Lands, Sri Chinnala 11 Adavi Govt 0.36 

Gangaraju S/o Venkata Land 
Ramayya. 
Total Excavated Area 3.41 



It is further reported that the Surveyor O/o. Assistant Director of Mines & Geology, 
Vijayawada has estimated the quantity excavated in the area of each individual by 
taking the average depth of the excavated area as detailed below: 

Sl. Name of Land Owner Sy. | Extent | Excav Estimated 
No. /Excavated Person No | inAcs| ated Excavated 

area Quantity in 
in cums 

Acres 
1 Sri Chinnala Gangaraju, S/o Venkata | 12/1C | 7.78 1.40 | 14617.76 

Ramayya 

2 | Sri Chinnala Gangaraju, S/o. Venkata | 12/1B | 3.30 | 0.75 6,237.43 
Ramayya 

3 Sri Chinnala Gangaraju, S/o. Venkata | 12/1A | 2.96 | 0.73 7187.83 
Ramayya 

4 Sri Chinnala Narasayya, S/o. Subbaiah | 12/2A | 4.75 | 0.17 1765.38 

5 APIIC Lands, SriChinnala Gangaraju | 11 0.36 3970.10 
S/o. Venkata Ramayya 

Total Quantity Excavated 33778.5 

Finally, the Joint Committee recommended to take necessary action against the 

persons involved in the illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli 
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC Rules 1966. The quantity 
of gravel excavated illegally is arrived at as 33,778.5 Cu.M. Copy of the Joint committee 
inspection report enclosed. 

It is to submit that the APPCB has not issued Consent To Establishment (CTE) and 
Consent To Operate (CTO) to the gravel mining carried at Sy.No.11, 12/1A, 12/2A, 
12/1B, 12/1C of Mallavalli (V), Bapulapadu (M), Krishna District, A.P. 

This office has submitted a report to the Zonal office, Vijayawada on 27.12.2024 with a 
request to place the issue in EAC committee meeting to review and to take necessary 
action on the issue of levy of Environmental Compensation. 

The ZO, Vijayawada has informed that the mining activity comes under purview of 
Board office, Vijayawada and directed the RO, Vijayawada on 06.01.2025 to send 
detailed report to the Board office, Vijayawada for taking further necessary action. 

In view of the above, it is requested to review the issue for levy of Environmental 

Compensation on illegal mining activity. 

Submitted. 

Yours faithfully, 

PASUPULA SRINIVASA RAO. Distt siared by PaSUnUrS SRINIVASA RAO 

Enct:A/a. ENVIRONMENTAL ENGINEER 

Copy submitted to 

1. The JCEE (ECS), APPCB, BO, Vijayawada for kind information. 
2. The JCEE (Legal), APPCB, BO, Vijayawada for kind information. 
3. The JCEE, APPCB, ZO, Vijayawada for kind information. 
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Ph: 0866-2543542 

Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2024-|O% 9 Date.2 }.12.2024 

To 

The Joint Chief Environmental Engineer, 
A.P. Pollution Control Board, 
Zonal office, Vijayawada. 

Sir, 

Sub: APPCB-RO-VJA-A case (SUO MOTU) was filed before the Hon'ble 
N.G.T on an adverse news item was published in Eenadu daily 
newspaper under the caption “Gravel Mining Mafia Eye Gravel in 
Mallavall’” vide O.A. No.177 of 2021(SZ)-The Hon'ble N.G.T order 
dated.10.12.2024 while disposing the case-Levy of Environmental 
Compensation on illegal mining-Reg. 

Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in 
O.A. No.177 of 2021(SZ). 

2. E.mail received from the Head office, Vijayawada on 17.12.2024. 
KKK 

it is to submit that a case (SUO MOTU) was filed before the Hon'ble N.G.T on an 

adverse news item was published in Eenadu daily newspaper under the caption “Gravel 

Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ). 

N.G.T 

7. 

has disposed the case on 10.12.2024 with the following directions: 

The District Collector should take action to ensure that the amounts 

levied by the Department of Mines and Geology are recovered early but 

not later than a period of three months from the date this order. 

The APPCB is directed to arrive at the Environmental Compensation and 

recover the same from the persons who have mined the gravel illegally 

within a period of three months the following due process of law. 

The District Collector and Director of Mines and Geology are directed to 

issue necessary directions to the Registration Department not to 

undertake any registration of the land in which the mining has been 

carried out illegally, pending recovery of the dues as per the showcause 

notice issued by the Department of Mines and Geology and also the 

Environmental Compensation to be levied by the APPCB. 

The Hon'ble 

In this regard, it is to submit that the issue relates to an allegation of gravel mining mafia 

in Mallavali Village as per the news report published in Eenadu Telugu Newspaper, 

Andhra Pradesh Edition, Krishna District, Amaravathi dated 15.07.2021. 

lt was alleged that the gravel mining mafia had set its eyes on Mallavalli Village in 
Bapulapadu Mandal in Krishna District. Earlier, Sy. No.11 (Government Lands) in the 
said village was allotted to Andhra Pradesh Industrial Infrastructure Corporation (APIIC) 
Limited for excavation of the soil.
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The newspaper report claims that unauthorized excavations are being carried out in the 

patta lands bordering the Government lands. It is also claimed that the local officials 

have become mute spectators even though the large quantity of gravel is being moved 

by invoking the name of Senior Officers in the District. 

In order to ascertain the genuineness of the allegations made and also the alleged 

violations and since this area is also falling in Krishna District, this Tribunal directed a 

Joint Committee comprising of (1) District Collector - Krishna District or a Senior Officer 

not below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by 

him, (2) Senior Officer from the Department of Mines and Geology, deputed by its 

Director, not below the rank of Assistant Director of that area and (3) Superintending 

Engineer of Public Works Department (PWD) and Irrigation Department to inspect the 

area mentioned in the newspaper report and ascertain as to (i) whether there is any 

illegal mining going on in the area in question and if so, what is the nature of action 

taken by the authorities against such violators, (ii) whether the gravel mining is being 

carried out in that area with necessary permissions and clearance if any required for 

that purpose by authorized persons and (iii) whether any excess mining has been done 

even when permissions have been granted and if so, what is the quantity of excess 

mining dane and assess the environmental compensation, including the amount 

required for restoration, apart from imposing royalty and penalty as per the regulators. 

The Joint Committee has observed illegal excavation of Gravel in Sy.No.12 & 11 of 
Mallavalli Village, Bapulapadu Mandal and at present, no Mining is observed in the 
area. The site is surrounded by East Donka Road followed by NSP Canal, West by 
existing Palm Oil Plantation, North by the existing Coconut Plantation and South by the 
premises of the existing Fly Ash Bricks Manufacturing Unit. 

The Joint Committee has inspected the lands allotted in Sy. No.11 and also adjacent 
lands allotted to the APIIC on 03.09.2021. 

SI.No. Name of Land Owner Sy. No | Extent | Classification | Excavated 
/Excavated Person in Acs of the land area in 

Acres 

1 Sri Chinnala Gangaraju, | 12/1C 7.78 Patta land 1.40 
S/o. Venkata Ramayya 

2 Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75 

S/o Venkata Ramayya 

3 Sri Chinnala Gangaraju, | 12/1A 2.96 Patta land 0.73 
S/o Venkata Ramayya 

4 Sri Chinnala Narasayya| 12/2A 4.75 Patta land 0.17 
S/o Subbaiah 

5 APIIC Lands, Sri Chinnala 11 Adavi Govt 0.36 
Gangaraju S/o Venkata Land 
Ramayya. 

Total Excavated Area 3.41 

It is further reported that the Surveyor O/o. Assistant Director of Mines & Geology, 
Vijayawada has estimated the quantity excavated in the area of each individual by 
taking the average depth of the excavated area as detailed below: 

SI. Name of Land Owner Sy. | Extent | Excav Estimated 
No. /Excavated Person No |inAcs| ated Excavated 

area Quantity in 

in cums 

Acres 

1 Sri Chinnala Gangaraju, S/o Venkata | 12/1C | 7.78 1.40 | 14617.76 
Ramayya 

2 Sri Chinnala Gangaraju, S/o. Venkata | 12/1B | 3.30 0.75 6,237.43 
Ramayya 
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SI. : Name of Land Owner Sy. | Extent | Excav Estimated 
No. /Excavated Person - No | inAcs| ated Excavated 

area Quantity in 
in cums 

Acres 
3 | Sri Chinnala Gangaraju, S/o. Venkata | 12/1A |2.96 | 0.73 7187.83 

Ramayya 

4 Sri Chinnala Narasayya, S/o. Subbaiah | 12/2A |4.75 | 0.17 1765.38 

5 | APIIC Lands, SriChinnala Gangaraju | 11 0.36 3970.10 
S/o. Venkata Ramayya 

Total Quantity Excavated 33778.5 

Finally, the Joint Committee recommended to take necessary action against the 

persons involved in the illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli 

Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC Rules 1966. The quantity 

of gravel excavated illegally is arrived at as 33,778.5 Cu.M. Copy of the Joint committee 
inspection report enclosed. 

It is to submit that the APPCB has not issued Consent To Establishment (CTE) and 

Consent To Operate (CTO) to the gravel mining carried at Sy.No.11, 12/1A, 12/2A, 

12/1B, 12/1C of Mallavalli (V), Bapulapadu (M), Krishna District, A.P. 

In view of the above, it is requested to place the issue in EAC committee meeting to - 

review and to take necessary action on the issue of levy of Environmental 

Compensation. 

Submitted. 

Yours) faithfully, 

al 
ersal he 

Encl:A/a. ENVIRONMENTAL ENGINEER 

Copy submitted to 

1. The Collector & District Magistrate, Krishna, Machilipatnam for favour of 
kind information. 

2. The JCEE (Legal), APPCB, BO, Vijayawada for kind information. 



Item No.1:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

Tuesday, the 10% day of December 2024. 

(Through Video Conference) 

Original Application No.177 of 2021 (SZ) 

IN THE MATTER OF 

Tribunal on its own motion Sue Motu based 

on the news item published in Eenadu 

Telugu Newspaper, Andhra Pradesh, Krishna 

District, Amaravathi Edition, dated 

15.07.2021, titled “Gravel mining mafia 

eye gravel in Mallavalli” 

With 

1) The Chief Secrétaty to Government of Andhra Pradesh 

1% Block, 15 Flodr Interim Government Complex, 
A.P. Secretariat Office, Velagapudi, 
Guntur, Andhra Pradesh — 522.237. 

2) Special Chief Secrétary of Andhra Pradesh 
Department of Environment, Forest, Science and Technology, 

4” Block, Ground Floor, Room No.268, 
A.P. Secretariat Office, Velagapudi, 

Guntur, Andhra Pradesh — 522°237. 

3) Special Chief Secretary of Andhra Pradesh 

Department of Industries and Commerce, 

2™ Block, Ground Floor, Room No.102, 
A.P. Secretariat Office, Velagapudi, 

Guntur, Andhra Pradesh — 522 237. 

4) The District Collector 
Krishna District, 

Collectorate Main Building, Collectorate, 

Chilakalapudi, Machilipatnam, 

Andhra Pradesh — 521 002. 

5) The Director 
Department of Mines and Geology, 
Sri Anjaneya Towers, D.No.7-104, 

B-Block, 5 & 6% Floor, Ibrahimpatnam, 
Andhra Pradesh — 521 456. 

6) State Environment Impact Assessment Authority 

Andhra Pradesh, 
Rep. by its Chairman, 

D.No.33-26-14 D/2, Near Sunrise Hospital, 

Pushpa Hotel Centre, Chalamalavari Street, 
Kasturibaipet, Vijayawada — 520 010. 
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7) Andhra Pradesh Pollution Control Board 
Rep. by its Chairman, 
D.No.33-26-14 D/2, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalamalavari Street, 
Kasturibaipet, Vijayawada ~ 520 010. 

-..Respondent(s) 

For Applicant(s): Suo Motu. 

For Respondent(s): Mrs. Madhuri Donti Reddy for Ri to R?. 

Judgment Reserved on: O5th November, 2024. 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

DGE [EN 

Delivered by Smt. Justice Pushpa Sath Yanarayana, Judicial Member 

i. The issue telates to an allegation of gravel mining 
mafia in Mallavali Village. as-per the news report published in 
Eenadu Telugu Newspaper, Andhra Pradesh Edition, Krishna 
District, Amaravathi, dated 15.07.2021. 

2. It was alleged that the gravel mining mafia had set 
its eyes on Mallavalli Village in Bapulapadu Mandal in Krishna 
District. Earlier, Sy. No.i1 (Government Lands) in the said village 
was allotted to Andhra Pradesh Industrial Infrastructure 
Corporation (APIIC) Limited for excavation of the soil. 

3. The newspaper report claims that unauthorized 
excavations are being carried out in the patta lands bordering 
the Government lands. It is also claimed that the local officials 
have become mute. spectators even though the large quantity of 
gravel is being moved by invoking the name of Senior Officers in 
the district. 
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4a. It is also alleged that the gravel is being used to 

raise the level of land belonging to industries in the 

neighbourhood. The government assigned lands in Mallavalli 

Village and Remalle Village are being sold for financial reasons, 

as water availability in these lands is scarce and difficult to raise 

crops. Some are carrying out the excavations with permits, 

while others are digging gravel without taking any permits. The 

huge quantities of gravel have been removed from those areas. 

5. It is also mentioned in the newspaper report that 

they have not even provided a safe distance from the roads 

which can enhance the possibility of sliding and thereby causing 

accidents. It is also alleged in the newspaper report that the 

gravel is being illegally mined and moved daily by trippers and 

tractors for private use. 

6. On going through the allegations reported in the 

newspaper, as the €xploitation of natural resources will have an 

adverse impact’ on the ‘erivironment; the matter was taken up 

Suo Motu by this Tribunal... Eib oi 

7. In order: to ascertain. the genuineness of the 

allegations made and-also the alleged violations and since this 

area is also falling, in. Krishna, District, this Tribunal directed a 

Joint Committee com 

District or a Senior Officer not below the rank of Assistant 

Collector or Sub Divisional Magistrate as deputed by him, (2) 

Senior Officer from the Department of Mines and Geology, 

ising-of (1) District Collector - Krishna 

deputed by its Director, not below the rank of Assistant Director 

of that area and (3) Superintending Engineer of Public Works 

Department (PWD) and Irrigation Department to inspect the area 

mentioned in the newspaper report and ascertain as to (i) 

whether there is any illegal mining going on in the area in 

question and if so, what is the nature of action taken by the 

authorities against such violators, (ii) whether the gravel mining 

is being carried out in that area with necessary permissions and 

clearance if any required for that purpose by authorized persons 

and (iii) whether any excess mining has been done even when 

permissions have been granted and if so, what is the quantity of 

excess mining done and assess the environmental compensation, 
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including the amount required for restoration, apart from 

imposing royalty and penalty as per the regulators. 

8. The Joint Committee has inspected the lands allotted 

in Sy. No.11 and also adjacent lands allotted to the APIIC on 

03.09.2021. 

9. The Director of Mines and Geology filed a report 

dated 06.02.2023, wherein it is stated that the Joint 

Committee has observed illegal excavation of Gravel in 

Sy.No.i2 & 11 of Mallavalli Village, Bapulapadu Mandal 

and at present, no Mining is observed in the area. The 

site is surrounded by East Donka Road followed by NSP 

Canal, West by existing Palm Oil Plantation, North by the 

existing Coconut Plantation and South by the premises 

of the existing Fly Ash Bricks Manufacturing Unit. 

10. The Revenue authorities of Bapulapadu Mandal 
have reported. the ‘details of. land owners and persons 
involved in the excavation of gravel without permission as 
follows:- 

S.| Name of Land Owner | Sy. No Extent | Classification off Excavated 
No| /Excavated Person | imAcs “| the land area in 
. oN Acres 
1 | Sri Chinnala L2/LC }°7.78" | Patta land 1.46 

Gangaraju, S/o 
Venkata Ramayya 

2 | Sri Chinnala 12/1B |; 3.30 NSP canal 0.75 
Gangaraju, S/q 
Venkata Ramayya 

3 | Sri Chinnala 12/1A | 2.96 Patta land 0.73 
Gangaraju, S/o, 
Venkata Rarnayya 

4 | Sri Chinnala 1L2/2A | 4.75 Patta land 0,17 
Narasayya S/o} 
Subbaiah 

5 | APIIC Lands, Sril 11 Adavi Govt 0.36 Chinnala Gangaraju Land 
S/o Venkata 
Ramayya 

Total Excavated Area 
3.41 
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11.. It is further reported that the Surveyor O/o. 

Assistant Director of Mines & Geology, Vijayawada has 

estimated the quantity excavated in the area of each 

individual by taking the average depth of the excavated 

area as detailed below:- 

SI. No. | Name of Land Owner | Sy. No| Extent | Excavate | Estimated 
/Excavated Person in Acs | d area in| Excavated 

, Acres Quantity in 
cums 

1 Sri Chinnala| 12/1C | 7.78 1.40 14617.76 
Gangaraju, S/o 
Venkata Ramayya 

2 Sri Chinnala) 12/18 3.30 0.75 6,237.43 

Gangaraju, 
S/o Venkata 
Ramayya 

3 Sri Chinnala| 12/1A | 2.96 0.73 7187.83 
Gangaraju, 
S/o Venkata 
Ramayya 

4 Sri Chinnalal 12/2A°°) 4.75 0.17 1765.38 
Narasayya S/o : 
Subbatah ae " 

Ss APIIC Lands,| t1- ‘ Sd). BG 3970.10 

SriChinnala i a : ay 
Gangaraju S/fobes : 
Venkata Ramayya » 4): 

Total Quantity Excavated 33,778.5 

12, Finally, the Joint Committee recommended to 

take necessary action against the persons involved in the 

illegal excavation’ f Gravel in Sy. No.11 & 12 of Mallavalli 

Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC 

Rules 1966. The quantity of gravel excavated illegally is 

arrived at as 33,778.5 Cu.M. 

13. It is submitted that the Irrigation Department 

has reported that the mining was carried out adjacent to 

the Bapulapadu Major NSP canal in Sy.No.12_ of 

Mallavalli Village. The Andhra Pradesh Pollution Control 

Board, Regional Office, Vijayawada inspected the area 

on 04.09.2021 along with the revenue officials and 

reported that their office has not issued any permissions 

such as CFE, CFO of the board to this Gravel excavated 

area. As per the Report of Revenue Officials and office 

records of Assistant Director of Mines & Geology, 

Vijayawada, no permits have been issued to above 
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individuals for excavation of Gravel in this excavated 

area and informed that the Mine owner had carried out 

Mining operations without Environmental Clearance from 

MOEF&CC, Gol and CFE & CFO from the Andhra Pradesh 

Pollution Control Board as required under Section 25 & 26 
of the Water Act (Prevention and Control of Pollution) 1974 

and under Sections 21 & 22 of the Air (Prevention and 
Control of Pollution Act) 1981 and amendments thereof. 

14, A Show Cause Notice was issued to Sri 

Chinnala Gangaraju S/o Venkata Ramayya and Chinnala 
Narasayya S/o Subbaiah to explain the reasons why 

action should not be initiated against him for excavation 
of 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C, 11 & 
12/2A over an extent of Acs 3.41 Cts without permission 
from the concerned authorities. 

is. A Demand Notice’ was issued to Sri Chinnala 
Gangaraju with; a; \direction.. to Pay an amount of 
Rs.1,62,81 687 /~ (One. Crore Sixty Two Lakhs Eighty 
One Thousand’ Six Hundred’ Eighty- Seven Rupees Only) 
towards normal. Seigniorage: fee along with 10 times 
Penalty, DMF & MERIT under Rule, 26 of APMMC Rules, 
1966 within 15 days from ‘date of receipt of the Demand 
Notice. This “demand notice did not include the 
Consideration Fee. 

16. Therefore, the Director of Mines and Geology 
‘has issued a modified Demand Notice to Sri Chinnala 
Gangaraju and directed him to Pay an amount of 
Rs.1,77,48,069- (One Crore Seventy-Seven Lakhs 
Forty-Eight Thousand Sixty Nine Rupees Only) towards 
Normal Seigniorage fee (NSF) along with 10 times 
Penalty, DMF, MERIT & Consideration Fee (100% on 
NSF) under Rule, 26 of APMMC Rules, 1966 within 15 days. 
from date of receipt of the Demand Notice and to submit 
the original challans to this office. 
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17.  An_action has also been initiated by the Department 

of Mines and Geology for the collection of mineral revenue dues 

from the defaulters under the Revenue Recovery Act, 1864 as 

per Section 25 of the Mines and Minerals (Regulation and 

Development) Act, 1957 and the powers delegated vide G.O. 

(Ms) No.66 Revenue Department (LR Section) dated 02.06.2005. 

18. The District Collector ~ Krishna District in his 

report dated 13.09.2021 has also reiterated what has already 

been reported by the Department of Mines and Geology. 

19. The APPCB has also filed a report which only 

reiterates that action has been initiated for recovery of the 

amounts arrived at by the Department of Mines and Geology for 

the illegal mining carried out. However, it has been noticed that 

the APPCB has not imposed any environmental compensation. 

20. While the matter was under consideration, it was 

reported that one of ‘the alleged: miners viz., Mr. Chinnala 

Narasayya passed away: ‘ahd that. fhe show cause notice had 

been issued to the. legal heirs, and létter was addressed to the 

District Registrar, Machilipatanam vide letter dated 10.01.2023. 

21. In their report dated 03.11.2024, the 

Department of Mines and Geology reported that the District 

Collector and District Magistrate of Krishna District were 

requested to issue necessary instructions to Tasildhar - 

Bapulapadu Mandal to recover the amount of Rs.1,77,48,069/- 

from Sri Chinnala Gangaraju S/o. Venkata Ramayya for the 

illegal excavation and transportation in Sy. No.12/1A, 1B, 1C and 

11, over an extent of Acres 3.24 Cents. 

22. From the reports received from the Director of Mines 

and Geology, Joint Committee, District Collector and the APPCB, 

it is clear that the issues raised in the newspaper are true and 

that large scale illegal mining was carried out and no action has 

been taken to prevent the same. Though the quantity of illegal 

mining carried out and quantity transported have been arrived at 

and a demand notice dated 01.12.2021 has been issued to Sri 

Page 7 of 9



Say 

Chinnala Gangaraju to pay an amount of Rs.1,77,48,008/- 

(Rupees One Crore Seventy Seven Lakhs Forty Eight Thousand 

and Eight only), the amount has not been recovered so far. 

23. Similarly, a show cause notice dated 11.01.2023 

has been issued to the family members/legal heir of Late Sri 

Chinnala Narasayya i.e. (i) Chinnala Koteswaramma (wife), (ii) 

Chinnala Naresh (son) and (iii) Chinnala Chinni (daughter) for 

illegal excavation and transportation of gravel, the demand 

amount has not been recovered. 

24, Even though the authorities have initiated the action 

under the Revenue Recovery Act, the amounts have not been 

recovered from the defaulters till now. 

25. It is also noted. that though the quantity of gravel 

Geology, the APPCB has not ‘yet arrived at environmental 
compensation to be recovered: from the persons who engaged in 

illegal mining. ee 

26. In view of the above, the following directions 
are issued:- 

I. The District Collector should take action to ensure 

that the amounts levied by the Department of 

Mines and Geology are recovered early but not 

later than a period of three months from the date 
of this order. 

ii. The APPCB is directed to arrive at the 
environmental compensation and recover the same 
from the persons who have mined the gravel 
illegally within a period of three months following — 
due process of law. 

III. The District Collector and Director of Mines and 
Geology are directed to issue necessary directions 
to the Registration Department not to undertake 
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any registration of the land in which the mining 

has been carried out illegally, pending recovery of 

the dues as per the show cause notice issued by 

the Department of Mines and Geology and also the 

environmental compensation to be levied by the 

APPCB. 

IV. The compliance report to be filed by the District 

Collector within a period of three months. 

27. With the above directions, the Original 

Application [0.A. No.177 of 2021 (SZ)] is disposed of, 

Sd/- 

Smt. Justice Pushpa Sathyanarayana, IM 

ara Sd/- 
:s Dr. Satyagopal Korlapati, EM 

‘ Internet - Yes/No 

All India NGT Reporter — Yes/No 

O.A. No.177/2021 (SZ) 
10% December, 2024, Mn.” » 
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« 

> JOINT COMMITTEE REPORT ON NGT ORDER IN O.A.No.177/2021 

The Hon'ble Natlonal Green Tribunal {NGT), South Zone, Chennai has Issued 

following order In OA. No 17% of 2021 Sue Moto based on News Item published In 

Eenadu Telugu Newspaper, Krishna District, Amravat! Edition, dated 15-07-2021 

under the Caption ‘aogsd pad p arhote oda’ (Mallavalll Gravel Pal Mafia Padaga). 

It is alleged in the newspaper report that the gravel mining has its eyes on 

Mallavalli in Bapulapadu Mandal in Krishna District, where the soll Is being excavated. 

Prior to the allotment to Andhra Pradesh Industrial Infrastructure Corporation Limited 

(APHIC), it was customary to excavate goverment land at Survey no.il. 

Unauthorized excavations have been going on for the past few days In the patta and 

bordering it recently. Local officlais have become mute spectators as large quantities 

of gravel are being moved by invoking the names of the senior officers in the District. 

The gravel Is being used to raise the level of fands belonging It Industries In the 

neighborhood. The Govt assigned lands In Mallavalll and Remalle are being used sold 

for financial reasons, as water avellability In these lands Is scarce and difficult to ralse 

crops, Some are carrying out excavations with permits, while others are digging 

gravel without taking any permits, The huge quantity of gravel have been removed 

from those areas, 

Orders in O.A. No 177 of 2021 

“In order to ascertain the genuineness of the allegations make and also alleged 

violations and since this area Is also falling Krishna District. So we feel that the same 

committee which has been appointed in 0.A. No 176 of 2021 (SZ) can be directed to 

logk in ta this issue also and submit a comprehensive report, so that this Tribunal can 

dispose of both the cases by a common order”. 

TheHan‘ble National Green Tribunal also directed the committee to ascertain the 
following 

1. Whether there any illegal gravel mining Is going on in that area In question, if SQ, 

what is the nature Is so, what is the nature of action taken by the authorities 

against such violations. . 2 

Il, Whether the gravel mining is being carried aut In that area with necessary 

permissions and Clearances If any required for that purpose by authorities against 

such violations. 

ULWhether any excess mining has been done even when permission have been 

granted and if so, what is tha quantity of excess mining done and assess the 

environmental compensation including the amount required for restoration, apart 
from imposing royalty and penalty as per the regulations. 

The Director of Mines and Geolagy, Ibrahimpatnam vide Lr.No 489498/D6/2021 
dated 26-08-2021 has requested the Collector and District Magistrate, Krishna District, 

Superintending Engineer, Public works Department, Vijayawada and Superintending 
engineer, Inigation Department Vijayawada to nominate the officers from the 
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respective departments as members in the Joint committee with a airectien to see that 

the Inspection and compliation of report shall be completed within a week in accordance °> 

with the Standard Operating Procedure and send a report to the Director of Mines and 

Geology, Vijayawada so as to submit actlon Taken Report on or before 13-09-2021 as 

ordered by the Hon'ble National Green Tribunal{NGT)In O.A,NO176& 177 of 2021. 

The Director of Mines and Geology, Yorahimpatnam vide Proceedings No 

489498/D6/2021 dated 26-08-2021 has nominated Smt. V.Nagini, Assistant Director of 

Mines and Geology, Vijayawada as member to the proposed Joint Committee to inspect 

the areas in question and to submit a factual report with specific recommendation to 

take further action in accordance with the relevant rules on the violations found, is any. 

She shall co-ordinate with the Cammittee for early completion of the inspection and see 

that the report is sent to the Director of Mines and Geology, Vijayawada within a week 

so as to consolidate the Action Taken Report in order to facilitate the committee to 

submit Its report on or before 13-09.2021 as ordered by the Hon’ble National Green 

Tribunal{NGT)In O.A.No 176% 177 of 2021.Further, Smt. ¥.Nagini, Assistant Director of 

Mines and Geology, Vijayawada Is also directed to arrange the 1% Meeting of the Jaint 

Committee at the O/o Deputy Director of Minesand Gealogy, Vijayawada at the earliest 

to prepare Road map for campletions of joint inspection report. 

The Deputy Director of Mines and Geology, Vijayawada is hereby nominated as 

Nodal Officer for co-ordination and to provide necessary logistics to the committee for 

this purpose. . 

To comply the Hon'ble NGT Orders and instructions of the Director of Mines & 

Geology, Ibrahimpatnam for submission of factual report of the Joint Committee and 1* 

meeting is proposed an 01.09.2021 for preparation of Road map for completion of Joint 

inspection report. 
‘ 

The Collector and District Magistrate Krishna, Machilipatnarn vide Lr.No. 

Re.D4/1949/2021, Dated:28.08.2021 constituted a cornmittee with the following 

officers 

1, Revenue Divisional Officer, Nuzividu, Mobile No. 9849903964 

2, Superintending Engineer, Irrigation Department, Vijayawada, Mobile No. 

7901093099. 

3. Assistant Director of Mines & Gealogy, Vijayawada, Mobile No. 9100688838 

Directed the committee to inspect the area personally and submit the joint 

committee report in detail on the points raised in bath the petitions on or before 

03.09.2021 to the Collector, Krishna without fail, 

The Superintending Engineer, Irrigation Department, Vijayawada vide 

Lr.No.CB/Supdt/NTPA/HRK/775", Dated:31.08.2021 has nominated Sri B Bhanu Babu 

Deputy Executive Engineer in the joint committee as a member in respect of Irrigation 

Department to perform the dutles wherever necessary. 
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The joint Committee has Inspected APISC lands located in Sy.No.11 and also the 

lands adjacent to the APIIC lands on 03.09.2021, The Tahsildar, Bapulapadu has Issued 

advance possession certificate to the APIIC and handed over the total extent af Acs 

1360.06 Cts out of total extent of Acs 1460.06 Cts in Sy.No.11 and kept Acs 100.00 Cts 

as reserve for community Purpose/ Housite Site Holders. The Committee has observed 

that illegal excavation of Gravel in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu 

Mandal & at present no Mining Is observed in the area. The site has been surrounded by 

East Donka Road follawed by NSP Canal, West by existing Palm Oil Plantation, North by 

ting Coconut Plantation and South by the premises of existing Fly Ash Bricks 
exis 

Manufacturing Unit. The Geo-Coordinates of the excavated area Is as follows. 

Point 1D N - Latitude & - Longitude 

3 16° 41’ 34,07°N 80° 52! 39.23"E 

6 16° 41° 34.85°N 80° 52‘ 38.79"E 

Cc 16° 41’ 34.07°N 80° $2° 36,38"E . 

d 16° 41° 33.87°N 80° 52‘ 36,42"E 

dal have reported the details of 
The Revenue authorities of Bapulapadu Man 

f gravel without permission as 
land owners and persons involved In excavation © 

follows. 

S. |Name of Land Owner | Sy.No Extent | Classification of | Excavated 

No | /Excavated Person in Acs the land grea In Acres 

Sri Chinnala Gangaraju, | 12/1iC 7.78 Patta land 1.40 

S/o Venkata Ramayya 

2 | Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal 0,75 

S/o Venkata Ramayya 

3. | Sri Chinnala Gangaraju, 12/14 2.596 Patta land 0.73 

S/o Venkata Ramayye 
: 

4) Sri Chinnala Naresayya | 12/2A 4.75 Patta land 0.17 

S/o Subbaiah 

5 APHC Lands, Sri 1i Adavi Govt Land 0.36 

Chinnala Gangaraju S/o 
. 

Venkata Ramayya 
Total Excavated Area | 3.41 

The Assistant Geologist and Surveyor of this office those who accompanied with 

the committee has submitted Jolnt Inspection report and reported that Geologicaily 

the applied area consists of Gravel of recent geological ages which fs formed due to 

the weathering of base rock of Khondalite suite rock of Archean Age. The Gravel 

present in the area is Red In colour, fine grained in nature. Krishna District Is 

underlain by a variety of geological formations comprising from the oldest Archeans to 

Recent Alluvium. Hydro Geologically, these formations are classified as Consolidated 

{Hard}, Semi-cansolidated (Soft) and Unconsolidated (Soft) formations, The 

consolidated formations include crystalline {khondalltes, Charnockites & Garnetic 

Gneisses) and Meta sediments (Dolomites, Shales, Phyllites and Quartzites) of 

Archaean and Pre-Cambrian periods respectively. Sermil-consolidated formations occur 

in the North-Eastern part of the District and Its extension is limited to small area [.e., 

in parts of Musunuru, Nuzividu, Bapulapadu and Gannaverem Mandals. 

ocanneg win Cainocar 

Scanned with CamScanner 

26



The fansenyor, ON Amdatant Oyouar af Mea fe Cealngy, Vipayarvenslit fren 

patton Uo quant excavedlindd tn thie aban at anc ti lodivideal by Lalani) Tye eget agit 

depth of the extavatud abe ine etetotteal frafow, é 

we ENanwe at tad Owen [fiyNie [Hxtonl (| tba nvntend | Futfinatea! 
No | /scavatil Poraty Th Ath | attit tat bye nynntecl 

A Capen hy Te Une 

1 Ler hianate diangntata, | OFER Pa Tel WALA 

My Venkata Hantayye fp a ee ener 
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s fame tarda 0 PE OUP and) azo td 
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Venkata tlaitiayya 

; hota Quantity Excowated PUI 77 

Linally vecomimendedt to take necatinry actlon an lie pareons fivatved tn ilsqal 

excavatlon of Gravel jn Sy no.ti ve 12 af Matlavalll Village, aptlapidet Mandal under 

Rute 26(2)0) of APMMG Rules 1666. 

The Supertutending Englager, Pullchivtsla Project Cirela, Vieaanoapeta has 

reported that the Gapulapadu Major (NSE Cand!) wig oxcoyatod at about 45 Yoars uo 

and CMACD works were nlso completa at that tnd, Fuitiiar under modarnization of 

the canal network with the World Bank Ald, the Bapulupadu Major Canal (NSP) was 

modernized with CC lining from Km G00 to (5.00, Tho Bapulapadu cannl is passing 

through Rung Gi of Anantasagaramn Villngs of Agteipalll Mandel ond entering tite 

Sy.No.t2 of mallavallt Vilage of Uapulopedu Mondel as per FM, As per tiie fleld 

verification, Une mbit wns carrled out adjacent lo tha Baptilapadu Major NSP canal Is 

Sy.No, 12 of Mallavalll Village, 

Environmental Engineer, Andara Pradesh Pollullan Control Bourd, Reglonal 

Office, Voyawoda have inspected the aren on 04,609,202 along with the revenue 

offitials and reported thot thelr office hns not Issued any permisstons such as CFE, 

CFO of the board to this Gravel excavated urea, 

As per tha Report of Revenue Officiats and office records of Assistant Director of 

Mines & Geology, Vayawada, No permits have been Issued ta above Individuals for 

excavatlon of Gravel In this excavated area and Infarmed that the Mine owner had 

carried out Mining operations without Environmental clearance from MOEF & CC, Gol 

and CFE & CFO from the Andhra Pradesh pollutton control Board as required under 

section 25/26 of Water Act (Prevention and Contro! of Pollution) 1974 and under 

Section 21 22 of Alr (Prevention and Control of Pollution Act) 1981 and Amendments 

thereof, 
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The committee finally observed the following points 

I. Tegal Mining was conducted In Sy.No.11, 12/10, 12/1B, 12/1A & 12/24 
by the land owners. 

i. The gravel Mining is conducted without Permisslori from the concerned 

authorities, 

Iii. No Permissions were granted in the excavated area, Basing on the 

report of the concerned the total quantity of Gravel excavated in 

Sy.No.11 & 12 of Mallavalli Village ts estimated as 33778.5 Cum. The 

Assistant Director of Mines & Geology, Vijayawada has issued show 

Cause Notice to Sri Chinnala Gangaraju S/a Venkata Remayya and 

Chinnala Narasayya S/o Subbalah to explain the reasons why the action 

shauld not be Initiated against you for excavation of 33778.5 Cum of 

Gravel In Sy.No.12/1A, 1B, 10,11 & 12/2A over an extent of Acs 3.41 

Cts without permission from the concerned authorities within 7 days 

fram the date of receipt of the notice failing which necessary action will 

be initiated as per existing A.P.M.M.C rules 1966. The Environmental 

compensation will be levied on the respondent after obtaining required 

parameters from the concerned authorities. 

Soon after receipt of the explanation received from the individuals necessary 

action wilt be Initlated against the individuals whe are involved in Illegal excavation of 

Gravel In Sy.No.41 & 12 of Mallavalll Village of Bapulepadu Mandal as per Rules in 

force. 

BS] Ala a4 oy 

Revenue Divisional Officer, Superintending Engineer, Assistarit Dinector of Mines 

Nuzividu Irrigation Circle, & Geology, Vilayawada 
Vijayawada 
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= ANDHRA PRADESH POLLUTION CONTROL BOARD 
= REGIONAL OFFICE, VIJAYAWADA. 
1 ST Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Nagar. 

AP” Vijayawada — 520 998. 

' Ph.Noz 0266-2542542 

Lr.No.N.G.T O.A. No.177/PCBIRO-VJA/2022-158- Date.13.05.2022 

To 
The Tahasildar, 

Bapulapadu Village & Mandal, 

NTR District. 

Sir, 

Sub: APPCB-RO-VJA- O.A. No.177 of 2021 (SZ) —-Suo Motu matter of the Hon'b'e 

N.G.T, Southern Bench, Chennai in the matters of Gravel Mining in Krishna 

District — Certain information — Requested — Reg. 

Ref: Suo Motu matter taken up by Hon’ble N.G.T, Southern Bench, Chennai in 

O.A. No.177 of 2021 (SZ), Dated.17.02.2022. 

You are aware that, the Hon’ble N.G.T., Southern Bench, Chennai has taken un Suo 

Motu case in O.A. No.177 of 2021 (SZ), Dated.17.02.2022 in the matters of Grave’ 

Mining in Krishna District. As per order dated 13.09.2021, the Tribunal had consi¢erec 

the report of the 4" respondent date 11.09.2021 along with the Joint Commitfes rspor’ 

and extracted in Para (3) of the order and then passed the following order: 

"4 It is seen from the District Collector, Krishna District, Andhra Pradesh as wel 

as the Joint Committee report that certain illegal excavations were done and 

steps will have to be taken against them and certain directions have been issued 

by the District Collector, Krishna District and the Joint Committee to take 

appropriate action against those individuals, who were said to have involved ir 

illegal excavation of Gravel in Survey No. 17 & 12 of Mallavalli Village of 

Bapulapadu Mandal in Krishna District and State of Andhra Pradesh as per rues. 

5it is not known as to whether any proceedings have been tnifiated by the 

respective Departments. 

6.The District Collector, Krishna District and the Mining Department are directed 

to file their independent report regarding the action taken on the basis for ihe 

observations made by the committee in this regard. 

7.The above officials are directed fo submit the report in this regard to ihis 

Tribunal on or before 09.11.2027 by e-filing in the form of searchable PDF/OC® 

Support PDF and not in the form of Image PDF along with necessary hardcopies 

to be produced as per rules. 

8.The Registry is directed to communicate this order fo the members of the 

committee, official respondents including the Chairman, Andhra Pradesh State 

Level Environment impact Assessment Authority (APSEIAA) for their information 

and also taking steps fo file their independent statement and further report 2s. 

directed”. 

In this regard, it is requested to provide details of Mine lease holders with Lols who 

involved in the illegal mining activity at Sy.No.11 & 12 of Mallavalli Vilage, Bepulepacu 

Mandal, Krishna District, as no information as this office has not issued any CFE/ CFO 

of the Board to the persons involved in above said mining activity, in order to initiate 

necessary action in compliance with the Hon'ble N.G.T. Order. 
Yours faithfully, 

EON 
i f a1) 

iM 
a A 

A * 4 Ny _ 

p |L-ENVIRGNMESHAL ENGINEER 

' Copy submitted to the Collector & District Magistrate, NTR District (oF ivdur of kind 

information. 

C-



ee ANDHRA PRADESH POLLUTION CONTROL BOARD 
a REGIONAL OFFICE, VIJAYAWADA. 
Seah Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Nagar, 
“aN Pe” Vijayawada — 520 008. 

Ph.No: 0866-2543542 

Lr.No.N.G.T O.A. No.177/PCB/RO-VJA/2022-153 Date.13.05.2022 

To 
The Deputy Director, 
Mines & Geology Department, 

Ibrahimpatnam, 

NTR District. 

Sir, 

Sub: APPCB-RO-VJA- O.A. No.177 of 2021 (SZ) — Suo Motu matter of the Hon'ble 
N.G.T, Southern Bench, Chennai in the matters of Gravel Mining in Krishna 
District — Certain information — Requested — Reg. 

Ref: Suo Motu matter taken up by Hon’ble N.G.T, Southern Bench, Chennai in 
O.A. No.177 of 2021 (SZ), Dated.17.02.2022. 

You are aware that, the Hon’ble N.G.T., Southern Bench, Chennai has taken up Suo 
Motu case in O.A. No.177 of 2021 (SZ), Dated.17.02.2022 in the matters of Gravel 
Mining in Krishna District. As per order dated 13.09.2021, the Tribunal had considered 
the report of the 4" respondent date 11.09.2021 along with the Joint Committee report 
and extracted in Para (3) of the order and then passed the following order: 

“4. It is seen from the District Collector, Krishna District, Andhra Pradesh as well 
as the Joint Committee report that certain illegal excavations were done and 

steps will have to be taken against them and certain directions have been issued 
by the District Collector, Krishna District and the Joint Committee to take 

appropriate action against those individuals, who were said fo have involved in 

illegal excavation of Gravel in Survey No. 11 & 12 of Mallavalli Village of 
Bapulapadu Mandal in Krishna District and State of Andhra Pradesh as per rules. 
5.lf is not known as to whether any proceedings have been initiated by the 
respective Departments. 

6. The District Collector, Krishna District and the Mining Department are directed 

to file their independent report regarding the action taken on the basis jor the 
observations made by the committee in this regard. 
7.The above officials are directed to submit the report in this regard to this 
Tribunal on or before 09.11.2021 by e-filing in the form of searchable PDF/OCR 
Support PDF and not in the form of Image PDF along with necessary hardcopies 
to be produced as per rules. 
&.The Registry is directed to communicate this order to the members of the 
committee, official respondents including the Chairman, Andhra Pradesh State 
Level Environment Impact Assessment Authority (APSEIAA) for their information 
and also taking steps fo file their independent staternent and further report as 
directed”. 

In this regard, it is requested to provide details of Mine lease holders with Lols who 
involved in the illegal mining activity at Sy.No.11 & 12 of Mallavalli Village, Bapulapadu 
Mandal, Krishna District, as no information as this office has not issued any CFE/ CFO 
of the Board to the persons involved in above said mining activity, in order 9 initiate 

necessary action in compliance with the Hon’ble N.G.T. Order. 
Yours ‘catty, 

®(< ENVIRONME @IVEER 
Copy submitted to the Collector & District Magistrate, NTR Diptrict fo our of kind 

information. 
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AA NNEXURE - WII 
1/3949369/2025 

GOVERNMENT OF ANDHRA PRADESH 
DEPARTMENT OF MINES AND GEOLOGY:: IBRAHIMPATNAM 

Lr.No.4893498/D6/2021 Date: 18-02-2025 

From TO 
The Commissioner &, The District Registrar, 
Director of Mines and Geology, Registration & Stamps 

5the 6 floors, Department, 
Sri Anjaneya S4PW +44 F, 
Towers, Ramanaidupet, 

Ibrahimpatnam, Machilipatnam, 
NTR District, Krishna District, 
Andhra Pradesh-521 456. Andhra Pradesh -521001. 

Sir, 

Sub: Mines and Quarries -Orders, dt:10-12-2024 of the Hon’ble National 

Green Tribunal , Southern Zone, Chennai in Original Application No.177 
of 2021 - issued Directions -Not to undertake any registration of the land 
in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal, Krishna 
District- Requested- Reg. 

Ref: Orders, dt:10-12-2024 of the Hon’ble National Green Tribunal , Southern 

Zone, Chennai in Original Application No.177 of 2021. 

skKK 

| invite attention to the subject and references cited. Through the 

reference cited, the Hon'ble National Green Tribunal , Southern Zone, 

Chennai has disposed the’ Original Application No.177 of 2021 (Copy 

enclosed). The operative portion of the orders is as follows; 
“ 

veveees In view of the above, the following directions are issued:- 

|. The District Collector should take action to ensure that the amounts 

levied by the Department of Mines and Geology are recovered early but 

not later than a period of three months from the date of this order. 

|. The APPCB is directed to arrive at the environmental compensation and 

recover the same from the persons who have mined the gravel illegally 

within a period of three months following due process of law. 

I. The District Collector and Director of Mines and Geology are directed to 

issue necessary directions to the Registration Department not to 

undertake any registration of the land in which the mining has been 

carried out illegally, pending recovery of the dues as per the show cause 

notice issued by the Department of Mines and Geology and also the 

environmental compensation to be levied by the APPCB. 

IV. The compliance report to be filed by the District Collector within a 

period of three months".
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In view of the above, the District Registrar, Registration & Stamps 

Department, Machilipatnam Krishna dist., is hereby requested not to 

undertake any registration of the land in Sy.No.12 & 11 of Mallavalli Village, 

Bapulapadu Mandal, Krishna District in which the mining has been carried out 

illegally, pending recovery of the dues as per the show cause notice issued by 

the Department of Mines and Geology and also the environmental 

compensation to be levied by the APPCB so as to comply the orders of the 

Hon'ble National Green Tribunal , Southern Zone, Chennai. 

Yours faithfully, 
PRAVIN KUMAR IAS 
DIRECTOR 

Copy to the Director and Inspector General of Registration & Stamps 
Department, Door No.5-59, R.K.Spring valley Apartments, Edupugallu, 
Penamaluru Mandal, Krishna District, Andhra Pradesh-521151. 

Digitally signed by 
PRAVIN KUMAR 
Date: 18-02-2025 
15:22:53



ANNEXUEE-1 

PROCEEDINGS OF THE COLLECTOR & DISTRICT MA 
KRISHNA, MACHILIPATNAM, 

PRESENT : SRI D.K.BALAJI, 1,A.S., 

Rc.Co-ordin1/ 987421/2025 Dated: 07/02/2025 

Sub: Revenue Recovery Act - Krishna District - Bapulapadu Mandal - 
Mallavalli Village -NGT Cases - OA No.177 of 2021 (SZ) - Tribunal on 
its own motion SUOMOTU based on the News item published in 
Eenadu Telugu News Paper, Andhra Pradesh, Krishna District, 
Amaravathi Edition, Dated 15-07-2021, under the Caption “Gravel 
Mining Mafia Eye Gravel in Mallavalli - Requested to recover an 
amount of RS.1,77,48,069/-. from Sri Chinnala Gangaraju, S/o 
Venkata Ramayya of Mallavalli Village under RR Act 1864- orders 
issued. 

Read:Lr.No,2198/NGT/2021, dt:19.09.2024 of the District Mines and 
Geology, Krishna District.(Received on 10.01.2025. 

@@@ 
rder: 

4 

In the reference cited, the District Mines and Geology, Krishna 

district has reported that the Hon'ble National Green Tribunal (NGT), South 

zone, Chennai has Issued order in O.A. No 177/2021 Suo Motu based on 

News Item published in Eenadu Telugu Newspaper, Krishna District, 

Amravati Edition, dated 15-07-2021 under the Caption "Mallavalli Gravel 

Pai Mafia Padaga" to constitute a team to inspect the areas mentioned in 

the newspaper report and to submit a factual as well as action taken 

report, is there is any violation found and also directed the committee to 

examine the points in O.A. No 177/2021 and submitted the detailed report 

vide Orders in O.A.No 177 of 2021 of Hon'bie National Green Tribunal 

{NGT), South Zone, Chennai. 

Further stated that, the Collector and District Magistrate, Krishna 

District, Machilipatnam vide Rc.D4/1949/2021, Dated: 28.08.2021 has 

constituted committee with following officers and requested to inspect the 

area personally and submit detailed report on the points raised in both the 

petitions on or before 03.09.2021 to the Collector, Krishna without fail. 

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849903964 

2. Superintending Engineer, Irrigation Department, Vijayawada 
Mobile No 

7901093099, 
3.Assistant Director of Mines and Geology, Vijayawada Mobile No 

9100688838. 

As per the committee report, the committee has inspected APIIC 

lands located in Sy.No.11 and also the lands adjacent to the APIIC lands on
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03.09.2021! The Tahsildar, Bapulapadu has issued advance possession 
certificate to the APIIC and handed over the total extent of Acs 1360.06Cts 
out of total extent of Acs 1460.06 Cts in Sy.No.11 and kept Acs 100.00 Cts 

~ as caserve for community Purpose/ House Site Holders. The Committee 

has “observed that illegal excavation of Gravel in Sy.No.12 & 11 of 
Mallavalli Village, Bapulapadu Mandal & at present no Mining is observed 
in the area. The site has been surrounded by East Donka Road followed by 
NSP Canal, West by existing Palm Oil Plantation, North by existing Coconut 
Plantation and South by the premises of existing Fly Ash Bricks 
Manufacturing Unit. 

The Revenue authorities of Bapulapadu Mandal have reported the 
details of land owners and persons involved in excavation of gravel 
without permission and The Surveyor, O/o Assistant Director of Mines & 
Geology, Vijayawada has estimated the quantity excavated in the area of 
each individual by taking the average depth of the excavated area as 

detailed below; 

S.No Name ofiSy.No|Extent|Classification |Excavated | Estimated 
and in Acs| of the land areain |Excavated 

wner Acres Quantity 
Excavated in cums 
erson 

1 Sri Chinnala 

Gangaraju, 
S/o Venkata |L2/4C] 7.78 Pattaland 1.40 14617.76 

Ramayya 

2 Sri Chinnala 
Gangaraju, 
S/o Venkata 12/1B] 3.30 NSP canal 0.75 6,237.43 

Ramayya 

3 Sri Chinnala 

Gangaraju, 
S/o Venkata 12/1A} 2.96 Pattaland 0.73 7187.83 

Ramayya 

4 Sri Chinnala 

Narasayya {|12/2A| 4.75 Pattaland 0.17 1765.38 
S/o Subbaiah 

5 APIIC Lands, 

Sri Chinnala : 

Gangaraju | 11 Adavi Govt 0.36 3970.10 
S/o Venkata Land 
Ramayya 

Total 3.41 | 33778.5 
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Finally recommended to take necessary action on the persons 

involved in illegal excavation of Gravel in Sy.no.11 & 12 of Mallavalli 

Village, Bapulapadu Mandal under Rule 26(2)(1) of APMMC Rules 1966. 

As per the Report of Revenue Officials and office records of Assistant 

Director of Mines & Geology, Vijayawada, No permits have been issued to 

above individuals for excavation of Gravel in this excavated area and 

informed that the Mine owner had carried out Mining operations without 

Environmental clearance from MOEF & CC, Gol and CFE & CFO from the 

Andhra Pradesh pollution control Board as required under section 25/26 of 

Water Act (Prevention and Control of Pollution) 1974 and under section 21 

22 of Air (Prevention and Control of Pollution Act) 1981 and Amendments 

thereof. 

The Assistant Director of Mines & Geology, Vijayawada has issued 

show Cause Notices to Sri Chinnala Gangaraju S/o Venkata Ramayya and 

Chinnala Narasayya S/o Subbaiah to explain the reasons why the action 

should not be initiated against you for excavation of 33778.5 Cum of 

Gravel in Sy.No.12/1A, 1B, 1C,11 & 12/2A over an extent of Acs 3.41 Cts 

without permission from the concerned authorities within 7 days from the 

date of receipt of the notice failing which necessary action will be initiated 

as per existing A.P.M.M.C rules 1966. 

Accordingly, the Asst. Director of Mines & Geology, Vijayawada has 

issued a Distraint order vide Notice:2198/NGT/2021-1, Dt:11.01.2023 to 

the Sri Chinnala Ganga Raju to recover the amount of Rs.1,77,48,008/- 

(One Crore Seventy- Seven Lakhs Forty-Eight thousand & Eight) under 

Revenue Recovery act Il, 1864 and enclosed form-1 Sec.8 with a direction 

to pay the said amount within 7 days from the date of receipt of the 

distraint order and also addressed a letter to the District Registrar, 

Machilipatnam, Krishna District not to allow any transactions of the entire 

area in Sy.No.12/1A, 1B, 1C & 11 of Mallavalli Village, Bapulapadu Mandal, 

Krishna District by Sri Chinnala Gangaraju S/o Venkata Ramayya until 

recovery of the Mineral Revenue dues under the APMMC Rules, 1966 & 

Latest amendments thereon and also requested to treat it as an inter- 

departmental cooperation in the interest of Government exchequer. 

Finally, the District Mines and Geology Officer, Krishna District has 

requested to recover an amount of Rs.1,77,48,069/- from Sri,Chinnala. 

Gangaraju, S/o Venkata Ramayya of Mallavalli Village for conducting illegal 

excavation and transportation of 32013.12 Cum of Gravel in Sy.No.12/1A, 

1B, 1C & 11 over an extent of Acs 3.24Cts in Mallavalli Village, Bapulapadu 

Mandal, Krishna District under Revenue Recovery Act, 1864. 
According to Section 5 of A.P. Revenue Recovery Act, 1864



File No.REV-CORDORRA(PEN)/1/2025-SA(COORDN-1)-KCO 

“whenever Revenue may be in arrear, it shall be lawful for the Collector, 

or other officer empowered by the Collector in that behalf, to proceed to 

recover the arrear, together with interest and costs of process, by the 

sale of defaulter’s movable and immovable property, or by execution 

against the person of the defaulter in manner hereafter provided”. 

In view of the above, the Tahsildar, Bapulapadu Mandal is hereby 
authorized to execute the proceedings under Revenue Recovery Act, 1864 for 
recovery of an amount of Rs.1,77,48,069/- from Sri Chinnala Gangaraju, S/o 
Venkata Ramayya of Mallavalli Village, Bapulapadu Mandal, Krishna District. 

Balaji D K La.s 

Collector & District Magistrate. 
Krishna, Machilipatnam. 

To 
The Tahsildar, Bapulapadu. 
ae to the Revenue Divisional Officer, Gudivada for information. 

) py to the District Mines and Geology Officer, Krishna District for information. 

Digitally Signed by BALAJ) 

DK LAS 

Date: 07-02-2025 14:53:34 

Reason: Approved
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— ANDHRA PRADESH POLLUTION CONTROL BOARD 
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Ph: 0866-2543542 

Lr.No.0.A. No.177 of 2021/PCB/RO-VJA/2025-1321 Date.04,03.2025 

To 

The Member Secretary, 
A.P. Pollution Control Board, 
Vijayawada. 

Sir, 

Sub: APPCB-RO-VJA- A case (SUO MOTU) was filed before the Hon’ble N.G.T on 
an adverse news item was published in Eenadu daily newspaper under the 

caption “Gravel Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 
2021(SZ)-The Hon’ble N.G.T while disposing the case on.10.12.2024 issued 
certain directions to the Board-Levy of Environmental Compensation on illegal 
mining-Requested-Reg. 

Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in 
O.A. No.177 of 2021(SZ). 

2. T.O. Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2024-1032, Dt.27.12.2024, 
report submitted to the Zonal office, Vijayawada. 

3. T.O. Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2025-1161, Dt.27.01.2025, 
report submitted to the Board office, Vijayawada. 

4. Re. Co-ordin1/987421/2025, Dt.07.02.2025, proceedings issued to the, the 

Tahsildar, Bapulapadu Mandal, Krishna District. 
5. Lr.No.4893498/D6/2021, Dt.18.02.2025, the Commissioner & Director of 

Mines & Geology, Ibrahimpatnam, NTR District has requested a letter to 
the District Registrar, Registration & Stamps Department, Machilipatnam, 
Krishna District. 

6. E.mail received from Board office, Vijayawada on 28.02.2025. 
ReRKK 

With reference to the above, it is to submit that a case (GUO MOTU) was filed before 

the Hon’ble N.G.T on an adverse news item was published in Eenadu daily newspaper 

under the caption “Gravel Mining Mafia Eye Gravel in Mallavalli’ vide O.A. No.177 of 

2021(SZ) in Krishna District. 

The APPCB represented by the Chairman as one of the Respondent in the above case. 

The Board has submitted status report to the Hon’blé N.G.T (SZ) on 16.05.2022 & 

12.02.2024. 

The Hon’ble N.G.T has disposed the case on 10.12.2024 with the following directions: 

1. The District Collector should take action to ensure that the amounts 

levied by the Department of Mines and Geology are recovered early but 

not later than a period of three months from the date this order. 

2. The APPCEB is directed fo arrive at the Environmental Compensation and 

recover the same from the persons who have mined the gravel illegally 

within a period of three months the following due process of law.



3. The District Collector and Director of Mines and Geology are directed to 
issue necessary directions to the Registration Department not to 
undertake any registration of the land in which the mining has been 
carried out illegally, pending recovery of the dues as per the showcause 
notice issued by the Department of Mines and Geology and also the 
Environmental Compensation to be levied by the APPCB. 

In this regard, as per the directions of the Hon’ble N.G.T (SZ), a joint committee was 
constituted comprising of (1) District Collector - Krishna District or a Senior Officer not 
below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by him, 
(2) Senior Officer from the Department of Mines and Geology, deputed by its Director, 
not below the rank of Assistant Director of that area and (3) Superintending Engineer of 
Public Works Department (PWD) and Irrigation Department. 

The Joint Committee has inspected the mining area and observed illegal excavation of 
Gravel in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal, Krishna District as 
mentioned below: 

SI.No Name of Land Owner Sy. No | Extent | Classification | Excavated area in 
/Excavated Person in Acs of the land Acres 

1 Sri Chinnala Gangaraju, | 12/1C 7.78 Patta land 1.40 
S/o. Venkata Ramayya 

2 Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75 
S/o Venkata Ramayya 

3 Sri Chinnala Gangaraju, | 12/1A 2.96 Patta land 0.73 
S/o Venkata Ramayya 

4 Sri Chinnala Narasayya| 12/2A 4.75 Patta land 0.17 
S/o Subbaiah 

5 | APIIC Lands, Sri Chinnala 11 Adavi Govt 0.36 
Gangaraju S/o Venkata Land 
Ramayya. 

Total Excavated Area 3.41 

It is further reported that the Surveyor O/o. Assistant Director of Mines & Geology, 

Vijayawada has estimated the quantity excavated in the area of each individual by 

taking the average depth of the excavated area as detailed below: 

Sl. Name of Land Owner Sy. | Extent | Excav Estimated 
No. / Excavated Person No | inAcs| ated Excavated 

area Quantity in 
in cums 

Acres 
1 Sri Chinnala Gangaraju, S/o Venkata | 12/1C | 7.78 1.40 14617.76 

Ramayya 
2 Sri Chinnala Gangaraju, S/o. Venkata | 12/1B | 3.30 0.75 6,237.43 

Ramayya 

3 Sri Chinnala Gangaraju, S/o. Venkata | 12/1A| 2.96 | 0.73 7187.83 
Ramayya 

4 Sri Chinnala Narasayya, S/o. Subbaiah | 12/2A | 4.75 0.17 1765.38 
5 APIIC Lands, Sri Chinnala Gangaraju| 11 0.36 3970.10 

S/o. Venkata Ramayya 

Total Quantity Excavated 33,778.5 



Finally, the Joint Committee recommended to take necessary action against the 

persons involved in the illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli 

Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC Rules 1966. The quantity 

of gravel excavated illegally is arrived at as 33,778.5 Cu.M. 

It is to submit that the APPCB has not issued Consent To Establishment (CTE) and 

Consent To Operate (CTO) to the gravel mining carried at Sy.No.11, 12/1A, 12/2A, 

12/1B, 12/1C of Mallavalli (V), Bapulapadu (M), Krishna District, A.P. 

The RO, Vijayawada has submitted a report to the Board office, Vijayawada on 

27.01.2025 with a request to review the issue for levy of Environmental Compensation 

on illegal mining activity. The issue is under process at Board office, Vijayawada. Copy 

enclosed. 

As per the Hon’ble N.G.T (SZ) order dated.10.12.2024, the Collector & District 

Magistrate, Krishna has issued proceedings on 07.02.2025 duly authorizing the 

Tahsildar, Bapulapadu ‘Mandal, Krishna District to execute the proceedings under 

Revenue Recovery Act,1864 for recovery of an amount of Rs.1,77,48,069/- from Sri 

Chinnala Gangaraju, S/o. Venkata Ramayya of Mallavalli (V), Bapulapadu (M), Krishna 

District. Copy enclosed. 

Further, the Commissioner & Director of Mines & Geology, Ibrahimpatnam, NTR District 

has requested the District Registrar, Registration & Stamps Department, Machilipatnam, 

Krishna District on 18.02.2025 not to undertake any registration of the land in Sy.No.12 

& 11 of Mallavalli (V), Bapulapadu (M), Krishna District which the mining has been 

carried out illegally. Copy enclosed. 

It is to submit that the following approach is adopted for calculation of Environmental 

Compensation (EC) on illegal mining of gravel by taking consideration of the Hon’ble 

N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360 of 2015. 

e Total volume of gravel mined / Excavated (Z): 33,778.5 Cums. 

e Market value of the 1 Cum of gravel: Rs.200/-. 

e Market value of illegal mined gravel (D) = (Z x Market value): Rs.200 x 33,778.5 

Cums = Rs. 67,55,700/-. 

e Risk factor (RF) = 0.25, 0.50, 0.75, 1.00 as per the extent of severity of damage 

and ecological fragility of project. In this issue, the risk factor has taken as 0.75. 

e Annual value of Foregone Ecological Values = D x RF: Rs. 67,55,700x 0.75 = 

Rs. 50,66,775/-. 

© PV= >5t=1 (Dx RF) (1+r)!, Where D is Market Value of Illegally mined Material 

and PV is Present Value of Foregone Ecological values (@5-8% discount rate 

and over 5 years) 

Severity of Mild | Moderate | Significant | Severe 
impact 

Risk level 1 2 3 4 

Risk Factor 0.25 0.50 0.75 1.00 

Discount Rate 8% T% 6% 5% 

Whereas, r = 6% Discount rate=0.06.



PV= 8 1 (Dx RF)/ (14r)' + (Dx RF)/ (141)? +(Dx RF) (14r)3 + (Dx RF)/ (14r)4 + (Dx 
RF)/ (1+) 

= Rs. 50,66,775/(1+0.06)' + Rs. 50,66,775/(1+0.06)2 + Rs. 50,66,775/(1+0.06)? + 
Rs. 50,66,775/(1+0.06)*+ Rs. 50,66,775/(1+0.06)5 

=Rs.47,79,976+Rs.45,09,411+Rs.42,54,162+Rs.40,13,360+Rs.37,86,189=Rs.2,13,43,0 
98/- 

e Net Present Value (after netting out market value of illegally mined material)-i.e., 
Total Compensation to be levied. 

NPV= PV-D 
NPV= Rs.2,13,43,098 — Rs.50,66,775 = Rs.1,62,76,323/- 

Hence, the above Environmental Compensation (EC) of Rs.1,62,76,323/- may be taken 
into consideration while levy to the 2 nos. of persons who carried illegal mining. 

In view of the above, it is requested to review the issue for levy of Environmental 
Compensation on illegal mining activity, so as to submit the action taken by the Board to 
the Hon'ble N.G.T (SZ). 

Submitted. 

Yours faithfully, 

PASUPULA SRINIVASA RAO = spuslasinarleniey soos Sho 

Encl:A/a. ENVIRONMENTAL ENGINEER 

Copy submitted to 

1. The JCEE (ECS), APPCB, BO, Vijayawada for kind information. 
2. The JCEE (Legal), APPCB, BO, Vijayawada for kind information. 
3. The JCEE, APPCB, ZO, Vijayawada for kind information.



ANNEXURE -XI 
APPCB-11023/40/2025-TEC-TF-APPCB 

— ANDHRA PRADESH POLLUTION CONTROL BOARD 
aici ee Paryavaran Bhavan, APIIC Colony Road, wy LiFE 
Sven Gurunanak Colony, Autonagar, Vijayawada- 520007 YW Lifestyle for 
“asp Phone. No.0866-2463200, Website :https://ocb.ap.gov.in/ “!% Srvironment 

Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date: 26-04-2025. 

Sub: APPCB — HO - ECS -SUO MOTU case filed before the Hon’ble N.G.T on adverse 

news item was published in Eenadu daily newspaper under the caption “Gravel 

Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ) - Hon’ble 
N.G.T order dated.10.12.2024 — Monitoring committee (TF) meeting held on 
04.04.2025 - Decision of the Committee - Communicated - Reg. 

Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in O.A. 

No.177 of 2021(SZ). 

2. E.mail received from the Head office, Vijayawada on 17.12.2024. 

3. T.O. Lr.No.0.A. No.177 of 2021/PCB/RO-VJA/2024-1032, Dt.27.12.2024, 

report submitted to the Zonal office, Vijayawada. 

4. E.mail received from the ZO, Vijayawada on 06.01.2025. 

5. External Advisory Committee (Task Force) meeting held on 09.08.2024. 
ke 

A case (SUO MOTU) was registered before the Hon'ble N.G.T on an adverse news item 
published in Eenadu daily newspaper under the caption "Gravel Mining Mafia Eye Gravel 
in Mallavalli vide O.A. No.177 of 2021(SZ). 

The APPCB represented by the Chairman as one of the Respondent in the above case. 
The Board has submitted status report to the Hon'ble N.G.T (SZ) on 16.05.2022 & 
12.02.2024. 

The Hon'ble N.G.T disposed the case with on 10.12.2024 with the following directions: 

a. The District Collector should take action to ensure that the amounts levied by the 

Department of Mines and Geology are recovered early but not later than a period 

of three months from the date this order. 

b. The APPCB is directed to arrive at the Environmental Compensation and recover 

the same from the persons who have mined the gravel illegally within a period of 

three months the following due process of law. 

C. The District Collector and Director of Mines and Geology are directed to issue 

necessary directions to the Registration Department not to undertake any 

registration of the land in which the mining has been carried out illegally, pending 

recovery of the dues as per the showcause notice issued by the Department of 

Mines and Geology and also the Environmental Compensation to be levied by the 

APPGB. 

As per the directions of the Hon'ble N.G.T (SZ), a joint committee was constituted 
comprising of (1) District Collector Krishna District or a Senior Officer not below the rank 
of Assistant Collector or Sub Divisional Magistrate as deputed by him, (2) Senior Officer 

from the Department of Mines and Geology, deputed by its Director, not below the rank 
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of Assistant Director of that area and (3) Superintending Engineer of Public Works 
Department (PWD) and Irrigation Department. The joint committee submitted the report. 

Vide ref.5" cited, the Board reviewed the non-compliance of “Gravel Mining Mafia Eye 
Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ) during the Monitoring (TF) Committee 
Meeting held on 04.04.2025. After detailed review, the committee recommended to issue 
Show cause notice to individual ML to levy EC upon receipt of report from EE, RO, 
Vijayawada. 

In view of the above, the EE, RO, Vijayawada to furnish report within a week on amount 
of EC to levy on individual ML to take further action in the matter. 

S SRI SARAVANAN 
MEMBER SECRETARY 

To 

The Environmental Engineer, 
A.P. Pollution Control Board, 

Regional Office, 
Vijayawada. 

Copy to: 
The Joint Chief Environmental Engineer, Zonal Office, Vijayawada for information. 

Digitally signed by 
SHANMUGAM SRISARAVANAN 
Date; 26-04-2025 11:00:02
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®) 
ANDHRA PRADESH POLLUTION CONTROL BOARD 

pee eee APIIC Colony Road, Gurunanak Colony, Autonagar, NY LIFE 
Say Vijayawada- 520007 Phone. No.0866-2463200, Ny] ewe tn 
ee Website : httos://ocb.ap.gov.in/ NAb Environment 

Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date: 20-12-2025 

SHOW CAUSE NOTICE 

Sub: APPCB — HO - ECS - SUO MOTU case filed before the Hon’ble N.G.T on adverse 
news item was published in Eenadu daily newspaper under the caption “Gravel 
Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ) - Hon’ble 
N.G.T order dated.10.12.2024 — Illegal mining carried out by Sri Chinnala 

Gangaraju, S/o. Chinnala Venkata Ramayya -Levy of Environmental 
Compensation on illegal mining - Show Cause Notice - Issued — Reg. 

Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in 
O.A. No.177 of 2021(SZ). 

2. Monitoring Committee meeting held on 04.04.2025. 

3. T.O. Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date: 26-04-2025. 
4. EE, RO, Vijayawada letter dit. 15.12.2025. 

KE 

WHEREAS a case (SUO MOTU) was registered before the Hon'ble N.G.T on an 
adverse news item published in Eenadu daily newspaper under the caption "Gravel 
Mining Mafia Eye Gravel in Mallavalli vide O.A. No.177 of 2021(SZ). 

WHEREAS APPCEB represented by the Chairman as one of the Respondent in the 
above case. The Board has submitted status report to the Hon'ble N.G.T (SZ) on 
16.05.2022 & 12.02.2024. 

WHEREAS The Hon'ble N.G.T disposed the case on 10.12.2024 with the following 
directions: 

a. The District Collector should take action to ensure that the amounts levied by the 

Department of Mines and Geology are recovered early but not later than a period 

of three months from the date this order. 

b. The APPCB is directed to arrive at the Environmental Compensation and recover 

the same from the persons who have mined the gravel illegally within a period of 

three months following due process of law. 

C. The District Collector and Director of Mines and Geology are directed to issue 

necessary directions to the Registration Department not to undertake any 

registration of the land in which the mining has been carried out illegally, pending 

recovery of the dues as per the showcause notice issued by the Department of 

Mines and Geology and also the Environmental Compensation to be levied by the 

APPCB. 

WHEREAS as per the directions of the Hon'ble N.G.T (SZ), a joint committee was 
constituted comprising of (1) District Collector Krishna District or a Senior Officer not 
below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by him, (2)
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Senior Officer from the Department of Mines and Geology, deputed by its Director, not 
below the rank of Assistant Director of that area and (3) Superintending Engineer of 
Public Works Department (PWD) and Irrigation Department. The joint committee 
submitted the report. 

WHEREAS APPCB reviewed the disposal order of Hon’ble NGT in O.A. No.177 of 
2021(SZ) regarding “Gravel Mining Mafia Eye Gravel in Mallavalli” during the Monitoring 
(TF) Committee Meeting held on 04.04.2025. After detailed review, the committee 
recommended to issue Show cause notice to individual ML to levy EC upon receipt of 
report from EE, RO, Vijayawada. Accordingly, a letter dt. 26.04.2025 addressed to EE, 
RO, Vijayawada to furnish report within a week on amount of EC to levy on individual 
ML. 

WHEREAS the EE, RO, Vijayawada vide letter dt. 15.12.2025 furnished report on 
Environmental Compensation and informed that they adopted for calculation of 
Environmental Compensation (EC) on illegal mining of gravel by taking consideration of 
the Hon'ble N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360 of 2015. The 
details are as follows: 

Sri Chinnala Gangaraju, S/o Venkata Ramayya: 

e Total volume of gravel mined / Excavated @): 32,013.12 Cums. 

e Market value of the 1 Cum of gravel: Rs.200/-. 

e Market value of illegal mined gravel (D) = (Z x Market value): Rs.200 x 32,013.12 

Cums = Rs. 64,02,624/-. 

e Risk factor (RF) = 0.25, 0.50, 0.75, 1.00 as per the extent of severity of damage 

and ecological fragility of project. In this issue, the risk factor has taken as 0.75. 

e Annual value of Foregone Ecological Values = D x RF: Rs.6402624 x 0.75 = Rs. 

48,01 ,968/-. 

e PV= 7° i-1 (Dx RF)/ (1+), Where D is Market Value of Illegally mined Material 

and PV is Present Value of Foregone Ecological values (@5-8% discount rate and 

over 5 years) 

Severity of impact/Mild|Moderate|Significant/Severe 
Risk level 1 2 3 4 

Risk Factor 0.25]/0.50 0.75 1.00 
Discount Rate 8% |7% 6% D% 

Whereas, r = 6% Discount rate=0.06. 

PV= 2°44 (Dx RF)/ (141)! + (Dx RF)/ (141)? +(Dx RF)/ (141)3 + (Dx RF) (141)* + (Dx 
RF)/ (1+41)° 

=Rs.48,01,968/(1+0.06)' + Rs.48,01,968/(1+0.06) + Rs.48,01,968/(1+0.06) + 
Rs.48,01,968/(1+0.06)* + Rs.48,01,968/(1+0.06)° 

=Rs.45,30,158 + Rs.42,73,734 + Rs.40,31,824 + Rs.38,03,608 + Rs.35,88,309 = 
Rs.2,02,27,633/-.
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e Net Present Value (after netting out market value of illegally mined material)-i-e., 

Total Compensation to be levied. 

NPV= PV-D 
NPV= Rs. 2,02,27,633- Rs.48,01,968 = Rs.1,54,25,665/-. 

Pursuant to the above and due consideration of the EE, RO, Vijayawada report and 
calculation of Environmental Compensation (EC) on illegal mining of gravel by taking 
consideration of the Hon'ble N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360 
of 2015, the Board hereby issues SHOW CAUSE NOTICE to Sri Chinnala Gangaraju, 
S/o Venkata Ramayya, Mallavalli Village, Bapulapadu Mandal, Krishna District as to why 

the Environmental Compensation Rs. 1,54,25,665/- shall not be levied on your mining 
activity for illegal mining of gravel. 

You are hereby directed to submit reply to this Show Cause Notice within15 days from 

the date of receipt of this notice. Should you fail to furnish your reply within time; the 

Board will be constrained to initiate further action to issue necessary orders, deemed fit 

necessary, to levy the EC on your industry without further notice. 

S SRISARAVANAN, I.F.S 

MEMBER SECRETARY 

To 
Sri Chinnala Gangaraju, 
S/o Venkata Ramayya, 
Mallavalli Village, Bapulapadu Mandal, 
Krishna District. 

Copy to: 

1. The CEE, HO, Vijayawada for favour of information. 

2. The JCEE, Zonal Office, Vijayawada for information and necessary action. 

3. The EE, Regional office, Vijayawada for information and necessary action. 

Digitally signed by 
SHANMUGAM SRISARAVANAN 
Date: 20-12-2025 12:03:30
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= ANDHRA PRADESH POLLUTION CONTROL BOARD 
tee Bee. APIIC Colony Road, Gurunanak Colony, Autonagar, A LIFE 
Ssaw Vijayawada- 520007 Phone. No.0866-2463200, Yd ieee rer 

al ad Website : httos://ocb.ap.gov.in/ WGA Environment 

Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date:20-12-2025. 

SHOW CAUSE NOTICE 

Sub: APPCB — HO - ECS - SUO MOTU case filed before the Hon’ble N.G.T on adverse 
news item was published in Eenadu daily newspaper under the caption “Gravel 
Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ) - Hon'ble 
N.G.T order dated.10.12.2024 — Illegal mining carried out by Sri Chinnala 
Narasayya, S/o. Subbaiah - Levy of Environmental Compensation on illegal mining 

- Show Cause Notice - Issued — Reg. 

Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in O.A. 

No.177 of 2021(SZ). 

2. Monitoring Committee meeting held on 04.04.2025. 

3. T.O. Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date: 26-04-2025. 

4. EE, RO, Vijayawada letter dt. 15.12.2025. 
RK 

WHEREAS a case (SUO MOTU) was registered before the Hon'ble N.G.T on an 
adverse news item published in Eenadu daily newspaper under the caption "Gravel 
Mining Mafia Eye Gravel in Mallavalli vide O.A. No.177 of 2021(SZ). 

WHEREAS APPCB represented by the Chairman as one of the Respondent in the 
above case. The Board has submitted status report to the Hon'ble N.G.T (SZ) on 
16.05.2022 & 12.02.2024. 

WHEREAS The Hon'ble N.G.T disposed the case on 10.12.2024 with the following 
directions: 

a. The District Collector should take action to ensure that the amounts levied by the 

Department of Mines and Geology are recovered early but not later than a period 

of three months from the date this order. 

b. The APPCB is directed to arrive at the Environmental Compensation and recover 

the same from the persons who have mined the gravel illegally within a period of 

three months following due process of law. 

C. The District Collector and Director of Mines and Geology are directed to issue 

necessary directions to the Registration Department not to undertake any 

registration of the land in which the mining has been carried out illegally, pending 

recovery of the dues as per the showcause notice issued by the Department of 

Mines and Geology and also the Environmental Compensation to be levied by the 

APPCB. 

WHEREAS as per the directions of the Hon'ble N.G.T (SZ), a joint committee was 
constituted comprising of (1) District Collector Krishna District or a Senior Officer not 

below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by him, (2)
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Senior Officer from the Department of Mines and Geology, deputed by its Director, not 
below the rank of Assistant Director of that area and (3) Superintending Engineer of 
Public Works Department (PWD) and Irrigation Department. The joint committee 
submitted the report. 

WHEREAS APPCB reviewed ihe disposal order of Hon’ble NGT in O.A. No.177 of 
2021(SZ) regarding “Gravel Mining Mafia Eye Gravel in Mallavalli” during the Monitoring 
(TF) Committee Meeting held on 04.04.2025. After detailed review, the committee 
recommended to issue Show cause notice to individual ML to levy EC upon receipt of 
report from EE, RO, Vijayawada. Accordingly, a letter dt. 26.04.2025 addressed to EE, 
RO, Vijayawada to furnish report within a week on amount of EC to levy on individual 

WHEREAS the EE, RO, Vijayawada vide letter dt. 15.12.2025 furnished report on 
Environmental Compensation and informed that they adopted for calculation of 
Environmental Compensation (EC) on illegal mining of gravel by taking consideration of 
the Hon’ble N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360 of 2015. The 
details are as follows: 

Sri Chinnala Narasayya, S/o. Subbaiah: 

e Total volume of gravel mined / Excavated (Z): 1765.38 Cums. 

e Market value of the 1 Cum of gravel: Rs.200/-. 

e Market value of illegal mined gravel (D) = (Z x Market value): Rs.200 x 1765.38 

Cums = Rs. 3,53,076/-. 

e Risk factor (RF) = 0.25, 0.50, 0.75, 1.00 as per the extent of severity of damage 

and ecological fragility of project. In this issue, the risk factor has taken as 0.75. 

e Annual value of Foregone Ecological Values = D x RF: Rs.3,53,076 x 0.75 = 

Rs.2,64,807/-. 

e PV= 5° )_; (Dx RF)/ (1+1), Where D is Market Value of Illegally mined Material 
and PV is Present Value of Foregone Ecological values (@5-8% discount rate and 

over 5 years) 

Severity of Mild|Moderate|Significant|Severe 
impact 

Risk level 1 {2 3 4 

Risk Factor 0.25/0.50 0.75 1.00 

Discount Rate |8% [7% 6% 5% 

Whereas, r = 6% Discount rate=0.06. 

PV= 3 421 (Dx RF)/ (141)! + (Dx RF)/ (141)? +(Dx RF) (141)9 + (Dx RF)/ (141)* + (Dx 
RF)/ (1+r)® 

=Rs.2,64,807/(1+0.06)' + Rs.2,64,807/(1+0.06)* + Rs.2,64,807/(1+0.06) + 
Rs.2,64,807/(1+0.06)* + Rs.2,64,807/(1+0.06)® 

=Rs.2,49,817 + Rs.2,35,677 + Rs.2,22,337 + Rs.2,09,751 + Rs.1,97,879 = Rs.11,15,461 
/-,
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e Net Present Value (after netting out market value of illegally mined material)-i.e., 

Total Compensation to be levied. 

NPV= PV-D 

NPV= Rs. 11,15,461 - Rs.2,64,807 = Rs.8,50,654/-. 

Pursuant to the above and due consideration of the EE, RO, Vijayawada report and 
calculation of Environmental Compensation (EC) on illegal mining of gravel by taking 
consideration of the Hon’ble N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360 
of 2015, the Board hereby issues SHOW CAUSE NOTICE to Sri Chinnala Narasayya, 
S/o. Subbaiah, Mallavalli Village, Bapulapadu Mandal, Krishna District as to why the 
Environmental Compensation Rs.8,50,654/- shall not be levied on your mining activity 
for illegal mining of gravel. 

You are hereby directed to submit reply to this Show Cause Notice withini5 days from 
the date of receipt of this notice. Should you fail to furnish your reply within time; the 
Board will be constrained to initiate further action to issue necessary orders, deemed fit 
necessary, to levy the EC on your industry without further notice. 

S SRISARAVANAN, I.F.S 

MEMBER SECRETARY 

To 
Sri Chinnala Narasayya, 
S/o. Chinnala Subbaiah, 
Mallavalli Village, Bapulapadu Mandal, 
Krishna District. 

Copy to: 

1. The CEE, HO, Vijayawada for favour of information. 

2. The JCEE, Zonal Office, Vijayawada for information and necessary action. 

3. The EE, Regional office, Vijayawada for information and necessary action. 

Digitally signed by 
SHANMUGAM SRISARAVANAN 
Date: 20-12-2025 12:02:40



Item No.1:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Tuesday, the 10° day of December 2024. 

(Through Video Conference) 

Original Application No.177 of 2021 (SZ) 

IN THE MATTER OF 

Tribunal on its own motion Suo Motu based 

on the news item published in Eenadu 

Telugu Newspaper, Andhra Pradesh, Krishna 

District, Amaravathi Edition, dated 

15.07.2021, titled “Gravel mining mafia 
eye gravel in Mallavalli” 

With 

1) The Chief Secretary to Government of Andhra Pradesh 
1st Block, 15* Floor, Interim Government Complex, 
A.P. Secretariat Office, Nelagapudi, 

Guntur, Andhra’ Pradesh - 522 237. 

2) Special Chief Wanretary of Andhra Pradesh 
Department of Environment; Forest, Science and Technology, 

4 Block, Ground Floor, Room No.268, 
A.P. Secretariat Office, Velagapudi, 

Guntur, Andhra Pradesh — 522 237. 

3) Special Chief Secretary of Andhra Pradesh 
Department of Industries and Commerce, 

2 Block, Ground Floor, Room No.102, 

A.P. Secretariat Office, Velagapudi, 

Guntur, Andhra Pradesh - 522 237. 

4) The District Collector 
Krishna District, 

Collectorate Main Building, Collectorate, 

Chilakalapudi, Machilipatnam, 

Andhra Pradesh — 521 002. 

5) The Director 
Department of Mines and Geology, 

Sri Anjaneya Towers, D.No.7-104, 

B-Block, 5 & 6" Floor, Ibrahimpatnam, 
Andhra Pradesh - 521 456. 

6) State Environment Impact Assessment Authority 
Andhra Pradesh, 

Rep. by its Chairman, 
D.No.33-26-14 D/2, Near Sunrise Hospital, 

Pushpa Hotel Centre, Chalamalavari Street, 

Kasturibaipet, Vijayawada — 520 010. 
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7) Andhra Pradesh Pollution Control Board 
Rep. by its Chairman, 

D.No.33-26-14 D/2, Near Sunrise Hospital, 

Pushpa Hotel Centre, Chalamalavari Street, 

Kasturibaipet, Vijayawada - 520 010. 

...Respondent(s) 

For Applicant(s): Suo Motu. 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7. 

Judgment Reserved on: 05*" November, 2024. 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

DGE T 

Delivered by. Smt. Justice Pushpa Sathyanarayana, Judicial Member 

1. The issue relates to an’ allegation of gravel mining 

mafia in Mallavali Village as per the news report published in 

Eenadu Telugu Newspaper, Andhra Pradesh Edition, Krishna 

District, Amaravathi, dated 15,07,2021. 

2. It was alleged that the gravel mining mafia had set 

its eyes on Mallavalli Village in Bapulapadu Mandal in Krishna 

District. Earlier, Sy. No.11 (Government Lands) in the said village 

was allotted to Andhra Pradesh Industrial Infrastructure 

Corporation (APIIC) Limited for excavation of the soil. 

3. The newspaper report claims that unauthorized 

excavations are being carried out in the patta lands bordering 

the Government lands. It is also claimed that the local officials 

have become mute spectators even though the large quantity of 

gravel is being moved by invoking the name of Senior Officers in 

the district. 
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4. It is also alleged that the gravel is being used to 

raise the level of land belonging to industries in the 

neighbourhood. The government assigned lands in Mallavalli 

Village and Remalle Village are being sold for financial reasons, 

as water availability in these lands is scarce and difficult to raise 

crops. Some are carrying out the excavations with permits, 

while others are digging gravel without taking any permits. The 

huge quantities of gravel have been removed from those areas. 

5. It is also mentioned in the newspaper report that 

they have not even provided a safe distance from the roads 

which can enhance the possibility of sliding and thereby causing 

accidents. It is also alleged in the newspaper report that the 

gravel is being illegally mined and moved daily by trippers and 

tractors for private use. 

6. On going through the allegations reported in the 

newspaper, as the exploitation of natural resources will have an 

adverse impact on the erivironment, the matter was taken up 

Suo Motu by this Tribunal. . a 

7. In “order to’ ascertain “the genuineness of the 

allegations made and»also* the» alleged violations and since this 

area is also falling, in. Krishna. District, this Tribunal directed a 

Joint Committee comprising,of (1) District Collector - Krishna 

District or a Senior Officer not below the rank of Assistant 

Collector or Sub Divisional Magistrate as deputed by him, (2) 

Senior Officer from the Department of Mines and Geology, 

deputed by its Director, not below the rank of Assistant Director 

of that area and (3) Superintending Engineer of Public Works 

Department (PWD) and Irrigation Department to inspect the area 

mentioned in the newspaper report and ascertain as to (i) 

whether there is any illegal mining going on in the area in 

question and, if so, what is the nature of action taken by the 

authorities against such violators, (ii) whether the gravel mining 

is being carried out in that area with necessary permissions and 

clearance if any required for that purpose by authorized persons 

and (iii) whether any excess mining has been done even when 

permissions have been granted and if so, what is the quantity of 

excess mining done and assess the environmental compensation, 
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including the amount required for restoration, apart from 

imposing royalty and penalty as per the regulators. 

8. The Joint Committee has inspected the lands allotted 

in Sy. No.11 and also adjacent lands allotted to the APIIC on 

03.09.2021. 

9. The Director of Mines and Geology filed a report 

dated 06.02.2023, wherein it is stated that the Joint 

Committee has observed illegal excavation of Gravel in 

Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal 

and at present, no Mining is observed in the area. The 

site is surrounded by East Donka Road followed by NSP 

Canal, West by existing Palm Oil Plantation, North by the 

existing Coconut Plantation and South by the premises 

of the existing Fly Ash Bricks Manufacturing Unit. 

10. The Revenue authorities of Bapulapadu Mandal 

have reported, the details of: land owners and persons 

involved in the excavation’ of gravel without permission as 

follows: - 

S.| Name of Land Owner | Sy. No | Extent.| Classification off Excavated 
No| /Excavated Person in-Acs | the land area in 
‘ a Acres 
1 | Sri Chinnala 12/1C | 7.78~ | Patta land 1.40 

Gangaraju, S/o 
Venkata Ramayya 

2 | Sri Chinnala 12/1B | 3.30 NSP canal 0.75 
Gangaraju, S/o 

Venkata Ramayya 

3 | Sri Chinnala 12/1A | 2.96 Patta land 0.73 
Gangaraju, S/o 

Venkata Ramayya 

4 | Sri Chinnala 12/2A | 4.75 Patta land 0.17 
Narasayya S/o 
Subbaiah 

5 | APIIC Lands, Sri] 11 Adavi Govtt 0.36 
Chinnala Gangaraju Land 
S/o Venkata 
Ramayya 

| Total Excavated Area 3.41 
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11. It is further reported that the Surveyor O/o. 

Assistant Director of Mines & Geology, Vijayawada has 

estimated the quantity excavated in the area of each 

individual by taking the average depth of the excavated 

area as detailed below:- 

SI. No. | Name of Land Owner | Sy. No] Extent | Excavate | Estimated 

/Excavated Person in Acs | d area in| Excavated 
Acres Quantity in 

cums 
1 Sri Chinnala) 12/1C | 7.78 1.40 14617.76 

Gangaraju, S/o 

Venkata Ramayya 

2 Sri Chinnala} 12/1B | 3.30 0.75 6,237.43 

Gangaraju, 

S/o Venkata 

Ramayya 

3 Sri Chinnala) 12/1A | 2.96 0.73 7187.83 
Gangaraju, 

S/o Venkata 

Ramayya 

4 Sri Chinnala| 12/2A | 4.75 0.17 1765.38 
Narasayya S/o 

Subbaiah ; 

5 APIIC Lands,} 11 0.36 3970.10 
SriChinnala PA fe ae 

Gangaraju Sfal (/= 
Venkata Ramayya » |. = 

Total Quantity Excavated 33,778.5 

12. Finally, the Joint Committee recommended to 

take necessary action Against the persons involved in the 

illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli 

Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC 

Rules 1966. The quantity of gravel excavated illegally is 

arrived at as 33,778.5 Cu.M. 

13. It is submitted that the Irrigation Department 

has reported that the mining was carried out adjacent to 

Major Sy.No.12. of 

The Andhra Pradesh Pollution Control 

the Bapulapadu NSP canal in 

Mallavalli Village. 

Board, Regional Office, Vijayawada inspected the area 

on 04.09.2021 along with the revenue officials and 

reported that their office has not issued any permissions 

such as CFE, CFO of the board to this Gravel excavated 

area. As per the Report of Revenue Officials and office 

records of Assistant Director of Mines & Geology, 

Vijayawada, no permits have been issued to above 
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individuals for excavation of Gravel in this excavated 

area and informed that the Mine owner had carried out 

Mining operations without Environmental Clearance from 

MOEF&CC, Gol and CFE & CFO from the Andhra Pradesh 

Pollution Control Board as required under Section 25 & 26 

of the Water Act (Prevention and Control of Pollution) 1974 

and under Sections 21 & 22 of the Air (Prevention and 

Control of Pollution Act) 1981 and amendments thereof. 

14. A Show. Cause Notice was issued to Sri 

Chinnala Gangaraju S/o Venkata Ramayya and Chinnala 

Narasayya S/o Subbaiah to explain the reasons why 

action should not be initiated against him for excavation 

of 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C, 11 & 

12/2A over an extent of Acs 3.41 Cts without permission 

from the concerned authorities. 

15. A Demand Notice was issued to Sri Chinnala 

Gangaraju with. a direction to pay an amount of 

Rs.1,62,81,687/- (One Crore Sixty Two Lakhs Eighty 
One Thousand Six Hundred Eighty-Seven Rupees Only) 

towards normal Seigniorage: fee along with 10 times 

Penalty, DMF & MERIT under Rule, 26 of APMMC Rules, 
1966 within 15 days from. date of receipt of the Demand 

Notice. This “demand notice did not include the 

Consideration Fee. 

16, Therefore, the Director of Mines and Geology 

has issued a modified Demand Notice to Sri Chinnala 

Gangaraju and directed him to Pay an amount of 

Rs.1,77,48,069- (One Crore Seventy-Seven Lakhs 

Forty-Eight Thousand Sixty Nine Rupees Only) towards 
Normal Seigniorage fee (NSF) along with 10 times 

Penalty, DMF, MERIT & Consideration Fee (100% on 

NSF) under Rule, 26 of APMMC Rules,1966 within 15 days 

from date of receipt of the Demand Notice and to submit 

the original challans to this office. 
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17. An action has also been initiated by the Department 

of Mines and Geology for the collection of mineral revenue dues 

from the defaulters under the Revenue Recovery Act, 1864 as 

per Section 25 of the Mines and Minerals (Regulation and 

Development) Act, 1957 and the powers delegated vide G.O. 

(Ms) No.66 Revenue Department (LR Section) dated 02.06.2005. 

18. The District Collector - Krishna District in his 

report dated 13.09.2021 has also reiterated what has already 

been reported by the Department of Mines and Geology. 

19. The APPCB has also filed a report which only 

reiterates that action has been initiated for recovery of the 

amounts arrived at by the Department of Mines and Geology for 

the illegal mining carried out. However, it has been noticed that 

the APPCB has not imposed any environmental compensation. 

20. While the matter was under consideration, it was 

reported that vone® of the alleged»miners viz., Mr. Chinnala 

Narasayya passed away and that the show cause notice had 

been issued to the legal heirs and letter was addressed to the 

District Registrar, Machilipatanam vide letter dated 10.01.2023. 

21. In their report dated 03.11.2024, the 

Department of Mines and Geology reported that the District 

Collector and District Magistrate of Krishna District were 

requested to issue necessary instructions to Tasildhar —- 

Bapulapadu Mandal to recover the amount of Rs.1,77,48,069/- 

from Sri Chinnala Gangaraju S/o. Venkata Ramayya for the 

illegal excavation and transportation in Sy. No.12/1A, 1B, 1C and 

11, over an extent of Acres 3.24 Cents. 

22. From the reports received from the Director of Mines 

and Geology, Joint Committee, District Collector and the APPCB, 

it is clear that the issues raised in the newspaper are true and 

that large scale illegal mining was carried out and no action has 

been taken to prevent the same. Though the quantity of illegal 

mining carried out and quantity transported have been arrived at 

and a demand notice dated 01.12.2021 has been issued to Sri 
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Chinnala Gangaraju to pay an amount of Rs.1,77,48,008/- 

(Rupees One Crore Seventy Seven Lakhs Forty Eight Thousand 

and Eight only), the amount has not been recovered so far. 

23. Similarly, a show cause notice dated 11.01.2023 

has been issued to the family members/legal heir of Late Sri 

Chinnala Narasayya i.e. (i) Chinnala Koteswaramma (wife), (ii) 

Chinnala Naresh (son) and (iii) Chinnala Chinni (daughter) for 

illegal excavation and transportation of gravel, the demand 

amount has not been recovered. 

24. Even though the authorities have initiated the action 

under the Revenue Recovery Act, the amounts have not been 

recovered from the defaulters till now. 

25. It is also noted that though the quantity of gravel 

illegally mined is arrived at by..the Department of Mines and 

Geology, the APPCB has not ‘yet arrived at environmental 

compensation to be recovered from the persons who engaged in 

illegal mining. | 

26. In view of the above, the following directions 

are issued:- 

I. The District Collector should take action to ensure 

that the amounts levied by the Department of 

Mines and Geology are recovered early but not 

later than a period of three months from the date 

of this order. 

II. The APPCB is directed to arrive at the 

environmental compensation and recover the same 

from the persons who have mined the gravel 

illegally within a period of three months following 

due process of law. 

III. The District Collector and Director of Mines and 

Geology are directed to issue necessary directions 

to the Registration Department not to undertake 
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any registration of the land in which the mining 

has been carried out illegally, pending recovery of 

the dues as per the show cause notice issued by 

the Department of Mines and Geology and also the 

environmental compensation to be levied by the 

APPCB. 

IV. The compliance report to be filed by the District 

Collector within a period of three months. 

27. With the above directions, the Original 

Application [0.A. No.177 of 2021 (SZ)] is disposed of. 

Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

_ Sd/- 
-. Dr. Satyagopal Korlapati, EM 

Internet — Yes/No 

All India NGT Reporter — Yes/No 

O.A. No.177/2021 (SZ) __ 
10** December, 2024. Mn. 
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